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REPORT DATED 29-09-2023 OF TELANG STATE

MMWMEM_W_M
BHUVANAGIRI DISTRICT.

It is to submit that Sri Vaspari Lingaiah and other of Anthammagudem Village, 1 blakpalli
Mandal, Yadadri Bhuvanagiri District has filed an OA No. 108 of 2023 before the Hon'ble NGT,
Chennai praying the Hon’ble Court for compensation from the private respondents (M/s. Shree
Jaya Laboratodes (P) Ltd., and M/s Vineet Laboratories (P) Ltd), for prosecution private |
respondents and for appointing Joint Committee consisting of CPCB, IICT, Hyderabad, ICAR, !
Delhi or any Agriculture Research Institute to assess the reasons and quantum of [oss used to

e —

the Applicants and also for suggesting restaration measures. i

1
The Hon'ble NGT vide order dated: 29.08.2023 directed the Respondent Board to fileja report
after making a spot inspection. :

In this regard, following is submitted:
Details of the Respondent industries:

1. The Respondent industries viz., M/s. Shree Jaya Laboratories (P) Ltd., is located at Sy.
No. 299 & 299/AA, and M/s. Vineet Laboratories Ltd,, is located at Sy. No} 300 of
Malkapur (V), Choutuppal (M), Yadadri Bhuvanagiri District, The google map ishowing
the location of the Industries is submitted as given below: -

& Gosgie b P |- m =x

,1‘3 r--ptwu.nil:h i

Note: The Blue colored outlines showing the industrial premises of Mfs Vineet Laboratories
{Respondent industry No: 08) and the Red colored outlines showing the industrial premises of ,
M/s. Shree Jaya Laboratories (Respondent industry No: 07). _ ;

2. The Latitude and Longitude of Mfs. Shree Jaya Laboratories (Respondent industry No:
07) is 17°17'26.84"N and 78°49'10.43"E respectively and Latitude and Longitude of M/s.

!

fl
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neet Laboratories Ltd (Respondent industry No: 08) is  17°1732.22"N and

°49'7 78"E respectively.

& e most of the fields of the applicants are located adjacent.to the industry premises of
/s. Shree Jaya Laboratories (Respondent industry No: 07) towards south side,

st status of ures taken b hree Jaya Labo Ltd.

trolli Air Pollution:

4. M/s. Shree Jaya Laboratories (P) Ltd., is located Sy. No. 299, 299/AA, 299/A1/2/3,
9/A1/2/4, 299/AA/1/4 , 299/AA/2/3 & 299/E/1/3, Malkapur (V), Choutuppal (M), Yadadri
huvanagiri District is engaged in manufacture of Bulk Drug Intermediates.

5. The Respondent industry has obtained latest Consent for Operation (CFO & HWA)
newal vide order dated 15.07.2021 with validity up to 31.01.2026 to manufacture
rtain Bulk Drug Intermediates. (Annexure = I)

6. per the cansent, the industry is permitted to generate 3.5 KLD of High TDS effluenis
d shall be treated and disposed in Forced Evaporation System i.e., Stripper followed
Multiple Effect Evaporate (MEE) system and ATFD. The industry is also permitted to
enerate 5.9 KLD of Low TDS effluents and shall be filtered in the RO plant. The RO
rmeate is reused and the RO reject Is sent to MEE for forced evaporation.

|

. The Respondent industry is having Multiple Effect Evaporation system consists of Stripper
ko KLD), MEE (40 KLD), ATFD (30 KLD) for handling of High TDS effluents. Low TDS
fluents along with MEE Condensate will be treated in Biological ETP followed by RO
ystem. The industry has installed new Biclogical ETP of capacity 60 KLD consisting of

utralization tank, Dosing tank, Aeration Tanks 1&2, Primary darifier, Aeration Tanks
84, Lammella clarifier, ACF & MGF, RO inlet tank followed by RO system (60 KLD).

o

e Respondent industry is having 3 TPH coal fired boiler with Mechanical Dust Collector
s Air Pollution Control Equipment (APCE) and 6 TPH coal fired boiler with MDC as Alr
llution Control Equipment (APCE), followed by common stack of height 30 mtrs.
9. The industry has provided 4 nos of double stage scrubbers for production blocks and
uents collection tanks, single stage scrubber to ATFD vent, single stage scrubber to
CL tank to control odour nuisance. :
10, The industry has provided IP camera along with digital flow meters at HTDS effluents,
TDS effiuents, Online TDS meter and connectad to TSPCB server.

J.atest s of measures taken by M/s, Vineet Laboratories Ltd.
E;;;dant industry No: 08) for controlling Water & Air Pollution:

11. M/s. Vineet Laboratories Ltd. {Formerly M/s. Ortin Laboratories Ltd.} is located at Sy.
0. 300, Malkapur (V), Choutuppal (M), Yadadri Bhuvanagiri District and engaged in
manufacturing of Bulk Drug Intermediates.

2of6 . 01-10-2023, 15:39
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12. The industry has obtained Consent for Operation (CFO & HWA) of the Board vide order
dated 29.05.2021 with validity up to 31.12.2025 for manufacturing of certain Bulk Drug
Intermediates. (Annexure — II)

13. As per the consent, the Industry Is permitted to generate 6.85 KLD of High TDS pffluents
and shall be treated and disposed in Forced Evaporation System i.e., Stripper [followed
by Multiple Effect Evaporate (MEE) system and ATFD. The industry is aiso perfitted to
generate 2.2 KLD of Low TDS effluents and shall be filtered in the RO plant.| The RO
permeate is reused and the RO reject is sent to MEE for forced evaporation.

14, The Respondent industry is having Multiple Effect Evapuraﬁon'[MEE} system consists of
Stripper, MEE (30 KLD), ATFD for handling of High TDS effluents. Low TDS EﬁLi-EntS along

with MEE Condensate will be treated In the RO System.

15. The Respondent industry is having 2 TPH coal fired boiler with Mechanical Dust :l:nl[ectnr
a5 Air Pollution Control Equipment (APCE) followed by stack of height 30 mtrs. |
16. The industry is having 2 Nos double stage scrubbesr for production block I and| I with
online pH meter, condensers and activated charcoal bed and single stage scrubber to
the effluents collection tanks to control odour nuisance.

17. The industry has provided IP camera along with digital flow melers at HTDS T’Iuents,
LTDS effluents, RO permeate, onlineg TDS meter and connected to TSPCB :rmau-ma-r1

18. The Board recelved several complaints on Respondent industries located side-by-side in
Malkapur Village, from villagers including petitioners.
19. The action taken by the Respondent Board on Respondent Industries since last fwo (02)
years Is submitted as given below:
M/s. Shree Jaya Laboratories (P) Ltd: (Respondent industry No: 07):
» Earlier, the Respondent industry was reviewed in the Task Force Committee
meeting held on 30.09.2022. Based on the recommendations of the E mittee,
the Respondent Board issued dosure orders to the Respondent industry vide

order dt.21.10.2022 for not complying with the Board directions and;mnsen‘t

conditions and causing pollution in the area. (Annexure — III). .
» Subsequently, the Respondent industry was reviewed in the Ta % Force
Committee meeting held on 10.11.2023. The Complainants including petitioners
have attended the meeting. The Respondent Board issued temporary revocation
of closure orders to the Respondent industry vide order dt.12.11.2022 for a
period of Three Months time. (Annexure — IV)
» The Respondent industry was reviewed in the Task Force Committee [meeting
held on 22.05.2023. The Complainants including petitioners have artJded the

01-10-2023, 15:39
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meeting. After detailed discussions, the Committee recommended to address a
letter to District Collector for assessment of crop compensation.

» The Respondent industry was reviewed in the Task Force Committee meeting
held on 28.08.2023. The Complainants including petitioners have attended the
meeting. Based on the committee recommendations, the Respondent has Issued
extension of temporary revocation of closure orders to the Respondent industry
vide order dt.13.09.2023 for a pericd of three months time. (Annexure — V)

» As per the orders of the Hon'ble NGT, the officials of the Respondent Board the
Respondent industry on 08.09.2023 and observed following lapses/non-
compliances:

a) The industry has provided separate collection tanks for storage of HTDS,
LTDS effluents. However, the industry is treating the combined effluents
in the MEE system.

b) During the inspection, it was observed that, Biclogical ETP was not yet
commissioned.

¢) The industry has provided IP camera at main gate. But, not connected to
Board server.

d) The industry has pravided single stage scrubber to ATFD vent and single
stage scrubber to HCL tank.

e) The industry may be directed to provide Bag filter to the 6 TPH boiler.

f) The industry has provided VOCs analyzer and connected the same to
TSPCB server. However, the display of the VOC analyzer is not showing
and capturing in the system.

@) The Industry is having drums storage yard. However, lot of drums were
stored openly.

h) The industry submitted BG for 2 lakhs vide BG No.021GT02222030001,
dt.28.07.2022, which is expired on 27.07.2023.

i} The industry has to maintain records on source of starting raw material /
Intermediates for each product-wise and the consolidated records shall
be submitted to R.Q., Nalgonda every month along with invoice copies of
the starting raw materials cutsourced.

i) The industry is having storm water collection tank of capacity 50 KL. The
industry is claiming to have another 160 KL tank for storage of rain water
but not provided any connections to the tank and observed raw water in
the said tank.

k) The industry has not conducted LDAR study.

) During the inspection, odour was observed at Production Block-II and
MEE area.

m) The industry has provided rocfing for MEE system and not provided for
ATFD area.

n) The industry has provided camera with view of first cut storm water
outlet but not connected ta TSPCE server.

o) During the inspection lot of flexible pipelines were cbserved in the
Industry premises.

p) The industry has not carried the performance of the ZLD treatment
systems for High TDS and Low TDS effluents.

q) During inspection, no discharges of effluents were observed. However,
trench dug by the V. Lingaiah garu in his fields adjacent to the industry
back side has lot of black color seepage.

01-10-2023, 15:39
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> The Respondent Board reviewed the Respondent industry

M/s. Vi I i i : 08):
> The Respondent industry was reviewed in the Task Force Committee meeting

5

in all directions causing odour nuisance to the surroundings.
s) Provided camera at main gate but not connected to Board’s server,

t) The industry is having partially dosed shed for storage of coal ash

u) The industry provided two stage scrubbers to the production
Nos) zlong with sub cooler condensers and activated cha
(except PB 2 & 4).

Board’s Task Force Committee meeting held on 22.09.20
committee recommended inspecting the Respondent industry
members of the Task Force Committee.

held on 30.09.2023. Based on the recommendations of the commitiee, the
Respondent Board issued certain directions to the Respondent ind vide
order dt.02.11.2022 and forfeited the Bank Guarantee of Rs. 4.0/ Lakhs.
{(Annexure — VI)
The Respondent industry was agaln reviewed in the Task Force Committee
meeting held on 30.09.2023 and Issued certain directions to the Respondent
industry vide order dt.27.06.2023 and also forfeited the Bank Guaranteg of Rs.
4.0 Lakhs. (Annexure - VII}. As per the recommendations of the comimittee,
the Reﬁpnndent Board also addressed a letter to District Collector for assessment
of crop compensation.
As per the orders of the Hon'ble NGT, the officials of the Respondent Board the
Respondent industry on 21.09.2023 and observed following lapses/non-
compliances:
g) The industry Is having stripper, MEE system (3 stage & 30 KL), ATFD and RO
system (5 KL). The Board vide order dt.02.11.2022 directed to construct &
commission the Biological ETP within 3 months. However, the Bio-logical ETP

not yet commissioned even after 10 months time. Only dvil works under

progress.

b) The industry is stil using flexible pipes to transfer the chem!caE / raw '

materials within the plant premises.
c) The industry has not conducted LDAR study in last ane year.
d) Not provided sub cooler condensers system followed by activated ¢harcoal
bed to the vents of the scrubber attached to the ATFD. |
e) The Industry Is having 2 Nos double stage scrubber for production| block I
and III with online pH meter, condensers and activated charcgal bed.

However, during inspection, the condenser attached to the scrubbers has
observed with no coaling / chilled water circulation.

01-10-2023, 15:38
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f) Perceptible odour cbserved within the industry premises.

» The Respondent Board reviewed the Respondent industry before the
Board's Task Force Committee meeting held on 22.09.2023. The
committee recommended inspecting the Respondent industry by the
members of the Task Force Committee.

It is kindly submitted that the Respondent Board is dosely monitoring the Respondent
industries. As per the orders of the Hon'ble NGT, the Respondent Board officials inspacted the
Respondent industries on 08" & 21* of September’ 2023 and observed certain lapses / non-
compliances. Accordingly, the Respondent Board reviewed the Respondent industries before the
Board's Task Force Committee meeting held on 22.09.2023. The committee recommended for
inspection of Respondent industries by the members of the Task Force Committee.

In view of the above, it is further submitted that the Respondent Board will again review
the Respondent industries after inspection of the Respondent industries by the members of the
Board's Task Force Committee and the action taken report will be submitted to the Hon'ble
National Green Tribunal (SZ) for necessary action.

Place: Nalgonda o % _
9 (7% e =
-]

Date: 29.09.2023 e
" ENVIRONMENTAL ENGINEER
ENVIRONMENTAL ENGINEER

T.8. Pollution Control Board,
Regional Office, Nalgonda.

6ofé 01-10-2023, 15:39
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CONSENT & HWA ORDER (RENEWAL)
Consent Order No: 21 DB82278B7785 Date:15 ,07.2021

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof, Operation of the plant under seciion 21/22 of Air (Prevention & Control of
Pollution) Act 1987 and amendments thereof and Authorisation / Renewal of Authorisation
under Rule § of the Hazardous Wastes (Management, Handling & Transboundary Movement)
Rules 2016 & Amendments thereof. '

CONSENT is hereby granted under section 25/28 of the Water (Prevention & Control of
Pollution) Act, 1974, under section 21/22 of Air (Prevention & Control of Poliution) Act 1881 and
amendments thereof, and Authorisation under the provisions of HW (MH & TM) Rules, 2016
(hereinafter referred to as 'the Acts’, ‘the Rules’) and amendments thereof and the rules and
orders made there under to Mis. Shree Jaya Laboratories (P) Ltd,, Sy. No. 299 & 299/AA,
Malkapur (V), Choutuppal (M), Yadadrl Bhuvanagiri District (hereinafter referred to as 'the
Applicant / Project’) and the project is authorized to operate and to discharge the Effluents and
the quantity of Emissions from the chimneys, by operating pollution control equipment, as
detailed below,

i) Out lets for discharge of Effluents:

Outlet | Outiet description [ Max daily | Treatment & Disposal
No. | _ discharge |
1 HTDS Effluents: S5KLD | » Shall be stripped off for organics
. recovery.
Frocess effluents % Stripper condensate to distillate
for separation of Organic
compounds followed by disposal

to cement plants for co-
processing & distilled effluents
shall be routed to LTDS
treatment system.

| > Stripped effluents for forced |
evaporation in MEE followed by
ATFD { Nutch Filter.
¥ Condensate from MEE & ATFD
shall be routed to LTDS
treatment system.
) » Salis to TSDF.
2 LTDS Effluents: 58 KLD | » Shall be filtered in the RO Plant.
Washings (Fioor, Reactor & » RO permeate to reuse and RO
QC Lab washings) = 1.0 ' reject to MEE for forced
KLD + Boiler & Cooling evaporation.
blow down — 2.8 KLD + DM
plant regeneration = 0.5 KLD
+ Secrubbing solution = 0.6
KLD + Domestic (septic
tank overflow)} = 1.0 KLD
Total | 11.4 KLD
i) Emissions from chimneys:
| Chimney No. | Description of Chimney
1 | Attached Coal fired Boiler of capacity 6§ TPH
2 Attached Coal fired Boiler of capacity 3 TPH (standby}”
3 | Attached to Thermic fluid heater of capacity 2 Lakh K.cal/hr
4 Attached to Process vents
5 Attached to DG set of capacity 1 x 275 KVA &1 x 500 KVA

* The industry shall disconnect the connections to the 3TPH Coal fired boiler rﬂandbyj_as
committed by the industry. In the instance of using the 3 TPH Coal fired boiler, the industry shall
inform the Regional Office, Nalgonda before starting the boiler.

g
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iii) HW Authorisation No. 210822787785 Date:16.07.2021

HAZARDOUS WASTE AUTHORISATION
(FORM =11)
[See Ruie 6 {2)]

M/s. Shree Jaya Laboratories (P) Ltd., Sy. No. 299 & 239/AA, Malkapur {V), Choutuppal
(M), Yadadri Bhuvanagiri District is hereby granted an authorization to operate a facility for
collection, reception, storage, treatment, transport and disposal of Hazardous Wastes namely:

1) HAZARDOUS WASTES WITH DISPOSAL OPTION:

S. Description Stream Quantity Method of disposal

Mo

1. | Spent carbon 28.3 of 4.687 Shall be disposed to Cement Units
| Schedule-1 Kag/day | for Co-processing / AFRF facilities /
2. | Organic residue 28.1 of 251.18 M/s. TSDF, Dundigal for pre-

Schedule-1 Kg/day | processing to be sent to Cement
units for Co-processing [/ TSDF
Dundigal for incineration.

3 | In-organic 281 of 583.83 | Shall be disposed to TSDF Dundigal |
Residue ! Schedule - | Kgfday | for Landfil

4. | Residue from i 3430f 51433
Forced ! Schedule-1{ Ko/day |
Evaporation | i

i) HAZARDOUS WASTES WITH RECYCLING OPTION:

8. Descriptioﬁ Stream | Quantity Disposal option

No. !

1. | Waste Qil 51 of | 30 Ltrs/ | Shall be disposed to agencies

Schedule ; annum | authorized by PCE.
i

2. | Containers & 33.3 of [ 50 Nos f | After complete detoxification, shall
container liners of HW | schedule-1 | annum |be disposed off to outside
&Haz. Chemicals ‘ agencies.

This consent order is valid for manufacture of the following products along with
quantities. The industry shall not produce more than 4 products with the individual
quantities mentioned therein, at any point of time.

S. Products Quantity
No.,
1 5-Methoxy-2{[[4-methoxy-3,5-dimethylpyridin-2yl) methyl] 75 kg/day

sulfanyl}-1H-benzimidazole (7 stages)

2 | 5-(Diflucromethoxy)-2{[(3,4-dimethoxypyridin-2- B8O kgiday
ylimethyl}sulfanyl}-1H-Benzimidazole sodium (13 stages)

3 8-Chlora-11-(1-methylpiperidin-4-ylidine)-8, 11-dihydro-8H- 51.20 Kg/day
benzo[5,6)cycloheptal [1,2-blpyridine (Intermediates | — 6 stages,
Intermediate |l - 6 stages, 13" stage coupling of intermediates)

4 | Ethyl4-[(5-butyl-2-formyl-1H-imidazol-1yl)methyl benzoate 101.33 kg/day
(Intermediates | — 3 stages, Intermediate 1| — 1 stage, 3" stage
coupling of intermediates)

5 | 4-[4-(di methyl amino)-1-(4-flucrophenyl) -1-hydroxybutyl]-3- 163.33 kg/day
(hydroxyl methyl) benzo nitrile (7 stages)
& | 11-Piperzin yl dibenzo [b.f [1,4] thiszepine HCI (6 stages) 86.66 ko/day
Total (Worst combination) 431.33 kg/day
2
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By Products Quantity
1 | Ammonium Sulphate (5-Methoxy- 2{[{4-methoxy-3,5- 157 .86 kg/day

dimethylpyridin-2yl)methyl]suifanyl}-1H-benzimidazole & 8-
Chloro-11-(1-methylpiperidin-4-ylidine)-8,11-dihydro-5H-
benzo|5,8]cycloheptal [1,2-blpyridine)

5 | Sodium Bromide (Ethyl4-[(5-butyl-2-formyl-1H-imidazol- 148.53 kgiday
1yl)methyl benzoate & 4-[4-(di methyl arnina)-1-(4-fluorephenyl)-
| 1-hydroxybutyl(]-3-(hydraxyl methyl) benzo nitrile)

This order is subject to the provisions of ‘the Acts’ and the Rules' and amendments made
thereunder and further subject to the terms and conditions incorporated in the schedule A, B
and C enclosed to this order.

This order of Consents and Authorization is valid for a period ending with the 31% January,
2026.

Sd/-
MEMBER SECRETARY

To

M/s. Shree Jaya Laboratories (P) Ltd.,

Sy. No. 299 & 299/AA, Malkapur (V), Choutuppal (M),
Yadadri Bhuvanagiri District

MT.C.F.B.OINY

h\f& L\i € W/L;/’

B/ SENIOR ENVIRONMENTAL ENGINEER (FAC)

v

01-10-2023, 1507
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SCHEDULE-A

1. The applicant shall make applications through online for renewal of Consent (under Water &
Air Acts) and Authorisation under HWM Rules at least 120 days before the date of expiry of
this order, along with prescribed fee under Water and Air Acts for obtaining Consent & HW
Authorisation of the Board. The applicant can also apply for Aute Renewal of the CFO
atleast 30 days before the expiry of this order as per the procedure and eligibility stipulated
in the Board Circular dt.19.11.2015 & 08.12.2015 (available in Board's Website:

hitp:/ftspcb.cag.gov.in/Pages/Circulars. aspx).

2. This order is issued in line with Board's CFO & HWA order dt. 31.08.2018. Concealing the
factual data or submission of false information/ fabricated data and failure to comply with
any of the conditions mentioned in this order may result in withdrawal of this order and
attract action under the provisions of relevant poliution control Acts. The industry shall
comply with all other conditions of CFO & HWA order dt. 31.08.2018 is still applicable.

3. Any person aggrieved by an order made by the State Board under Section 25, Sectian 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from the
date on which the order is communicated te him, prefer an appeal as per Andhra Pradesh
Water Rules, 1976 and Air Rules 1982, to such autherity (hereinafter referred to as the
Appellate Authority) constituted under Section 28 of the Water (Prevention and Control of
Peliution) Acl, 1874 and Sectlion 31 of the Air (Prevention and Contral of Pollution) Act,
1981,

4. The industry may explore the possibility of tapping the sclar energy for their energy
requirements.

5. The industry shall comply with the all the directions issued by the Board from time to time.

6. The Board reserves its right to modify above conditions or stipulate any further conditions
and to take action including revoke of this crder in the interest of protection of public health
and envirgnment.

SCHEDULE-B

1. Total Water Consumption shail not exceed 41.6 KLD

S Purpose Quantity
No
1 Process 480
2 | Floor, Reactor & QC Lab washings 1.0
3 | Boiler & Cooling fower makeup 33.0
4 | DM Plant regeneration 0.5
5 | Scrubber 1.0
6 | Domestic RS - 1.5
I Total: 41.6 KLD

2. During the maintenance / breakdown of ZLD, the pre-treated effluent sent to CETP for a
period of maximum 15 days in calendar year, duly meeting the following inlet standards.

Parameter | _Limiting Standards |
pH : 55-9.0 |
Temperature °C . 45.0
Total Dissolved Solids { Inorganic ) 5,000 mafl |
Qil and Grease 20 magll
Phenolic Compounds (as CgHsOH) 5 mg/l |
Ammaonical Nitregen (as N) 50 ma/l
Cyanide (as CN) 2 ma/l
Chromium Hexavalent (as Cr™) 2 mg/|
Chromium (total) (as Cr) 2 ma/l |
Copper (as Cu) ) 3 mg/l |
Lead (as Pb) ) 1 mgl

4
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Nickel (as Ni) 3 mg/l |
Zinc {as Zn}) 15 mg/l_
Arsenic (as As) 0.2 mg/! |
Mercury (as Hg) 0.01 mg/! |
| Cadmium (as Cd) 1 mg/l |
Selenium (as Se) 0.05 ma/l |
Fluoride (as F) 15 mg/l |
Boron (as B) 2 mg/l |
coD 15,000 mg/l |
2. The emissions shall not contain constituents in excess of the prescribed limits mentioned
below.
Chimney | Description of Parameter | Emission standards
Ne. | Chimney i
1 Attached Coal fired SPM 115 mg/Nm3
Boiler of capacity 6 TPH S0,” 600 mg/Nm”
At 6% dry Oy, for solid fuel
and3% dry O; for liquid fuel
* NO,* 300 mg/Nm*
At 8% dry O, for sclid fuel
and3% dry O for liguid fuel
2 Attached Coal fired SPM 115 mg/Nm3
Boiler of capacity 3 TPH S0,* 600 mg/Nm®
(standby) At 6% dry O, for solid fuel
and3% dry O for liquid fuel
NO,* 300 mg/Nm®*
At 5% dry O, for solid fusl
. and3% dry O, for liguid fuel
3 Attached to Thermic fluid - -
heater of capacily 2
. Lakh K.cal/hr
4 Attached to Process HCI 35 mg/Nm3
vents
5 Attached to DG set of SPM 115 mafNm3
capacity 1 % 275 KVA &1
x 500 KVA

*As per MOEF&CC Notification No.GSR 96(E), dt. 29.01.2018 published under the

Environment (Protection)Rules, 1986.

4. The industry shall not manufacture any un-consented products and exceeding capacities
without obtaining prior Consent for Establishment {

of the Board.

5. The industry shall comply with emission iimits for DG sets upto 800 KW as per the
Notification G.5.R.520 (E), dated 01.07.2003 under the Enwvironment (Protection)
Amendment Rules, 2003 and G.S.R.448(E), dated 12.07.2004 under the Environment
(Protection) Second Amendment Rules, 2004. In case of DG sets more than 800 KW should

the Notification G.S.R.489 (E), dated 09.07.2002 at serial

comply with emission limits as per

CFE) and Consent for Operation (CFO)

no.98, under the Environment (Protection) Act, 1986.

6. The industry shall comply with ambient air quality standards of PMg(Particulate Matter size
less than 10um) - 100 ug/ m®; PM; s(Particulate Matter size less than 2.5 um) - 60 pg/ m®;
SO, - 80 ug/ m% NO, - 80 pg/m®, outside the factory premises at the periphery of the

industry.

Standards for other parameters as mentioned in the National Ambient Air Quality Standards

CPCB Notification No.B-29016/20/80/PCI-1, dated 18.11.2009

Noise Levels: Day time - (6 AMto 10 PM)-75dB (A)
Night time - {10 PM to 8 AM) - 70 dB (A).
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19.
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The industry has paid CFO fee of Rs.12,92 800!- for a period upto 31.01.2026.

The industry either paying annual fee or total fee for Consented period, shall pay the
balance fee as per the revised rates as applicable from time to time.

The industry shall segregate effluents into LTDS & HTDS effluents separately.

The industry shall regularly operate the ZLD system to treat the effluent and 100% recycle of
treated effluent.

The inldustry shall maintain digital flow meters with totalisers {RS-AEE communication) for
recording the quantity of LTDS, HTDS effluents, RO permeate and aiso maintain daily
records. They shall connect the flow totaliser data to TSPCB & CPCB servers as per CPCB
protocol,

The industry is permitted to send HTDS effluents to the MEE system of Mis. JETL,
Jeedimetla for a period of maximum 15 days in a calendar year i.e. during maintenance /
break down of Stripper, MEE & ATFD system and shall maintain records.

The industry shall provide and operate IP Camera with PAN, Zoom, 5x or above focal
length, with night vision capability, at main gate entrance & at other gates where there is
movement of effluent tankers, Solvent tankers, Chemical tankers, Hazardous Waste
carrying vehicles & other material carrying vehicles. These cameras shall be connected to
the website of TSPCB, with minimum backup of three months.

The industry shall maintain vent condensers for chemical / solvent storage tanks to control
fugitive emissions.

The industry shall maintain separate water meters for recording water consumption for
process, boiler feed, cooling and domestic purposes and also maintain daily records.

The industry shall cperate mulli stage scrubber aleng with online pH monitoring system for
control of process emissions, They shall maintain log book for operation of scrubber for
maonitoring active scrubbing media.

The industry shall monitor VOCs in ambient air with online VOC analyzer & connect the data
to TSPCB server.

The industry shall maintain elevated platform with leachate/spillages collection pit to store
drums containing chemicals & wastes to contrel spillages / discharges of chemicals /
effluents on ground.

The industry shall maintain IP camera with PAN, TILT Zoom, 5x or above focal length, with
night vision capability at effluent collecticn system (HTDS & LTDS) and RO permeate as per
CPCB norms. They shall connect the data to CPCB & TSPCB sarver.

The Industry shall install on line TDS meter for HTDS effluent generation and connect the
gsame to TSPCB server within two months. They shall maintain the reccrds for effluent

generation, TDS values, salts generation on daily basis.

The industry submitted Bank Guarantee of Rs. 8 lakhs with a validity upto 12.12.2021
towards commitment to comply with Board conditions / directions at RO, Nalgonda. The
Bank Guarantee amount will be forfeited, if the industry fails to comply with standards /
conditions / directions of the Board. The industry shall renew the Bank Guarantee till further
orders of the Board.

The industry shall develop greenbelt as per norms.
The industry shall maintain records on source of starting raw material / Intermediates for

gach product-wise and the consolidated recerds shall be submitted to R.O., Nalgonda every
month along with invoice copies of the starting raw materials outsourced. '

The industry shall provide adequate closed storage facilities above the ground with proper
lining for storage of effluents before its treatment.
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25. The industry shall not use effluents in n::cn::;mg towers under any circumstances.
26. The industry shall not discharge any effluents onland within or outside the plant premises.

27. The industry shall provide storm water drains to avoid mixing of effluent/spillages with run-off
water during rains. The industry shall collect contaminated rain water and shall dispose the
same to CETP, after conforming to the influent standards of CETP duly maintain separate
records.

28. The industry shall provide sufficient sterage coliection tank to ensure the collection of first
run off rain water.

29. The industry shall provide arrangement to by-pass the rain water collection tank of first run
off rain water for subseguent water flow. :

30. The industry shall take measures to prevent the seepages such as cement concrete flooring
with proper coliection system to collect contaminants / spillages in the relevant areas in the
industry premises and aveid seepages outside the induslry premises.

31. The industry shall provide and maintain hood with extraction systems to the HTDS collection
tanks and connect to the scrubbers to control the odour problem.

32. The industry shall carry out Leak Detection and Repair Study {LDAR) to access the solvent
losses and based on the study the industry shall take necessary steps to arrest the solvent
losses and reduce VOCs in the premises.

33 The industry shall provide and maintain separate energy meters for recording energy
consumption for air pollution control equipments and maintain record for daily energy
consumption,

34, The evaporation losses in solvents shall be controlled by taking all preventive measures
such as circulation of Chilled brine, transfer of solvents by using pumps instead of manual
handling, closed centrifuges, providing primary & sscondary condensers to all the reactor
vents and all the solvent storage tanks and keeping solvent storage in ground storage tanks
with closed pipeline to Reactors.

35. The industry shall operate Sclvent Racovery Plant in the plant. Sclvents shall be recovered
to the maximum extent possible and shall be reused. The industry shall submit status of
efficiency of Solvent Recovery Planl to the concerned Regional Officer. The industry shall
not dispose spent solvents / mixed spent solvents to the traders/ recyclers.

36. The industry shall provide and maintain Stack Monitering facility as per Emission Regulation
part-32 (ERP-3) norms for all the major stacks of the industry.

37. The industry shall ensure that the Port hole and ladder facillty for the Stacks is safe to carry
out Stack monitoring. In place of monkey ladder, spiral type/scaffold ladder shall be provided
to ensure safety of monitoring personnel

38. The industry shall implement the odour control measures at source of generation and from
ETP and shall ensure to maintain the same effectively to contrel odeur problems.

39. The industry shall ensure that there shall not be any change in process technology and
scope of working without prior approval from the Board.

40. (a) The industry shall maintain the following records and the same shall be made available
to the Board Officials during the inspection.

i) Daily production details.

iy Quantity of Effluents generated and reused.
i) Log Books for pollution control systems.

iv) Daily solid waste generated and disposed

(b) The industry shall submit consolidated statement of the above on monthly basis to the
Concerned Regional Office.
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41. As per G.O.R1.N0.286, the industry shall transport the industrial effluents and plying on the
roads is allowed between 6 AM. to 6 P.M. only.

42. The industry shall comply with Task Force directions issued by the Board from time to tima.

43. The applicant shall submit Environment statement in Farm V to the Regional office before

30th September of every year as per Rule No.14 of E(P) Rules, 1988 & amendments
thereof.

44. The conditions stipulated in this crder are without any prejudice to rights and contentions of
this Board in any Hon'ble court of Law.

SCHEDULE - C
[ see rule 6{2)]
[ CONDITIONS OF AUTHORISATION FOR OCCUPIER OR OPERATOR HANDLING
- HAZARDOUS WASTES ]

1. The industry shall give top priority for waste minimization and cleaner production practices.

2. The industry shall not store hazardous waste for more than 90 days as per the Hazardous
and other Wastes (Management. Handling and Transboundary Movement) Rules, 2016 and
amendments thereof. The industry shall maintain 8 copy manifest system for transportation
of waste generated and copies of receipt of Consignee shall be submitted to the Concerned
Regional office. The industry shall maintain proper records for Hazardous Wastes stated in
Authorisation in FORM-3 i.e., quantity of Incinerable waste, land disposal waste, recyclable
waste etc., and file annual retums in Form- 4 as per Rule 20{2) of the Hazardous and other
Wastes (Management, Handling & Transboundary Movement) Rules, 2018 and
amendments thereof.

3. The industry shall dispose fsell the Hazardous Waste to only industries/agencies authorized
by the State Pollution Cantrol Boards. The industry shall verify the authorizalion of the Board
given to the Party before disposing its waste to the External Party.

4. The industry shall maintain proper records for Hazardous Wastes disposal and its
concurrence with authorization. In case of variation in generation, industry shall submit
explanation and obtain amendment in Environmental Clearance/ CFE/CFQ in this regard.

5. The industry shall store Used / Waste Ol and Used Lead Acid Batteries in a secured way in
their premises till its disposal. Waste oils shall be disposed to the authorized Reprocassors/
Recyclers and Used Lead Acid Balteries shall be disposed to the manufacturers / dealers on
buyback basis. The industry shall take necessary practical steps for prevention of cil
spillages and carryover of oil from the premises. The industry shall check the Certificate/
Authorigation/order of MoEF issued to the Re-user/Recycle units while disposing the waste
oil.

€. The industry shall dispose of e-waste tc the autharized traders / recyclers enly.
7. The industry shall maintain good housekeeping.

& The industry shall submit the condition wise compliance report of the conditions stipulated in
Schedule B & C of this Order on half yearly basis to Board Office, Hyderabad and

concemed Regional Office.
Sd/-

MEMBER SECRETARY

To

M/s. Shree Jaya Laboratories (P) Ltd.,

Sy. No. 299 & 299/AA, Malkapur (V), Choutuppal (M),
Yadadri Bhuvanagiri District

MNT.C.F.B.OQifl

L (\\"":@

P

&/ SENIOR ENVIRONMENTAL ENGINEER (FAC)

8
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CONSENT & HWA ORDER (RENEWAL)

Consent Order No: 210822773824 Date :29.05.2021

(Consent Order for Existing/New or aftered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Polfution) Act, 1974 and amendments
thereof, Operation of the plant under section 21/22 of Air (Prevention & Control of Pollution) Act
1881 and amendments thereof and Authorisation / Renewal of Authorisation under Rule 6 of the
Hazardous Wastes {Management, Handling & Transboundary, Movemeni) Rules 2016 &
Amendments thereof).

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974, under section 21/22 of Air (Prevention & Control of Pollution) Act 1981 and
amendments thereof, and Authorisation under the provisions of HW (MH & TM) Rules, 2018
(hereinafter referred to as ‘the Acts’, ‘the Rules’) and amendments thereof and the rules and
orders made there under to  M/s. Vineet Laboratories Ltd., (Formerly M/s. Ortin Laboratories
Ltd.), Sy. No. 300, Malkapur (V), Choutuppal (M), Yadadri Bhuvanagiri District (hereinafter
referred to as 'the Applicant /industry’) and the industry is authorized to operate the industrial
plant to discharge the Effluents from the outlets and the guantity of Emissions per hour from the
chimneys, by operating pellution contrel equipment, as detailed below,

i} Out lets for discharge of Effluents:

Outlet Qutlet description Max daily Point of Disposal
No. discharge
1 High TDS effluents 6.85 KLD
(Process & washings » Shall be stripped off for organics

- 5.85 KLD) recavery.

¥ Stripper condensate to distillate for
separation of organic compounds
followed by disposal to cement plants
for co — processing & distilled
effluents shall be routed to ETP.

| ¥ Stripper effluents for forced
evaporation in MEE followed by Nutch
filter / centrifuge.

¥ Condensate from MEE shall be routed
to LTDS effluants for filiration in RO.

» Nutch filter / centrifuge salts to TSDF

2 Low TDS effluents 2.2KLD ¥ LTDS effluents along with MEE

Cooling & boeiler blow condensate shall be filtered in RO
down — 0.6 KLD + DM plant.

plant regeneration, ¥ RO permeate to reuse and RO reject
scrubber & softener — to MEE & Mutch filter / centrifuge for
0.6 KLD, along with FE.

condensate from MEE
+ Domestic effluents
5 (Septic tank overflow}
| - 1.0 KLD.

g Total | 9.0 KLD |

ii) Emissions from chimneys:

Chimney Description of Chimney
No.
1 Aftached to Coal fired boiler 2 TPH capacity
2 Attached to Process emissions
3 Attached to DG set of capacity 500 KVA & 380 KVA
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iii) HW Authorisation No, 210822773824

Date :29.05.2021

HAZARDOUS WASTE AUTHORISATION
(FORM -1}
[See Rule 6 (2)]

M/s. Vineet Laboratories Ltd., (Formerly M/s. Ortin Laboratories Ltd.), Sy. No. 300,
Malkapur (V), Choutuppal (M), Yadadri Bhuvanagiri District is hereby granted an
authorization to operate a facllity for collection, reception, storage, treatment, transport and
disposal of Hazardous Wastes namely:

1. HAZARDOUS WASTES WITH DISPOSAL OPTION:

file:'C:/Users/Rajesh®20Legal/Desktop/1 08%200f%%202023/Anne. .

Hs. Description Stream Quantity Method of disposal
i No. |
1. Spent carbon 28.2 of 2.2 kg/day | Shall be disposed to Cement
. schedule - | Units for Co-processing /
2. Organic rasidue 36.4 of 183.70 AFRF facilities / M/s. TSDF,
schedule -I kg/day | Dundigal for pre-processing /
3. ETP sludge 34.3 of 50.00 kg/day | TSDF Dundigal for
schedule - | incineration.
4, Evaporation salts 343 of 29546 Shall be disposed to TSDF
schedule -l |  kg/day
5. Process Inorganic 28.1 of 402 52
waste schedule -| ko/day

2. HAZARDOUS WASTE WITH RECYCLING OPTION:

S. Name of the Stream | Quantity Disposal Option.

No.| Hazardous Waste |

1. | Containers & 33.30f 150 After detoxification sent back ta |
Container Liners of | Schedule -1 | nes/month. | suppliers after complete |
HW & Hazardous detoxification. :
Chemical liners ,

2. | Waste oil 51af 30 ItYannum | Shall be disposed to authorized re

Scheadule -1 — processors/ recyclars,

This consent order Is valld for manufacturing the foellowing products with a condition that
shall not produce morethan & products and individual capacities with quantities

mentioned therein only.

5. Products Capacity

No IR | P Y -

1 | Lovastatin Cyclo hexyl amide phenyl boronate (simvastatin | 31.50 kg/day
intermediate)

2 | n-Butyl Lithium 186.67 kg/day

3 | (28,38,58)-2amino-3-hydroxy-5-(tertbutyloxy carbonyl)amine- | 46.87 kg/day
1,B-diphenyl hemi succinic acid salt (BDH) (Ritanovir
intermediate)

4 | Carbonic acid -4-nitro phenyl-5-thiazolyl methyl ester (NCT) | 66.67 kg/day
{Ritanovir intermediate)

5 | (2s)-3-methyl-2-((methyl-2-((methyl-2((2-(1-methy ethyl) | 24.00 kg/day
thiazole-4-yl) methyl) carbonyl) amino)butancic acid (MTV)
(Ritanovir intermediate) B

6 | 28, 38, 5S8)-2-amino-3-hydroxy-5-(1-tetra hydro pyramid-2- | 13.33 kg/day
onyl)-3-methyl butanoyl) amine-1,6-diphenyl hexane-Spyro
glutamate (THF) (Lopinavir intermediate)

7 | 2,6-dimethyl phenoxy acetyl chloride (DPC) (Lopinavir| 18.33 kg/day
intermediats)
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SCHEDULE-C
[see rule 6(2)]

[SPECIAL CONDITIONS OF AUTHORISATION FOR OCCUPIER OR OPERATOR HANDLING
HAZARDOUS WASTES]

1. The industry shall give tep priority for waste minimization and cleaner preduction practices.

2. The industry shall not store hazardous waste for more than 90 days as per the Hazardous
and other Wastes (Management. Handling and Transboundary Movement) Rules, 2016 and
amendments thereof. The industry shall maintain 8 copy manifest system for transportation of
waste generated and coples of receipt of Consignee shall be submitted to the Concerned
Regional office. The industry shall maintain proper records for Hazardous Wastes stated in
Authorisation in FORM-3 i.e., quantity of incinerable waste, land disposal waste, recyclable
waste etc., and file annual returns in Form- 4 as per Rule 20(2) of the Hazardous and other
Wastes (Management, Handling & Transboundary Movement) Rules, 2018 and amendments
thereof.

3. The industry shall dispose /sell the Hazardous Waste to only industries/agencies authorized
by the State Pollution Control Boards. The industry shall verify the authorization of the Board
given to the Party before disposing its waste to the External Party.

4. The industry shall maintain proper records for Hazardous Wastes disposal and its
concurrence with authorization. In case of variagtion in generation, industry shall submit
explanation and obtain amendment in Environmental Clearance/ CFE/CFO in this regard.

5. The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured way in
their premises till its disposal. Waste oils shall be disposed to the authorized Reprocessors/
Recyclers and Used Lead Acid Batieries shall be disposed to the manufaciurers { dealers on
buyback basis. The industry shall take necessary practical steps for prevention of oil spillages
and carryover of oil from the premises. The industry shall check the Certificate/
Authorisationforder of MoEF issued to the Re-user/Recycle units while disposing the wasts
oil.

6. The industry shall dispose of e-waste to the authorised recyclers / dismantlers only.
7. The industry shall maintain good housekeeping.

8. The industry shall submit the condition wise compliance report of the conditions stipulated in
Schedule B & C of this Order on half yearly basis to Board Office, Hyderabad and concerned
Regional Office.

Sdi-
MEMBER SECRETARY

To

M/s. Vineet Laboratories Ltd.,

(Formerly M/s. Ortin Laboratories Ltd.),
Sy. No. 300, Malkapur (V), Choutuppal (M},
Yadadri Bhuvanagiri District

WT.C.F.B.OMN

S et

@/s SENIOR ENVIRONMENTAL ENGINEER (FAC)



31. The industry shall provide and maintain hood with extraction systems to the HTDS collection
tanks and connect to the scrubbers to control the odour problem.

32. The industry shall carry out Leak Detection and Repair Study (LDAR) to access the solvent
losses.

33. The industry shall maintain separate energy meters for recording energy consumption for air
pollution control equipments and maintain record for daily energy consumption.

34. The evaporation losses in solvents shall be controlled by taking all preventive measures such
as circulation of Chilled brine, transfer of solvents by using pumps instead of manual
handling, closed centrifuges, providing primary & secondary condensers to all the reactor
vents and all the solvent storage tanks and keeping sclvent storage in ground sitorage tanks
with closed pipeline to Reactors.

35, The industry shall eperate Solvent Recovery Plant in the plant. Selvents shall be recovered
to the maximum extent possible and shall be reused. The industry shall submit status of
efficiency of Solvent Recovery Plant to the concemned Regional Officer. The industry shall not
dispose spent solvents / mixed spent solvents to the traders/ recyclers.

36. The industry shall provide and maintain Stack Monitoring facility as per Emission Regulation
part-3 (ERP-3) norms for all the major stacks of the industry.

37. The industry shall ensure that the Port hole and ladder facility for the Stacks is safe to carry
out Stack monitoring. In place of monkey ladder, spiral type/scaifold ladder shall be provided
to ensure safety of monitoring personnel.

38. The industry shall implement the odour control measures at source of generation and from
ETP and shall ensure to maintain the same effectively to cantrol edour problems.

39. The industry shall ensure that there shall not be any change in process technology and scope
of working without prior approval from the Board.

40. (a) The industry shall maintain the following records and the same shall be made available to
the Board Officials during the inspection.

i) Daily production details.

ii) Quantity of Effluents generated, reused & sent to CETP.
iiiy Log Books for pollution control systems.

iv) Daily solid waste generated and disposed

(b) The industry shall submit consclidated statement of the above on monthly basis to the
Concerned Regional Office.

41. As per G.0.Rt.No.286, the industry shall transport the indusirial effluents and plying on the
roads is allowed between 6 A.M. to 8 P.M. only.

42. The industry shall comply with Task Force directions issued by the Board from time to time.

43. The applicant shall submit Environment statement in Form V to the Regional office before
30th September of every year as per Rule No.14 of E(P) Rules, 1886 & amendments thereof,

44, The conditions stipulated in this order are without any prejudice to rights and contentions of
this Board in any Hon'ble court of Law. '
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12. The industry is permitted to send HTDS effluents to the MEE system of M/s. JETL,
Jeedimetla for a period of maximum 15 days in a calendar year i.e. during maintenance /
break down of Stripper, MEE & ATFD system and shall maintain records.

13, The industry shall provide and operate IP Camera with PAN, Zoom, 5x or above focal length,
with night vision capability, at main gate entrance & at other gates where thare is movement
of effluent tankers, Solvent tankers, Chemical tankers, Hazardous Waste carrying vehicles &
other material carrying vehicles. These cameras shall be connected to the website of TSPCE,
with minimum backup of three months.

14. The industry shall maintain vent condensers for chemical / solvent storage tanks to control
fugitive emissions.

15. The industry shall maintain separate water meters for recording water consumption for
process, boiler feed, cooling and domestic purposes and also maintain daily records.

16. The industry shall operate multi stage scrubber along with online pH monitering system for
control of process emissions. They shall maintain log back for operation of scrubber for
monitoring active scrubbing media.

17. The industry shall monitor VOCs in ambient air with online VOC analyzer & connect the data
to TSPCB server.

18. The industry shall maintain elevated platform with leachate/spillages collection pit to store
drums containing chemicals & wastes to control spillages / discharges of chemicals / effluents
on ground.

19. The industry shall maintain IP camera with PAN, TILT Zeom, 5x or above focal length, with
night vision capability at effluent collection system (HTDS & LTDS) and RO permeate as per
GPGCB norms. They shall connect the data to CPCB & TSPCB server.

20. The industry shall install on line TDS meter for HTDS effluent generation and connect the
same to TSPCB server within two manths. They shall maintain the records for effluent
generation, TDS values, salts generation on daily basis.

21. The industry shall develop greenbelt as per norms.

22, The industry shall maintain records on source of starting raw material / Intermediates for each
product-wise and the consolidated records shall be submitted to R.O., Nalgenda every month
along with invoice copies of the starting raw materials outsourced.

23. The industry shall provide adequate closed storage facilities above the ground with proper
lining for storage of effluents befere its treatment.

24. The industry shall not use effluents in cooling towers under any circumstances.
25. The industry shall not discharge any effluents onland within or outside the plant premises.

26. The industry shall provide storm water drains to avoid mixing of effluent/spillages with run-off
water during rains. The industry shall collect contaminated rain water and shall dispose the
same to CETP, afier conforming to the influent standards of CETP duly maintain separate
records.

27_ The industry shall provide sufficient storage collection tank to ensure the collection of first run
off rain water.

28. The industry shall provide arrangement to by-pass the rain water collection tank of first run off
rain water for subsequent water flow.

28. The industry shall take measures to prevent the seepages such as cement concrete flooring
with proper collection system to collect contaminant / spillages in the relevant areas in the
industry premises and avoid seepages outside the industry premises.

30. The industry submitted Bank Guarantee of Rs. 9.0 lakhs towards commitment to comply with
Board conditions / directions at RO, Nalgonda with validity upto 25.04.2022. The Bank
Guarantee amount will be forfeited, if the industry fails to comply with standards / conditions /
directions of the Board. The industry shall renew the Bank Guarantee till further orders of the
Board.



Nickel {as Ni) 3 mall
Zinc (as Zn) 15 mgfl |
Arsenic (as As) 0.2 mg/l | @
Mercury (as Hg} 0.01 mg/l |
Cadmium (as Ccd) 1mall |
Selenium (as Se) 0.05 mg/l
I Fluoride (as F) 15 mgfl
Boron (as B) . 2 mgll
coD 15,000 ma/l |
3. The emissions shall not contain constituants in excess of the prescribed limits mentionad
below.
Chimney | Description of Chimney | Parameter | Emission standards
No. i
1 Aftached to Coal fired SFM 115 mg/Nm3
| boiler of capacity 2.0 TPH 50,* 600 mag/Nm’
= At 6% dry O, for solid fuel
and3% dry O; for liquid fuel |
NO,* 300 mg/Nm’
At 8% dry Q,, for solid fuel
and3% dry O, for liquid fuel
2 Attached to emissions from HCI 35 mg/Nm3
process '
3 Attached to DG Set of { SPM 115 mg/Nma3
, capacity 500 KVA & 380
| KVA |

“As per MOEF&CC Notification No.GSR 96(E), dt. 29.01.2018 published under the
Environment {Protection)Rules, 1986.

4. The industry shall not manufacture any un-consented products and exceeding capacities
without obtaining prior Consent for Establishment (CFE) and Consent for Operation (CFO) of
the Board.

5 The industry shall comply with emission limits for DG sets upto 800 KW as per the
Motification G.5.R.520 (E), dated 01.07.2003 under the Environment (Protection) Amendment
Rules, 2003 and G.S.R.448(E), dated 12.07.2004 under the Environment (Protection) Second
Amendment Rules, 2004, In case of DG sets more than 800 KW should comply with emission
limits as per the Notification G.5.R.489 (E), dated 09.07.2002 at serial no.96, under the
Environment (Protection) Act, 1988.

6. The industry shall comply with ambient air quality standards of PM;g(Particulate Matter size
less than 10um) - 100 pg/ m% PM, (Particulate Matter size less than 2.5 um) - 60 pg/ m*,
SO, - 80 pug/ m* NO, - 80 pg/m’, outside the factory premises at the periphery of the
industry.

Standards for other parameters as mentioned in the National Ambient Air Quality Standards
CPCB Notification No.B-28016/20/90/PCI-|, dated 18.11.2009

Moise Levels: Day time - (6 AM to 10 PM) - 75 dB (A)
Might time - {10 PM to 6 AM) - 70 dB (A).

7. The industry has paid CFO fee of Rs.16,43,600/- for a period upto 31.12.2023

8. The industry either paying annual fee or total fee for Consented period, shall pay the balance
fee as per the revised rates as applicable from time to time.

8. The industry shall segregate effluents into LTDS & HTDS effluents separately.

10. The industry shall regularly operate the ZLD system to treat the effluent and 100% recycle of
freated effluent.

11. The industry shall maintain digital flow meters with totalisers (RS-485 communication) for
recording the quantity of HTDS & LTDS effluents, RO permeate and alsc maintain daily
records. They shall connect the flow totaliser data to TSPCB & CPCB servers as per CPCB
protocol.
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SCHEDULE-A

1. The applicant shall make applications through online for renewal of Consent (under Water &
Air Acts) and Authorisation under HWM Rules at least 120 days before the date of expiry of
this order, along with prescribed fee under Water and Air Acts for obtaining Consent & HW
Authorisation of the Board. The applicant can also apply for Auto Renewal of the CFO atleast
30 days before the expiry of this order as per the procedure and eligibility stipulated in the
Board Circular dt.19.11.2015 & 08.12.2015 (available in Beard's Website:

htto:tspch.cgg.gov.in/Pages/Circulars. aspx).

2. This order is issued in line with Board's CFO & HWA order dt. 26.03.2016. Concealing the
factual data or submission of false information/ fabricated data and failure to comply with any
of the conditions mentioned in this order may result in withdrawal of this order and attract
action under the provisions of relevant pollution control Acts. The industry shall comply with
all other conditions CFO & HWA order dt. 28.03.2016 is still applicable.

3. Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from the
date on which the order is communicated to him, prefer an appeal as per Andhra Pradesh
Water Rules, 1976 and Air Rules 1982, to such authority (hersinafter referred to as the
Appellate Autherity) constituted under Section 28 of the Water (Prevention and Coentrol of
Pollution) Act, 1974 and Section 31 of the Air (Prevention and Control of Pollution) Act, 1881.

4. The industry may explore the possibility of tapping the solar energy for their energy
reguirements,

5. The industry shall comply with the all the directions issued by the Board from time to time.

5. The Board reserves its right to madify above conditions or stipulate any further conditions and
to take action including revoke of this order in the interest of protection of public health and
environment.

SCHEDULE-B

1. Total fresh Water Consumption shall not exceed 14.6 KLD.

S. Purpose Quantity (KLD)
Mo

1 Process 5.5

2 Washings 1.0

3 | Cooling tower & Boiler makeup 6.0

4 DM Plant regeneration & Scrubber 0.6

5 Domestic 1.5

Total: 14.6 KLD

2. During the maintenance / breakdown of ZLD, the pre-treated effluent sent to CETP for a
period of maximum 15 days in calendar year, duly meeting the following inlet standards.

Outlet Parameter Limiting Standards
No.

2 |pH ~ 55-9.0
Temperature °C 45.0
Total Dissolved Salids ( Inerganic ) 5,000 mgi
Qil and Grease 20 mg/l |
Phenolic Compounds (as C¢HsOH) 5 mg/ |
Ammonical Nitrogen {as N} 50 ma/l
Cyanide (as CN) % 2 mall |
Chromium Hexavalent (as Cr'®) 2 mg/l |
Chromium (total) (as Cr) PEGEE 2 mg/l |
Copper (as Cu) _ 3 mall |
Lead (as Pb) ) 1 mg/l |




8 [Iso-propyl-p-(d)-thio  galactopyranoside (IFTG) (Fine | 20.00 kg/day
chemical) @
8 | 1-cyclo propyl-7-chloro-6-fluoro-4-oxo-3- quinoline carboxylic | 16.67 kg/day
acid (Ciprofloxacin intermediate)
10 | B-chloro-5-(2,3-dichloro phenoxy)-2- methyl thiol -1H-benzo | 13.33 kg/day
[a]-imidazole (Tricla Bendazole)
11 | Tert-butyl {5R)-B-Cyana-5-hydraxy-1,3-dioxohexanoate |  38.00 kg/day
(Rosuvastatin intermediate)
12 | Methyl-2-(4-(2-cyano  benzyl) benzyl amino)-3-methyl | 46.67 kg/day
butanoate (Valsartan intermediate)

Total | 414.17 kg/day

This order is subject to the provisions of “the Acts' and the Rules’ and amendments made
thereunder and further subject to the terms and conditions incorporated in the schedule A, B and
C enclosed to this order.

This corder of Consents and Authorization is valid for a period upto 31% December ,2025.

Sdi-
MEMBER SECRETARY

To

M/s. Vineet Laboratories Ltd.,

(Formerly M/s. Ortin Laboratories Ltd.),
Sy. No. 300, Malkapur (V), Cheutuppal (M),
Yadadri Bhuvanagiri District

IT.C.F.B.OM IVJ
Lkl

SENIOR ENVIRONMENTAL ENGINEER (FAC)

i
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ANNEXVRE-IIT

@

. TN TELANGANA STATE POLLUTION CONTROL BOARD

ﬁ% Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar,
W Hvderahad -500 018 -
) Phones : 040-23887500 Fax: 040 — 23887519 -
BY REGD.
N E CT, 1987
Order No.NLG-90/TSPCB/TF/HO/2022 - | Ay Dt.21.10.2022

a_ b x_ﬁ“" : TSPCB - M/s. Shree Jaya Laboratories (P) Ltd., Sy.N0.299 & 299/AA,
,\_E—f:p.___-H : 3 Malkapur (V), Choutuppal {M), Yadadri Bhuvanagiri District - Air
i (Prevention and Control of Pollution} Amendment &ct, 19387 - CLOSURE
T ORDERS - Issued - Reg,

Ref : 1. Closure order No.NLG-20/TSPCB/UH-11/2016-1346, dt.26.06.2018.

2. CFQ & HWA order dated 15.07.2021 with a validity up to 31.01.2026,

3. Revocation of Closure Order MNo.NLG-90/TSPCB/TR/HO/2016-1441,
dt.29.11.2021.

4. Directions Order Mo, NLG-20,/TSPCB/TF/HO/2016, DE:02.03.2022.

5. Complaints received from Villagers of Anthamegudem on air & water
pollution in the surrounding area.

&. The RTF Team inspected the industry on 26. {15 2022, 30.05.2022 &
08.06.2022.

7. The Task Force Committee members inspected the industry on
08.08.2022.

8. Hearing held on 30.09,.2022.

5. Industry’s representation dt 12.10.2022.

10.RO, NLG report dt:19.10.2022.

X o x ¥ %
1. WHEREAS, you arc operating the industry located at Sy.No. 299 & 299/A4, Malkapur

(W), Choutuppal (M), YadadriBhuvanaqgiri District and involved in manufacturing of
Drug intermediates,

DATE

2. WHEREAS, vide reference 1% cited, the Board issued Closure Orders to the industry
on 26.06.2018 for non-compliance of Board directions and consent conditions.

3. WHEREAS, vide reference 2™ cited, the Board issued CFO & HWA renewal vide order
dated 15.07.2021 with validity up to 31.01.2026.

4. WHEREAS, vide reference 3™ cited, the Board issued Revocation of Closure Order to
the industry on 29.11.2021. Subsequently, the Board vide reference 4" eived, issued
directions to the industry on 02.03.2022.

5. WHEREAS, vide reference gm cited, the Board received complaints from Villagers of
Anthamegudem on air & watar poliution in the surrounding area.

6. WHEREAS, vide reference 67 cited, the Team inspected your industry and
surrounding areas on 26.05.2022, 30.05.2022 & 0B.06.2022 and following
observations were made:

b.Compliance with directions issued U"lder Air (P&CP)} Amendment Act, 1987

[ Sl Direction [ Compliance

| No.

[ The industry shall provide ,f Partially complied. !
! maintain dome with suction hood | The industry provided a iron structure atmve
| followed by scrubber te the High | the HTDS tanks and covered the same with |
| TDS effluent collection tanks to | PWVC sheets. The tanks were not fully !
i control the emissions within one | covered and many gaps observed. This does |
|
|

month. | not serve the purpose of domes. The!
| industry _provided single stage scrubber to |

g |

| the domes. |

M-10-2023, 15:14
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The industry shall continuously
with online pH monitoring system

all production blocks and to
prevent adour nuisance prablems
and maintain the leg recards
separately for each scrubber duly
showing the hours of operation,
maintenance taken up, quantity of
scrubber liquid used, maintain of
pH levels etc,

he industry provided common triple stage |

operate multi stage scrubbers | scrubber to blocks 1 & 2 with online pH |

meter (not working), double stage |

to control process emissions from | scrubbers with online pH meters to the |

i blocks 2 & 3, double stage scrubbers
| withaut  online pH meters (industry

representative informed that the pH meter
| was removed for maintenance) to the block |
| 4 and single stage scrubber to block 6 for |
| contralling Bromine emissions. !

The industry has not provided scrubbersi
| Production Block 5 and the representative of |
| the industry informed that they are using |
this Block for separation process only. I
| The industry provided dome like structure to |
| the HTDS collection tank and connected to
| single stage scrubber with condenser and
| activated charcoal bed. The design and
| adequacy of condenser and activated |
| charcoal bed may be reviewed. |

| The industry is using Thionyl Chloride in
| their manufacturing process and may be
| directed to operate the scrubbers regularly
| to avoid smell nuisance in the area.

The Industry is constructing new production

blocks and existing blocks will be dismantled

after the new blocks are ready for
| oparation.

The Industry shall provide f
maintain the vent condensers for
all the solveni storage / chemical
storage tanks to  control  the
i fugitive emissions.

{ The industry is storing the solvents in the |
| above ground level tanks and provided vent |
condensers.

The industry shall provide odour
suppressant mist spray / sprinkle
"PIION" liquid at  effluent
treatment area to contain VOCs,

Mot complied. |
The industry shared the copy of the!
Purchase Order for providing PIIAN |
atomnization. o ) |

The industry shall provide online
VOC analyser and connect the
same to Board's website.

Provided.

‘ The Industry shall comply with the
| Standard Operating Procedure
{ (S0OP)  specified for solvent
| recovery plants by CPCB within
| one month,

il

| B

| The industry shall install sub
| cooler condensers systemn
| followed by activatad charcoal bed
| 50 as to arrest the VOCs from the
| scrubber attached to ATFD within
| a month.

| Provided.
| i
The industry is operating two ATFDs in the |
premises. The industry connected the
condenser vent of one ATFD to the top of
the scrubber and the connected the
condenser vent of othar ATFD to the middle |
of the scrubber. The industry provided |
condenser followed by the activated
charcoal bed (a smail cylindrical structure |
filled with charcoal of about 1.5 ft height) to |
the scrubber. The industry has not provided |
any vent to the scrubber and the outlet from |
the bottomn was connected to the condenser,
The understanding of the system was so
complicated and the flow of vent gases and
efficiency of the systerm to control VWOCs

may be discussaed,
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wiii. The industry shall install the sub | Mot complied.
coaler condensers system |
followed by activated charcoal bed |
to the vents of scrubbing systems
i 50 as to arrest the VOUOs within a
month. ! IOt S - .
WHEREAS, vide refersnce 7 cited, the Committee inspected the industry on
23.07.2022 and the following observations were made:

OBSERVATIONS:

As on day of inspection the unit was in operation.

» The unit has six production blocks with suitable stages scrubbers and online
pH meters but Production block -5 do not have any scrubbers as the block is
used for separation process only. Incidentally, the company is in the process
of building new blocks to suit the new CFE product mix.

¥ Housekeeping in the production blocks and ZLD area is not upto the mark.
Leakages f Spillages were observed in the production blocks and HTDS
storage.

® The tearn could sense somewhat unpleasant smell particularly in the ZLD area
near the stripper condensate section. ’

¥ The unit treats all the effluents in the ZLD system consisting of Stripper,
MEE,ATFD& RO (not in operation). The Unit operates two ATFD's. Industry
connected condenser vent of one ATFD to the tep of one scrubber and the
other vent of ATFD to the middie of the scrubber in a little confusing way as

how the flow of vent gases and efficiency of VOC control thereby will be
ensured.

* The issue of VOC's from the scrubber attached to ATFD is controlled/ arrested
by a2 condenser followed by a small cylindrical activated charcoal bed, whose
working need to be assessed since there is an issus of backpressure and
other safety issues,

* Several vent pipes are observed pointed towards the complainant’'s land, the
industry representative informed that these are safety vents.

¥ The team found ocut a reactor where Bromine is being used or Dilute HBr
ctreams are treated as the condenser was Full of brown fumes. The industry
representative could not explain the products being manufactured in that
particular reactor [code was Srilanka) but claims that HBr stream is handled.
Mone of the steps indicated as per the consented portfolio show generation of
HBr vapours,

WHEREAS, vide reference 8" cited, you were given an opportunity for hearing before
the Task Force Committee of the Board during the meeting held on 30.09.2022. The
industry representative attended the meeting. After detailed discussion, the
Committee recommended to issue Closure order to the industry,

WHEREAS, vide reference 9th cited, you have submitted a2 representation on
12.10.2022 by stating that, few of the locals who are not nearby residences nor
farmers and frequently complaining to PCB against the industry for the past one year,
Even after compliance, threatening the industry people by some nen-related peaple,
These people are influencing and provoking nearest farmers to raise complaints to PCB
against their industry.

WHEREAS, vide reference 10th cited, the RO, Nalgonda Officials inspected the
industry an 17.10.2022 and submitted the fellowing:

1. The Board is receiving saveral oral & written complaints against the industry from
villagers of Anthammagudem & Others regarding odour nuisance, ground water
pollution and discharge of effluents during rains.

2. Sri Vishwaroop Reddy is resident of Antahmmagudem.Village and having fields
towards North East side of the industry in the downstream about 1.2 KM away
from the industry.

3. Sri Damodar Reddy & Sri Narendar Reddy is resident of Antahmmagudem Village
and having fields towards East side of the industry about 2 KM away from the
industry.

4. Earlier, the Board Officials collected seepage sample near southern boundary of
open plot adjacent to M/s. Shree Jaya Laboratories (P) Ltd on eastern side of

0i-10-2023. 15:15
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11.

12,

13.

14.

To

the industry. As per the analysis !epor"ls the TDS & COD is found to be 9695
mgfitr and 3101 mg/fltr respectively. As per GC-MS analysis reports, the
compounds Pyrdine, 3, 4 - dimethyl & Benzenamine, 4 - methoxy - 2- methyl
wark found in both seepages and industry's High TDS effluents.

5. The industry representative informed to the Board Officials that the presence of
compounds and high COD in the above samples is due to the unknownfillegal
activity earlier carried in the adjacent to the above ocpen plot by the unknown
pErsons.

6. During Inspection, the same was verified, however the activity and the shed was
removed from the place. No contamination was cbserved in the area.

WHEREAS, after careful consideration of the material facts of the case, the Board
hereby issues Closure Order your induskry for the following reasons:

1. The industry has not provided full covered dome and not provided double stage
scrubber so as to control sdour emicsions from HTDS collection Tank.

2. The industry has not provided sub cocler condensers system followed by
activated charcoal bed to the vents of scrubbing systems to avoid smell nuisance.

3. The industry has not provided double stage scrubber with online pH meter to the
production block 5 to control the process emissions.

4. The industry has not provides adour suppressant mist spray / sprinkle "POIION"
liquid at effluent treatment area to contain VOCs.

5. The industry is causing odour nuisance to the surrounding envircnment.

In view of the above and after careful consideration of the material facts of the case,
the Board is of the firm opinion that, the industry is not complying with Board
directions and Consent conditions and causing pollution in the area. Under the Powers
vested with Telangana State Pollution Control Board under section 33 (A) of the Alr
(Frevention and Control of Pollution) Amendment Act, 1988 and for the reasons
stated above, the Board hereby issues Closure orders to vour industry in the
interest of protecting public health and environment. You are also hereby
directed to immediately stop all industrial activities with immediate effect from the
date of this order.

You are directed to take note that if you continue to operate your industry even after
receipt of these orders, you will he liable for prosecution in the court of Metropolitan
Magistrate or Judicial Maglstrate of the first class under section 37({1) of Air
(Prevention and Control of Pollution) Amendment Act, 1987, the punishment for which
includes imprisonment for a term which shall not be less than one year six months
which may be extended to six vears and with fine.

You are further directed to take note that the TSSPDCL, has been ordered to
disconnect Power Supply to your industry with immediate effect. Should you resort to
run your industry by means of diesel generator or any mechanical device, you will be
attracting prosecution under section 37(1) of Air {(Prevention and Contral of Pollution)
Amendment Act, 1987,

sd/-
MEMBER SECRETARY

M/s. Shree Jaya Laboratories (P) Ltd.,
Sy.No.299 & 299/AA, Malkapur (V),
Choutuppal (M), Yadadri Ehuvanagiri District

Copy to:

1. The District Magistrate & Collector, Yadadr Bhuvanaagiri for kind information.

2. The Superintending Engineer (Operations), Telanganz State Southern Power
Distribution Company Ltd., Yadadri Bhuvanagiri for information and necessary action.

3. The JCEE., £.0., R.C.Puram for information and necessary action.

4. The Environmental Engineer, Regional Office, Nalgonda for information and necessary
action. The E.E is also directed to record the meter reading of T.5. Trans Co.
power supply at the time of power disconnection. He is directed to inspect
the industry and report compliance within 48 hrs.

5. Concerned file.

// T.C.F.B.O //
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TELANGANA STATE POLLUTION CONTROL BOARD

— Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar,
“' Hyderabad-500 018
Phones : Edﬂ-l_ﬂﬂﬂ?ﬁﬂﬂ Fax: 040 — 23887519

ORDERS ISSU

Order No.NLG-90/T. E/HO/2022 - |13, Dt.21,10.2022

Malkapur {V), Choutuppal (M), Yadadri Bhuvanagiri District- Water
{Prevention and Control of Poliutiocn) Amendment Act, 1988 - CLOSURE -

Orders Issued - Req.

D_H’_x.-'%'b : TSPCE - M/s. Shree Jaya Laboratories (P) Ltd., Sy.No.299 & 299/AA,

"Ref : 1. Closure order No.NLG-90,/TSPCB/UH-11/2016-1346, dt.26.06.2018.

2. CFO & HWA order dated 15.07.2021 with a validity up to 31.01.2026.

3. Revocation of Closure Order No.NLG-90/TSPCEB/TF/HO/2016-1441,
dt.29.11.2021,

4. Directions Qrder Mo. NMLG-90/TSPCEB/TF/HO/2016, DE:02.03.2022.

5. Complaints received from Villagers of Anthamegudem on air & water
pollution in the surrounding arez.

6. The RTF Team inspected the industry on 26.05.2022, 30.05.2022 &
08.06.2022.

7. The Task Force Committee members inspected the industry on
08.08.2022.

8. Hearing held on 30.09.2022.

g, Industry's reprasentation dt 12.10.2022.

10.RO, NLG report db19.10.2022.

* k E ok ¥

1. WHEREAS, you are operating the industry located at Sy.No. 299 & 299/AA, Malkapur
{V), Choutuppal (M), YadadriBhuvanagiri District and involved in manufacturing of Drug
intermediates.

2. WHEREAS, vide reference 1™ cited, the Board issued Closure Orders to the induskry on
26.06.2018 for non-compllance of Board directions and consent conditions.

3. WHEREAS, vide reference 2" cited, the Board issued CFO & HWA renewal vide order
dated 15,07.2021 with validity up to 31.01,2026.

4. WHEREAS, vide reference 3™ cited, the Board issued Revacation of Closure Order to
the industry on 29.11.2021. Subsequentty the Board vide reference 4™ cited, issued
directions to the industry on 02.03.2022,

5. WHEREAS, vide reference 5 clted, the Board received complaints from Villagers of
Anthamegudem on air & water pollution in the surrounding area.

6. WHEREAS, vide reference 6 cited, the Team inspected your industry and surrounding
areas on 26.05.2022, 30.05.2022 & 08.06.2022 and following observations were made:

a.Compliance on directions issued under Water (P&CP) Amendment Act, 15988:

| 5. | Direction { Compliance
| No. | e i
| i. | The industry shall comply with all conditions | -- :
i | stipulated in the CFORHWA order issued by | !
{ the Board scrupulously. |

| | The industry shall regulariy treat the effluents | The  industry is  operating !
; in stripper, MEE, ATFD followed by RO system | stripper, MEE and ATFD during |
| | and treated effluents shall be reused in the | the Insp&l:tlun The RO system I5
: | plant. The RO rejects shall be sent to MEE for | not in operation.

i | forced evaporation and maintain the records. | |
fii. | The industry shall treat the domestic waste | The industry dismantied the
! water from the labour guarters / Canteen in | labour guarters. The industry is |
the ZLD system. and shall not discharge any | treating the domestic/canteen |
waste water oultside the industry premises | effluents In STP followed by RO
under any circumstances, | system. |

.

01=10-20023. 15:15
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The industry shall provide first run off rain

water & sespage collection pit with proper
bypass arrangement for free flow of

subseguent rain water (24 kLfacre). The
collected contaminated rain water shall be
pumped and stored in above ground level
tank of adequate capacity and the same shall
be treated within the premises or send to |

_ CETP for further treatment.

The industry provided storm |

tank with bypass arrangement. |
| The industry has not provided |
| dedicated pump for the cnllecttan
| tank.
|
| The industry provided storm |
| water drain alang the compeound |
{ wall and the contaminated water |
from the ATFD area joins this |
drain. The industry has not made |
any arrangement to collect the |
| fist cut rain water fram this drain. |
However, the industry closed the | .
opening in the compound wall
with cement.

The house keeping near ATFD |
area and adjacent HW storage |
area |s poor. i

The industry shall install / provide Ffow
meters for cooling towers and domestic
purpgses within one week,

The industry provided magnetlc
flow meters.

vi.

| The industry shall not store high TDS

effluents in rain water stocrage tanks under
any circumstances.

Complied. The rain water |
collection tank was empty during |
the inspection.

| wll,

The industry shall take necessary measures
to prevent entering of rain water into the
operating area of the stripper, MEE, RO and
ATFD to awvoid contamination of rain water
rungff.

Nok cormplied.

The Industry provided roof cover |
to MEE area and yet toe provide
for ATFD area.

|wiit,

The industry shall not discharge any effluent/
lezkages [ spillages / seepageas ete. within the
premises and outside the Industry premises
under any clrcumstances.

No visible leakages / spillages /|
segpages  etc. outside the
industry premises were observed |
during the inspection. Aut, |
blackish cloured water was |
observed in the back side of the |
industry. It appeared that the |
landlord digged the area far|
| footings and  blackish colour |
| water collected in the same.

. |

During the Inspection, the RTF
team contacted Mr Viswaroop
Reddy, complainant regarding
| issues from the industry and he
linformed that water was oozing
Iin the backside of the Industry.
The same area was inspected and
observed that blackish coloured
water was oo0zing in that area as
reported above. The matter was
| communicated to the RO,
| Malgonda for taking necessary
| action.

| Leakages/spillages were cbserved
near the HTDS effluent storage
area and near production blocks.

The industry shall store drums containing raw

| Mot complied.

water drains to some extent |
followed by first cut collection |

material / in process goods / MLs /spent | The industry provided a new ware
solvents / wastes etc., on the concrete | house for storing chemicals
platform under covered shed with dyke walls i However, the industry is storing
{ & proper leachate collection system and the | few drums openly on concrote

{ industry shall not store drums openly on | platform near ATFD area.
g_uund
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x. | The industry shall collect & store theiThe industry Is storing the HW
| harardous waste in an elevated closed shed | under roof cover and front side
| with impervious lining and leachate collection | covered with Kirby sheet, near

| | system.The industry shall dispose the | ATFD area, |
i | Hazardous Waste regularly in accordance with |
| the CFO&HW order and shall not store
| | beyond 90 days, |
| xi. | The industry shall continuously cperate the | The industry was directed to
[ | online maonitoring system provided as per the g comply,
| directions of CPCBE and shall ensure |
| continuous data transmisslon to the TSPCE |
_ | server. =
%il, | The industry shall providefmaintain cperate | Complied.
IP cameras at main gate entrance and shall
- be connected to the TSPCE Server,
I%iii. | The industry shalt not use any flexible | Not complied.
pipelines within the premises for transfer of
ceffluents [/ wastewater. All the effluent
conveying pipe lines shall be fixed. There
I shall not be any discharge [/ spillages of
| effluent within or outside the premises. |
xiv. | The industry shall carryout study with Complied. The industry informed |
reputed institutions / organizations like M/s,  that they have given the study to i
! NGRL NEERI, ITrH.. INTU Etc-.. an storm | INTUY and the repart is ";"Et to he i
I

| water management, coliection, treabment and | received.
| re-used measures so as to stop discharge
| into surrounding agricultura! fields within one ;
| month and submit report to the Board Ofice.
| ¥, iThe industry shall not use effluent or any | Complied. i
| waste water for cooling tower purpose and
| shall check the quality of the cooling
| circulation water regularly. R S Sy
{xvi. | The industry  shall mainkain proper | Not complied.
| housekeeping within the premises,
wvil, + The industry shall submit Bank Guarantee of | Submitted.
| ' Rs.2 Lakhs recouping amount of Bank '
Guarantee forfeited In favour of Member
Secrstary, TSPCB, Hyderabad towards
compliznce of CFO conditions /  directions |
with a validity for one year within One week |
and shall extend the same from time to time |
till further orders from the Board. | |

7. WHEREAS, vide reference 7™ cited, the Committee inspected the industry on
23.07.2022 and the following observations were made:

OBSERVATIONS:

As on day of inspaction the unit was In operation. The unit has six production blocks
with suitable stages scrubbers and online pH meters but Production block -5 do not
have any scrubbers as the block is used for separation process only. Incidentally, the
company is in the process of building new blocks to suit the new CFE product mix.

Housekeeping in the production blocks and ZLD area is not upto the mark. Leakages [
Spillages were observed in the production blocks and HTDS storage.

The team could sense somewhat unpleasant smell particularly in the ZLD area near the
stripper condensate section,

The unit treats all the effiuents in the ZLD system consisting of Stripper, MEE,ATFD& RO
{not in operation). The Unit operates two ATFD's. Industry connected condenser vent of
one ATFD to the top of one scrubber and the other vent of ATFD to the middle of the
scrubber in a little confusing way as how the flow of vent gases and efficiency of VOC
control thereby will be ensured.

N1-10-2023. 15:15
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The issua of VOC's from the scrubber attached to ATFD is controlled/ arrested by 2
condenser followed by 2 small cylindrical activated charcoal bed, whose working need to
be assessed since there is an issue of backpressure and other safety issues.

Several vent pipes are observed pointed towards the complainant’s land, the industry
representative informed that these are safety vents.

The team found out a reactor where Bromine Is being used or Dilute HBr streams are
treated as the condenser was full of brown furmes. The industry representative could
not explain the products being manufactured im that particular reacter (code was
Srilanka) but claims that HBr stream is handled. Mone of the steps indicated as per the
consented portfolio show generation of HBr vapours.

WHEREAS, vide reference 8" cited, you were given an opportunity for hearing before
the Task Force Committee of the Board during the meeting held on 30.09.2022. The
industry representative attended the meeting. After detalled discussion, the Committee
recaommended to issue Closure arder ko the industry.

WHEREAS, vide reference 9" cited, you have submitted 2 representation on
12.10.2022 by stating that, few of the locals whe are not nearby residences ner
farmers and frequently complaining to PCB against the industry for the past one year.
Even after compliance, threatening the industry people by some non-related psople.
These people are influencing and proveking nearest farmers to raise complaints to PCB
against their industry.

WHEREAS, vide reference 10" cited, the RO, Nalgonda Officials inspected the industry
on 17.10.2022 and submitted the following:

1. The Board is receiving several oral & written complaints against the industry from
villagers of Anthammagudem & Others regarding odour nuisance, ground water
pollution and discharge of effluents during rains.

2. 5ri Vishwaroop Reddy is resident of Antahmmagudem Village and having fields
towards North East side of the industry in the downstream about 1.2 KM away
from the industry.

3. Sri Damodar Reddy & Sri Narendar Reddy [s resident of Antahmmagudem Village
and having fields towards East side of the Industry about 2 KM away from the
industry.

4. Earlier, the Board Officials collected seepage sample near southern boundary of
open plot adjacent to M/s. Shree Jaya Laboratories (P) Ltd on eastern side of
the industry. As per the analysis reports the TDS & COD is found to be 9695
mg/fitr and 3101 mg/ltr respectively. As per GC-MS analysis reports, the
compounds Pyriding, 3, 4 - dimethyl & Benzenamine, 4 - methoxy - 2- methyl
work found in both seepages and industry’s High TDS effluents.

5. The industry representative informed to the Board Officials that the presence of
compounds and high COD in the above samples is due to the unknown/illegal

activity earlier carried in the adjacent to the above open plot by the unknown
pPErsons.

6. During inspection, the same was verified, however the activity and the shed was
removed from the place. Mo contamination was observed in the area.

WHEREAS, after careful consideration of the material facts of the case, the Board
hereby issues Closure Order your industry fer the following reasons:

1. Housekeeping in the production blocks and ZLD area is not up to the mark.

2. Leakages / Spillages were observed in the production blocks and HTDS storage
dred.

3. The industry has not provided permanent reof to the MEE facility {Stripper, MEE&
ATFD).

4. The industry has not provided proper first cut rain water sump to collect the
contaminated rain water and not provided by pass arrangement. The industry has
not provided dedicated pump for rafn water collection tank.

5. The industry has not made any arrangement to collect the fist cut rain water from

drain along the compound wall and the contaminated water from the ATFD area
joins this drain.

6. The industry is using the hose pipes for transfer of effluents/wastewater instead of
fixed pipe lines.

W0E(ZZOT0 11T 19pT0 15013 DN BAR[ Aanjs) ] - amxammn

"'.Nmmm‘&““[ﬂﬁ““lsFHE"r’-’lI[[ﬂi‘zi‘ﬁmmm-‘““‘;-':ffmIﬂZ‘rﬁTﬂﬂmﬁﬂ'|.""'-l"“"[ﬁ’ﬂ-'[ﬁ.ﬁ'lﬂf%lI"'-"'FEHI"-””."L-':.']-"."-"W'.l .



smnexure - I (Shree Jaya NLG Clousre arder 21 10,2022 ). pdf

fibe: 20 Users/Rajesh¥20L epal Deskiop/108%2001%: 202023 Annexure®e2 (- 2020 111% 200 Shre 2262 00 ayu%20NLG20C ..

13.

14,

@D

7. Blackish cloured water was observed in the back side of the industry. It appeared

that the landiord digged the area for footings and blackish colour water collected in
the same.

&, The industry is not operating RO system for treatment of LTDS effluents.

5. As per the analysiz reports, the compounds e, Pyridine, 3 4-dimethyl &
Benzenamine, 4-methoxy-2-methyl were detected in the HTDS effluent samples are
matching with the compounds present in the seepages sample collected near open
plot adjacent to the industry [Qutside) in South side.

In view of the above and after careful consideration of the materlal facts of the case,
the Board is of the firm opinion that, the industry is not complying with Board directions
and Consent conditions and causing pollution in the area. Under the Powers vested with
Telangana State Pollution Control Board under section 33 (A) of the Water (Prevention

and Control of Pollution) Amendment Act, 1988 and for the reasons stated above,
the Board hereby issues Closure orders to your industry jn the interest of

protecting public health and environment. You are afso hereby directed to
immediately stop all industrial activities with immediate effect from the date of this
order.

You are directed to take note that il you continue to cperate your industry even after
receipt of these orders, you witl be liable for prosecution in the court of Metropolitan
Magistrate or Judicial Magistrate of the first class under section 41(2) of Water
(Prevention and Contral of Pollution) Amendment Act, 1988, the punishment for which
includes imprisonment for a term which shall not be less than one year six months
which may be extended to six years and with fine.

You are further directed to take note that the TSSPDCL, has been ordered to
discannect Power Supply to your industry with immediate effect. Should you resort to
run your industry by means of diesel generator or any mechanical device, you will be
attracting prosecution under section 37{1) of Air (Prevention and Control of Pollution)
Amendment Act, 1987.

Sd/-
MEMBER SECRETARY

To

M/s. Shree Jaya Laboratories (P) Ltd.,
Sy.No.299 & 299/AA, Malkapur (V),
Choutuppal (M), Yadadri Bhuvanagiri District.

Copy to:

1.
1.

The District Magistrate & Collector, Yadadri Bhuvanagiri for kind information.

The Superintending Engineer (Operations), Telangana State Southern Power
Distribution Company Ltd., Yadadri Bhuvanagiri for information and necessary action.

. The JCEE., Z.0., R.C.Puram for information and necessary action.
. The Environmental Engineer, Regional Office, Nalgonda for infoermation and necessary

action. The E.E is also directed to record the meter reading of T.5. Trans Co.
power supply at the time of power disconnection. He is directed to inspect
the industry and report compliance within 48 hrs.

Concerned file. .
/f T.C.F.B.O //

@ier Envirﬁnmﬁti“% ar
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_— TELANGANA STATE POLLUTION CONTROL BOARD

T TriamGANE Paryavarana Bhavan, A-III, Industrial Estate, Sanathnegar, Hyderabad-500 018
oy

Phones : 040-23887500 Fax: 040 - 23887519

Order No.NLG-90/TSPCB/TF/HO/2022- 12} ' Dt.21.10.2022

Sub: TSPCE - M/s. Shree Jaya Laboratories (P) Ltd., Sy.No.299 & 299/AA,

Q;_ﬁ ‘LJ-{{‘ Malkapur (V), Choutuppal (M), Yadadri Bhuvanagiri District - Water

{(Prevention and Ceontrol of Pollution) Amendment Act, 1988 and Air
(Prevention and Control of Pollution) Amendment Act, 1987-
- DISCONNECTION OF POWER SUPPLY - ORDERS ISSUED - Reg.

Ref : Order No.NLG-90/TSPCE/TF/HO/2022 dt. .10.2022.
& & & ok

The Telangana State Pollution Control Boerd vide reference cited above issued
Closure Orders to M/fs. Shree Jaya Laboratories (P) Ltd., Sy.Mo.299 & 299/A4,
Malkapur (V), Choutuppal (M), Yadadri Bhuvanagiri District for not complying with
Board directions and Consent conditions under section 33({A) of Water {Prevention and
Control of Pollution) Amendment Act, 1988, and under section 31{A) of Air [Prevention

and Control of Pollution) Amendment Act, 1987, A copy of the Closure Order is herewith
enclosed.

In view of the above, as per the powers vested under Section 33 {A) of the Water
{Prevention and Control of Pollution) Amendment Act, 1988 and under section 31(A) of Air
(Prevention and Control of Pollution) Amendment Act, 1987, the Telangana State
Southern Power Distribution Company Ltd. is hereby directed to disconnect the power
supply to M/s. Shree Jaya Laboratories (P) Ltd., Sy.No.299 & 299/AA, Malkapur
(V), Choutuppal (M}, Yadadri Bhuvanagiri District.

You are reguested to carry out the orders of the Board and report compliance
within 48 hours. '

Sd/-
MEMBER SECRETARY
To

The Superintending Engineer (Operations),
Telangana State Southern Power Distribution Company Ltd.,
Yadadri Bhuvanagiri District. :

Copy to:
1.The Managing Chairman & Director, Telangana State Southern Power Distribution
Company, Near Secretariat, Hyderabad for information and necessary action.
2.The ICEE, Z.0, R.C.Puram for information and necessary action.
3.The E.E., TSPCB, Regional Qffice, Malgonda with a direction to follow up for
implementation of the orders.

&, Concerned file,
// T.C.F.B.O //

La "
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ANN EXDREAV

D
TELANGANA STATE POLLUTION CONTROL BOARD

STa
L""E.:__ Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018
*‘f"h’?‘ Phones ;: 040-23887500 Fax: 040 - 23887519
""" BY REGD. POST WITH ACK. DUE
Order NQ.NLG-BQ{TSPCB{TF.{HD.{'zgiz - | Dt.12.11.2022

Sub: TSPCB - M/s. Shree Jaya Laboratories (P) Ltd., Sy.N0.299 & 299/AA,
Malkapur (V), Choutuppal (M), Yadadri Bhuvanagiri District - Water
L-Dvlﬁ":’ (Prevention and Control of Pollution) Amendment Act, 1988 and Air
{Prevention and Control of Pollution) Amendment Act, 1987 - Temporary
Restoration of Power Supply for a period of Three Months - Orders

Issued - Reg.

Ref : 1. Order No. NLG-90/TSPCB/TF/HO/2022-1133, dt: 21.10.2022.
2. Hearing held on 10.11.2022.
3. Order No.NLG-90/TSPCB/TF/HO/2022- dt:12.11.20231.

L B

In the 1% reference mentioned above, orders under section 33(A) of Water
(Prevention and Control of Pollution) Amendment Act, 1988 and under section 31(A) of Air
(Prevention and Control of Pollution) Amendment Act, 1987 were issued TS5PDCL to
disconnect the power supply to M/s. Shree Jaya Laboratories (P) Ltd., Sy.No.299 &
299/AA, Malkapur (V), Choutuppal (M), Yadadri Bhuvanagiri District.

In the 2™ reference cited, the status of the industry was reviewed before the
Board's Task Force Committee meeting held on 10.11.2022. After cereful consideration of
all the material facts of the case, it was decided to issue temporary revocation of closure
orders to the industry for a period Three Months. Accordingly the Enard has Issued
Temporary Revocation of Closure Orders to the industry vide reference 3™ cited. A copy
of the temporary revacation of closure orders is herewith enclosed.

In view of the above, the Board hereby directs the TSSPDCL to restore the power
supply to M/s. Shree Jaya Laboratories (P) Ltd., Sy.No.299 & 299/AA, Malkapur
(V), Choutuppal (M), Yadadri Bhuvanagiri District for a period of Three Months
from the date of issue of this order for carrying out the production activities. These
directions are issued under section 33(A) of Water (Prevention and Control of Poliution)
Amendment Act, 1988 and under section 31(A) of Air (Prevention and Control of Pollution)
Amendment Act, 1987.

Sd/-
MEMBER SECRETARY
To
The Superintending Engineer (Operations),
Telangana State Southern Power Distribution Company Ltd.,
Yadadri Bhuvanagiri District.

Copy to :
1. The Managing Chairman & Director, Telangana State Southern Power Distribution
Company, Near Secretariat, Hyderabad for information and necessary action.
2. The JCEE., Z.0., R.C.Puram for information and necessary action.
3. The E.E., TSPCB, Regional Office, Nalgonda for information and necessary action.
4. Concerned file.

// T.C.F.B.O f/
_/P 1@{111}}/
Seniﬂrﬁwrﬂnmentai Engineer
(Task Force)

1 of 16 01-10-2023, 15:17
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~———  TELANGANA STATE POLLUTION CONTROL BOARD
#&_ Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar,
“'i Hyderabad-500 018
Phones : 040-23887500 Fax: 040 - 23887519
BY REGD. POST WITH ACK. DUE
R ISSUED UNDE _ CT, 1987
Order No.NLG-90/TSPCB/TF/HO/2022 “\1\VE Dt.12.11.2022

A

-3 ySub. : TSPCB - M/s. Shree Jaya Laboratories (P) Ltd., Sy.No.299 & 299/AA,

Tofl6

Malkapur (V), Choutuppal (M), Yadadri Bhuvanagiri District- Air
(Prevention and Control of Pollution) Amendment Act, 19687- Temporary

ation of Clos ri of T Months - Orders
Issued - Reg.

Ref : 1. Closure order No.NLG-90,TSPCB/UH-II/2016-1346, dt.26.06.2018.

2. CFO & HWA order dated 15.07.2021 with a validity up to 31.01.2026.

3. Revocation of Closure Order MNo.NLG-90/TSPCB/TF/HO/2016-1441,
dt.29.11.2021. .

4. Closure Order No. NLG-90/TSPCB/TF/HO/2022 - 1133, dt: 21.10.2022.

5. Industry's representation dt.02.11.2022.

6. Inspection of the industry by the Board officials on 07.11.2022.

7

. Hearing held on 10.11.2022.
* %k ¥ ¥ X

1. WHEREAS, you are operating the industry located at Sy.No. 299 & 299/aA, Malkapur
(V), Choutuppal (M), YadadriBhuvanagiri District and involved in manufacturing of
Drug intermediates. .

2. WHEREAS, vide reference 1% & 3" cited, the Board issued Closure Orders to the
industry on 26.06.2018 for non compliance of Beard directions and Consent
conditions. Subsequently, the Board Issued Revocation of Closure order to the
industry on 29.11.2021.

3. WHEREAS, vide reference 2™ cited, the Board issued CFO & HWA renewal vide order
dated 15.07.2021 with validity up to 31.01.2026.

4. WHEREAS, vide reference 4" cited, the Board issued Closure Orders to the industry
on 02.11.2022 for not complying with Board directions and Consent conditiops and
causing pollution in the area.

5. WHEREAS, vide reference 5 cited, the industry submitted a representation to the
Board on 02.11.2022 requesting for revocation of closure order.

6. WHEREAS, vide reference 6™ cited, the RO, Nalgonda Officials inspected the industry
on 07.11.2022 and the following observations were made:

1. M/s. Shree Jaya Laboratories (P) Ltd., is located at Sy.No. 299 & 299/AA,
Malkapur (V), Choutuppal (M), YadadriBhuvanagiri District and invaolved in
manufacturing of Drug intermediates.

2. The Board Issued CFO & HWA renewal vide order dated 15.07.2021 with validity
up to 31.01.2026.

3. Earlier, the Board issued Closure Order to the industry on 26.06.2018 for non
compliance of Board directions and Consent conditions. Subsequently, the Board
issued Revocation of Closure order to the industry on 29.11.2021.

4. Further, the Board issued directions to the industry on 02.03.2022 in connection
with telephonic complaints from Sri Sudhakar Reddy and other residents of
Anthemmagudem & Dothigudem Village, Yadadri Bhuvanagiri District on pollution
being caused in the area and a letter dated 29.11.2021 from EFS&T, GoTS
forwarding the complaint made by Sri Sravan Kumar, Advocate against pollution
being caused at Anthemmagudermn & Dothigudem Village, Yadadri Bhuvanagiri
District and also RTF Team observations.

01-10-2023, 15:17%
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5. The ZO, RC Puram again constituted RTF team and the RTF team inspected the
industries on 26.05.2022, 30.05.2022 & 08.06.2022 to verify the compliance of
the directions issued by the Board. The tearm also met the complainants Sri
Damodar Reddy and Sri Viswarcop Reddy on 26.05.2022 and discussed
regarding the pollution issues from the industries. The RTF team submitted
report to the Bozard Office.

6. The industry was reviewed in the Task Force Committee meeting held on
24.06.2022. The committee recommended that the Task Force Committee cf the
Board shall visit the industry to verify the status of the industry and to submit a
report to the Board Office. Accordingly, the Committee inspected the industry on
23.07.2022 and submitted report to the Board Office.

7. The Board given an opportunity to the industry for hearing before the Task Force
Committee of the Board during the meeting held on 30.09.2022. The industry
representative attended the meeting. After detailed discussion, the Committee
recommended to issue Closure order to the industry.

8. Meanwhile, the industry submitted a representation on 12.10.2022 by stating
that, few of the locals who are not nearby residences nor farmers and frequently
complaining to PCB against the industry for the past one yezr. Even after
compliance, threatening the industry people by some non- related people. Thess
people are influencing and provok'ng nearest farmers to raise complaints to PCB
against their industry.

9. Accordingly, as per instructions from the Board Office the officials of the
Nalgonda inspected the industry on 17.10.2022 and submitted report tc the
Board Office.

10.The Board vide order dated 21.10.2022 issued Closure Orders to the industry for
not complying with the Board directions and Consent conditions and causing
poliution in the area. As per the orders, the TSSPDCL has disconnected the
Power supply to the industry on 25.10.2022.

11.The industry vide letter dated 02.11.2022 has submitted representation to the
Board requesting for revocation cf Closure Orders and the same was received
through the SEE UH - IV, Task Force, Board Office, Hyderabad (vide mail dated
02.11.2022) with instructions to submit the report.

12.The Beoard received several complaints against the industry from villagers of
Anthammagudem mainly from Sri Vishwarcop Reddy, Sri V. Narsimham, Sri V.
Lingaiah and others. The complainants main contentions are:

a) The industry discharging vLntreated effluents during rains along the rain
water and causing ground water pollution in the area.

b) Seepages from the industry and causing ground water pollution in the area.
c) Odour nuisance from the industry.

13.5ri Vishwarcop Reddy is regularly complaining alleging that ground water pollution
from the industry discharges along the rain water during rains. As per request of Sri
Vishwaroop Reddy, the Board officials collected surface run off sample on 09.09.2022
near to his fields downstream of the industry about 1.2 KM away under counter
sample to the complalnants.

14.During inspection on 07.11.2022, the industry was not in operation due to
disconnection of power supply by TSSPDCL as per Closure orders dated 21.10.2022.
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15.The compliance status of the industry towards reasons mentioned in the closure
Order dt:21.10.2022 is as follows:

(B) Air Act:
'1 S. 1 Reasons mentioned in the closure Observations made by the RO,
| No ___orders dated 21.10,2022 Nalgonda on 07.11.2022. |
| 1 | The industry has not provided full | Provided dome to the HTDS storage

| covered dome and not provided double | tanks and also provided double

| stage scrubber so as to control odour | stage scrubber with sub cooler

i emissions from HTDS collection Tank. | :or&denser and activated char coal |

| bed.

2 ITl'ne industry has not provided sub cooler The industry provided sub cooler
| condensers system followed by activated | condensers system followed by
| charcoal bed to the vents of scrubbing | activated charcoal bed to the all|

systems to avoid smell nuisance. ' scrubbers except Production block -
‘ : 5 and Production block - 3.
3 | The industry has not provided double | Provided .
stage scrubber with online pH meter to !
| the production block 5 to control the |
| process emissions. _ .

4 | The industry has not provided odour | Provided all along the MEE area in
| suppressant mist spray / sprinkle 'L’ shape towards part of East and |
| “POIION” liquid at effluent treatment | South directions. {
_area to the contain VOCs. |

5 | The industry is causing odour nuisance | The industry provided new two |
i to the surrounding enviranment. stage scrubbers to all the i
5 | production blocks (6 Nos)" along |

! with sub cooler condensers and |

| activated charcoal beds (except PB |

5 & 3). E

The industry also provided double

; stage scrubber to HTDS tank and

t single stage scrubber ta ATFD and

i | | HTDS storage tanks.

5 | The efficiency of these systems

i have to verified during operation of
‘ the industry.

7. WHEREAS, vide reference 7" cited, you were given an opportunity for hearing before
the Task Force Committee of the Board during the meeting held on 10.11.2022. The
industry representatives and the complainants attended the meeting.

The complainants informed the following:

1. The complainant Sri Vishwarupa Reddy, R/o Chimalonibavi is residing at a
distance of about 1.2 Kms from the industry. Also informed that, M/s.Shree
Jaya Laboratories and M/s.Vineet Laboratoreis are continuously discharging the
effluents outside the industry premises through trenches causing severe
surface & ground water pollution in the area. All the borewells within the area
are polluted and crop yield is drastically reduced due to the pollution from
these industries.

2. An illegal dump of the about 43 Nos of drums & another illegal storage of
empty drums were reported to the Regional office on 5" Nov, 2022 and they
have a doubt that, these drums belongs to M/s. Shree Jaya Laboratories.
However, no action has been taken till date.

3. Smt. Renuka, complainant informed that, she is having agricuitural land of
about 6 Acras adjacent to M/s. Shree Jaya Laboratories. Informed that the crop
yield of vegetables got reduced due to air & water pollution problems. Also
informed that, no labour are ready to work in their fields due to pollution and
their cattle & goats are getting affected and many were dead due to air & water
pollution.
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4, 5ri Narender Reddy, complainant informed that the Board has not taken any
initiative in the disbursement cf the Crop compensation levied earlier in the
similar complaints.

The industry representative informed that they have complied with all the
conditions mentioned in the closure orders and also submitted the photographical
evidences of the same. Also informed that the JNTU has carried out the study cn
storm water management, seepages and leakages of the contaminated water from
the premises. As per the recommendations of the JNTU, Hyderabad, they have
provided a seepage collection trench of depth 9 fts X Width 2.5 fts and about 120
fts length in the down stream of the industry (towards the seepages mentioned
earlier) along the compound wall within industry premises to arrest the seepages
and also provided 3 nos seepages tanks with pumps in various places to collect the
seepages within the industry premises. Further informed that, they have provided
PION spray at MEE area and taken all the measures to control Air and Water
Pollution in the area. The industry representative informed that, the illegal dumping
and drums as stated by complainants does not belongs to their industry.

The RO informed the following:

1. No leakages /spillages were observed in the production blocks and HTDS
storage area.

2, The industry has provided 50 KL first cut rain water sump with bypass
system and dedicated pump. The industry also provided a camera
pointing on this storm water outlet.

3. The industry has made arrangements / drains to collect first cut rain
water from the ATFD area into above mentioned 50 KL storage tank.

4, The industry has provided fixed pipe lines for transfer effluents / waste
water.

5. The industry using HDPE pipes for transfer of chemicals to production
blocks and also connecting reactor vents to the scrubbers.

6. As per Board directions, the industry has carried a study from JINTU
regarding storm water management, etc. The IJNTU has submitted the
report. As per the recommendations, the industry has provided a seenage
collection trench of depth 9 fts X Width 2.5 fts and about 120 fts length
(towards the seepages mentioned earlier) along the compound wall within
industry premises to arrest the seepages. Also provided a pump to lift the
seepages collected. The efficiency of the seepage collection :zrench,
guantity of seepage collected, etc has to verified in due course especially
during rainy season.

7. The industry alsc provided 3 nos seepages tanks with pumps in various
places to collect the seepages within the industry premises.

8. Provided dome to the HTCS storage tanks, also provided double stage
scrubber with sub cooler ccndenser and activated char coal bec and also
provided activated charcoal bed to the all scrubbers.

9. Provided odour suppressant mist spray / sprinkle “"POIION" liquid along
the MEE area in 'L’ shape tcwards part of East and South directions

10. The industry provided double stage scrubber to HTDS tank and single
stage scrubber to ATFD and HTDS storage tanks. The efficiency of these

) systems have to verified during eperation of the industry.

11. The industry has provided partial roof with MS sheets tc the building
having MEE facility. The industry has to provide complete roof extending
outside the building and without any gaps. So that during rains, the rain
water will not get contaminated with spillages in the building.

The Committee opined that the industry is complying with the non-compliances
mentioned in the Closure order. After detailed discussions, the committee
recommended to issue temporary revozation of closure orders for a period of Three
Months from the date of this order with certain conditions.
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B. WHEREAS, after careful consideration nmaterial facts of the case, the Board

hereby issues Temporary Revocation of Closure Order to your industry for a period of
Three Months from the date of this order with the following directions to complys with:

a) The industry shall provide dome with suction hood followed by scrubber to the
HTDS effluent storage tanks to. control the odour nuisance.

b) The industry shall operate & maintain online VOC monitoring system and
connect the same to the Board server.

c) The industry shall provide / maintain the vent condensers for all the solvent
storage / chemical storage tanks to control the fugitive emissions.

d) The industry shall provide odour suppresent mist spray / sprinkle “PIION"
liguid at effluent treatment area to control VOCs.

e) The industry shall construct closed shed for storage of coal ash to control
fugitive emissions in the area.

f) The industry shall maintain / install sub cooler condensers system followed by
activated charcoal bed so as to arrest the VOCs from the scrubber attached to
ATFD & vents of the scrubbing systems provided to the production blocks.

g) The efficiency of the condensers connected to the reactors shall be Ern;::raved
to reduce the VOCs emissions and total cumulative losses of solvent should not
be more than 5% of the solvent on annual basis form storage inventory.

h) The industry shall regularly carryout Leak Detection and Repair Study (LDAR)
to assess the solvent losses and based on the study, the industry shall take
necessary steps to arrest the solvent losses and reduce VOCs in the premises.

i) The industry shall not cause any air pollution / smell nuisance in the
surrounding areas. .

9. WHEREAS, the TSSPDC., Ltd., has been directed to restore the power supply to your
industry for a period of Three Months from the date of this order.

10. These directions are issued under section 31(A) of the Air (Prevention and Contrel of
Follution) Amendment Act, 1887,

11. You are hereby directed to note that, should you misuse these orders to operate the
unit viclating any of the conditions mentioned above, your unit will be closed under
section 31(A) of the Air (Prevention and Control of Pollution) Amendment Act, 1987
without any further notice to you and you will also be liable for prosecutionsin the
court of Metropolitan Magistrate or Judicial Magistrate of the first class under section
37(1) of the Air (Prevention and Control of Pollution) Amendment Act, 1987 the
punishment for which Include imprisonment for a term which shall not be less than
one year six months and which may be extended to six years with fine.

sdf-
MEMBER SECRETARY
To
M/s. Shree Jaya Laboratories (P) Ltd.,
Sy.N0.299 & 299/AA, Malkapur (V),
Choutuppal (M), Yadadri Bhuvanagiri District.

C 0
1, The JCEE., Z.0., R.C.Puram for information and necessary action.

2. The Environmental Engineer, Regiona! Office, Nalgonda for information and
necessary action.

3. Concerned file. a
// T.C.F.B.O //
":f:P r T-I' [:\Ir[}.':*'-.-
ANV~
Senior Environmental Engineer
%, (Task Force)
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TELANGANA STATE QLLUTION CONTROL BOARD

Soolp

—— Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar,
W Hyderabad-500 018
Phones : 040-23887500 Fax: 040 - 23887519 5
BY R . POS DUE
o D UNDE TE &CP ACT, 1
Order Nn.NLG-gQITSPCB!TFIHEU_ZQ;E_— 11..'151 Dt.12.11.2022

Sub : TSPCB - M/s. Shree Jaya Laboratories (P) Ltd., Sy.No.299 & 299 /AA,
¢ DY~ Malkapur (V), Choutuppal (M), Yadadri Bhuvanagiri District- Water
=SF - (Prevention and Control of Pollution) Amendment Act, 1988 - Temporary

Revocation of Closure Orders for a period of Three Months - Orders

Issued - Reg.

Closure order No.NLG-90/TSPCB/UH-11/2016-1346, dt.26.06.2018.

CFO & HWA order dated 15.07.2021 with a validity up to 31.01.2026.
Revocation of Closure Order No.NLG-90/TSPCB/TF/HO/2016-1441,
dt.29.11.2021.

Closure Order No. NLG-90/TSPCB/TF/HO/2022 - 1133, dt: 21.10.2022.
Industry’s representation dt.02.11.2022.

Inspection of the industry by the Board officials on 07.11.2022.
Hearing held on 10.11.2022.

Ref :

L) b =2

:-Jﬂ'l-U‘I-h

* k kK kX

1. WHEREAS, you are operating the industry located at Sy.No. 299 & 299/AA, Malkapur
(V), Choutuppal (M), YadadriBhuvanagiri District and invalved in manufacturing of Drug
intermediates. ' :

5. WHEREAS, vide reference 1% & 3™ cited, the Board issued Closure Orders to the
industry on 26.06.2018 for non compliance of Board directions and Consent conditions.
Subsequently, the Board issued Revocation of Closure order to the industry on
29.11.2021.

3. WHEREAS, vide reference 2™ cited, the Board issued CFO & HWA renewal vide order
dated 15.07.2021 with validity up to 31.01.2026.

4. WHEREAS, vide reference 4" cited, the Board issued Closure Orders to the industry on
02.11.2022 for not complying with Board directions and Consent conditions and causing
pollution in the area.

5. WHEREAS, vide reference 5" cited, the industry submitted a representation “to the
Board on 02.11.2022 reguesting for revocation of closure order.

6. WHEREAS, vide reference 6 cited, the RO, Nalgonda Officials inspected the industry
on 07.11.2022 and the following observations were made:

1. M/s. Shree Jaya Laboratories (P) Ltd., is located at Sy.No. 299 & 299/AA,
Malkapur (V), Choutuppal (M), YadadriBhuvanagiri District and involved in
manufacturing of Drug intermediates.

2 The Board issued CFO & HWA renewal vide order dated 15.07.2021 with validity
up to 31.01.2026.

3. Earlier, the Board issued Closure Order to the industry on 26.06.2018 for non
compliance of Board directions and Consent conditions. Subsequently, the Board
issued Revocation of Closure order to the industry on 29.11.2021.

4, Further, the Board issued directions to the industry on 02.03.2022 in connection
with telephonic complaints from Sri Sudhakar Reddy and other residents of
Anthermmagudem & Dothigudem Village, Yadadri Bhuvanagiri District on pollution
being caused in the area and a letter dated 29.11.2021 from EFS&T, GoTS
forwarding the complaint made by Sri Sravan Kumar, Advocate against pollution
being caused at Anthemmagudem & Dothigudem Village, Yadadri Bhuvanagiri
District and alse RTF Team observations.
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5. The £0, RC Puram again constituted RTF team and the RTF team inspected the
industries on 26.05.2022, 30.05.2022 & 08.06.2022 to verify the compliance of
the directions issued by the Board. The team also met the complainants Sri
Damodar Reddy and 5ri Viswaroop Reddy on 26.05.2022 and discussed
regarding the pollution issues from the industries. The RTF team submitted
report to the Board Office.

6. The industry was reviewed in the Task Force Committee meeting held on
24.06.2022. The committee recommended that the Task Force Committee of the
Board shall visit the industry to verify the status of the industry and to submit a
report to the Board Office. Accordingly, the Committee inspected the industry on
23.07.2022 and submitted report to the Board Office.

7. The Board given an opportunity to the industry for hearing before the Task Force
Committee of the Board during the meeting held on 30.09.2022, The industry
representative attended the meeting. After detailed discussion, the Committee
recommended to issue Closure order to the industry.

8. Meanwhile, the industry submitted a representation on 12.10.2022 by stating
that, few of the locals who are not nearby residences nor farmers and frequently
complaining to PCB against the industry for the past one year. Even after
compliance, threatening the industry people by some non- related people. These
people are influencing and provoking nearest farmers to raise complaints to PCB
against their industry.

9. Accordingly, as per instructions from the Board Office the officials of the
Nalgonda inspected the industry on 17.10.2022 and submitted report to the
Board Office.

10.The Beard vide order dated 21.10.2022 issued Closure Orders to the industry for
not complying with the Board directions and Consent conditions and causing
pollution in the area. As per the orders, the TSSPDCL has disconnected the
Power supply to the industry on 29.10.2022.

11.The industry vide letter dated 02.11.2022 has submitted representation to the
Board requesting for revocation of Closure Orders and the same was received
through the SEE UH - IV, Task Force, Board Office, Hyderabad (vide mail dated
02.11.2022) with instructions to submit the report.

12.The Board received several complaints against the industry from villagers of
Anthammagudem mainly from Sr Vishwaroop Reddy, Sri V. Narsimham, Sri V.
Lingaiah and others. The complainants main contentions are:

a) The industry discharging untrzated effluents during rains along the rain
water and causing ground water pollution in the area.

b) Seepages from the industry and causing ground water pollution in the area.
¢) Odour nuisance from the industry.

13.5ri Vishwaroop Reddy is regularly complaining alleging that ground water pollution
from the industry discharges along the rain water during rains. As per request of Sri
Vishwaroop Reddy, the Board officials collected surface run off sample on 09.09.2022
near to his fields downstream of the industry about 1.2 KM away under counter
sample to the comp ainants.

14.During inspection on 07.11.2022, the industry was not in operation due to
disconnection of power supply by TSSPDCL as per Closure orders dated 21.10.2022.
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15.The compliance status of the industry towards reasons mentioned in the closure

&

Order dt:21.10.2022 is as follows:
(A) Water Act:

S. |
No closure orders dated 21.10.2022 |

I Reasons mentioned in the

Observations made by the RO,
Nalgonda on 07.11.2022.

blocks and ZLD area is not up to the
' mark.

| However,

1 | Housekeeping in the production During inspection on 07.11.2022, the

industry was not in operation due to
disconnection of power supply by
TSSPDCL as per Closure orders dated
21.10.2022.

During inspection,
keeping observed near the ZLD area.
the same has to be
maintained during operation of the

| industry also.

the good house

' Leakages/spillages were observed in |
| the production blocks and HTDS
| storage area.

- disconnection of
| TSSPDCL as per Closure orders dated

During inspection on 07.11.2022, the
industry was not in operation due to
power supply by

| 21.10.2022.

]

leakages
the

During
/spillages

inspection, no
were observed in

| production blocks and HTDS storage

dared.

However, the same has fto be
maintained during operation of the
industry also.

'The industry has not provided |
| permanent roof to the MEE facility |
| (Stripper, MEE & ATFD).

The industry has provided partial roof

with MS sheets to the building having |
| MEE facility.

The industry has to provide complete
roof extending outside the building and
without any gaps. So that during rains,
the rain water will not get
contaminated with spillages in the
building. This may be examined.

The industry has not provided proper |
first cut rain water sump to collect |
the contaminated rain water and not |
provided by pass arrangement. The |
industry has not provided dedicated |
pump for rain water collection tank.

|
!

The industry has provided 50 KL first
cut rain water sump with bypass
system and dedicated pump. The
industry also provided a camera
pointing on this storm water outlét,

The industry has to maintain at least
one month backup of this camera
recordings. As the villagers are
regularly complaining against the
industry regarding discharging
untreated effluents during rains along
the rain water and causing ground
water pollution in the area.

W —

| The industry has not made any
I arrangement to collect the first cut |
|rain water from drain along the
| compound wall and the |
| contaminated water from the ATFD
| area join this drain.

Now, the industry has made
arrangements / drains to collect first
cut rain water from the ATFD area into
above mentioned 50 KL storage tank.
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for transfer of effluents fwaste water |
instead of fixed pipe lines, |

| The

| Thiony!l Chloride
| $02, any leakages in above mentioned
! HDPE pipes connecting reactor vents to

the scrubbers may create severe odour

6 | The industry is using the hose pipes | The industry has provided fixed pipe |

lines for transfer effluents / waste
water,

industry using HDPE pipes for
transfer of chemicals to production
blocks and also connecting reactor
vents to the scrubbers. These HDPE
pipes observed with several bends and
laid haphazardly. As the industry
involved in chlorination reactions using
and generating of

nuisance in the area.

The wvillagers are also regularly |
complaining against the industry
regarding odour nuisance from the
industry,

Blackish coloured water Was
| observed in the back side of the
| industry. It appeared that the

| landlord digged the area for footings
and hlackish colour water collected |
in the same.

| and on 07.11.2022.
| analysis report of the sample collected
| on 20.04.2022 is herewith enclosed.

Yes. The water in the digged trench is
sti | appearing in black color.

The Board Officials have collected
samples from the trench on 20.04.2022
The copy of the

Th= analysis report of the sample |
culler:ted on 07.11.2022 is still awmted .
ft‘Dl‘I‘I Central laboratory.

| The industry is not operating RD'

The industry provided RO system f-:;-*'

in the HTDS effluent samples are |
| matching with the compounds |

present in the seepages sample
| collected near open plot adjacent to
the industry (outside) in South side.

| systern for  treatment of LTDS | treatment of LTDS effluents and EFEG:
i . effluents. ' provided Biological ETP. '
| As per the analysis reports, the | As per Board directions, the industry |
!cnmpnunds i.e., pyridinge, 3,4 -/ has carried a study from JINTU |
| dimethyl & Banzenamine, 4 - regarding storm water management, |
| methoxy - 2- methyl were detected | etc. The INTU has submitted the

report. Copy of the same is herewith
enclosed.

fs  per the
industry has

recommendations, the
provided a seepage |

| collection trench of depth 9 fts X Width |
| 2.5 fts and about 120 fts
- (towards
| earlier) along the compound wall within |
| industry

length |

the seepages mentioned |

premises to arrest the !

' seepages. Also provided a pump to lift
| the seepages collected.

| The

The efficiency of the seepage collection
trench, gquantity of seepage collected,
etc has to wverified in due course
especially during rainy season.

industry also provided 3 nos
seepages tanks with pumps in various
places to collect the seepages within
the industry premises,




7. WHEREAS, vide reference 7" cited, you were given an opportunity for hearing before
the Task Force Committee of the Board ‘during the meeting held on 10.11.2022. The
industry representatives and the complainants attended the meeting.

The complainants informed the following:

1. The complainant Sri Vishwarupa Reddy, R/o Chimalonibavi is residing at a
distance of about 1.2 Kms from the industry. Alsc informed that, M/s.Shree laya
Laboratories and M/s.Vineet Laboratoreis are continuously discharging the
effluents outside the industry premises through trenches causing severe surface
& ground water poliution in the area. All the borewells within the area are
polluted and crop yield is drastically reduced due to the pollution from these
industries,

2. An illegal dump of the about 43 Nos of drums & another illegal storage of*fempty
drums were reported to the Regional office on 5% Nov, 2022 and they have a
doubt that, these drums belongs to M/s. Shree Jaya Laboratories. However, no
action has been taken till date.

3. Smt. Renuka, complainant informed that, she is having agricultural land of about
6 Acras adjacent to M/s. Shree Jaya Laboratories. Informed that the crop yield of
vegetables got reduced due to air & water pollution problems. Also informed that,
no labour are ready to wark in their fields due to pollution and their cattle & goats
are getting affected and many were dead due to air & water pollution.

4. Sri Narender Reddy, complainant informed that the Board has not taken any
initiative in the disbursement of the Crop compensation levied earlier in the
similar complaints.

The industry representative informed that they have complied with all the conditions
mentioned in the closure orders and also submitted the photographical evidences of the
came. Also informed that the INTU has carried out the study on storm water
management, seepages and leakages of the contaminated water from the premises. As
per the recommendations of the JNTU, Hyderabad, they have provided a seepage
collection trench of depth 9 fts X Width 2.5 fts and about 120 fts length in thé down
stream of the industry (towards the seepages mentioned earlier) along the compound wall
within industry premises to arrest the seepages and also provided 3 nos seepages tanks
with pumps in various places to coilect the seepages within the industry premises. Further
informed that, they have provided PION spray at MEE area and taken all the measures to
control Air and Water Pollution in the area. The industry representative informed that, the
illegal dumping and drums as stated by complainants does not belongs to their industry.

The RO informed the following:
1. No leakages /spillages were observed in the production blocks and HTDS storage

ared.

2. The industry has provided 50 KL first cut rain water sump with bypass system and
dedicated pump. The industry also provided a camera pointing on this storm water
outlet.

3. The industry has made arrangements / drains to collect first cut rain water from
the ATFD area into above mentioned 50 KL storage tank.

The industry has provided fixed pipe lines for transfer effluents / waste water.

5. The industry using HDPE pipes for transfer of chemicals to production blocks and
also connecting reactor vents to the scrubbers.

6. As per Board directions, the industry has carried a study from IJNTU regarding
storm water management, etc. The INTU has submitted the report. As per the
recommendations, the industry has provided a seepage collection trench of depth 9
fts X Width 2.5 fts and about 120 fts length (towards the seepages mentioned
earlier) along the compound wall within industry premises to arrest the seepages.
Also provided a pump to lift the seepages collected. The efficiency of the séepage
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collection trench, quantity of seepage collected, etc has to verified in due course
. especially during rainy season,

7. The industry also provided 3 nos seepages tanks with pumps in various places to
collect the seepages within the industry premises.

8. Provided dome to the HTDS storage tanks, also provided double stage scrubber
with sub cooler condenser and activated char coal bed and also provided activated
charcoal bed to the all scrubbers.

9, Provided odour suppressant mist spray / sprinkle "POIION" liquid along the MEE
area in 'L’ shape towards part of East and South directions

10. The industry provided double stage scrubber to HTDS tank and single stage
scrubber to ATFD and HTDS storage tanks. The efficiency of these systems have to
verified dur'ng operation of the industry.

11. The industry has provided partial roof with MS sheets to the building having MEE
facility. The industry has to provide complete roof extending outside the building
and without any gaps. So that during rains, the rain water will not get
contaminated with spillages in the building.

The Committee opined that the industry is complying with the non-compliances mentioned
in the Closure order. After detailed discussions, the committee recommended to issue
temporary revocation of closure orders for a period of Three Months from the date of this
order with certain conditions.

8. WHEREAS, after careful consideration of the material facts of the case, the Board
hereby issues Temporary Revocation of Closure Order to your industry for a
period of Three Months frorn the date of this order with the following directions to
comply with:

1. The industry shall comply with all conditions stipulated in the CFO&HWA order
issued by the Board scrupulously.

2. The industry shall not manufacture any new products / un-consented products
without CFE & CFO of the Board.

3. The industry shall continue to segregate the effluents into HTDS and LTDS. The
HTDS effluents shall be treated in stripper, MEE and ATFD. The MEE condensate &
LTDS effluents shall be treated in Biological ETP followed RO system and treated
effluents shall be reused in the plant. The RO rejects shall be sent to MEE for
forced evaporation.

4. The industry shall provide compiete roofing to the MEE facility and ensure that
the rain water does not enter the MEE area and mix with the seepages.

5. The industry shall ensure to maintain one month backup of camera recordings
pravided to first cut storm water autlet.

*6. The industry shall transfer the chemicals / raw materials within the plant
premises only in a fixed Pipes lines. The industry shall not use any flexible pipes
under any circumstances,

7. The industry shall regularly lift the seepages collected in the trench and seepage
collection tanks back into the ZLD for treatment and reuse.

8. The industry shall carry out performance of the ZLD treatment systems for High
TDS and Low TDS effluents and submit the report along with action plan.

‘9. The industry shall operate / maintain digital flow meters for recording waste
water generation at inlet of various effluent streams of HTDS & LTDS, viz,,
Stripper / MEE feed; condensate of MEE & ATFD, RO rejects, RO permeate etc
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10.The industry shall not discharge any waste water / effluent / contaminated rain
water/ spillages / seepages / leakages within & outside the industry premises
under any circumstances.

11.The industry shall arrest Gland & seal leakages from motor pumps at HTDS &
LTDS Effluent tanks at MEE area and regularly maintain the same which may be
the source of odour.

12.The industry shall collect & store the hazardous waste in an elevated closed shed
with impervious lining and leachate ccollection system and shall dispose the
Hazardous Waste regularly in accordance with the CFO&HW order and shall not
store beyond 90 days. -

13.The industry shall continuously operate the online meonitoring system provided as
per the directions of CPCB and shall ensure continuous data transmission to the
TSPCB server.

14.The industry shall provide/maintain cperate IP cameras at main gate entrance
and shall be connected to the TSPCB Server. -

15.The industry shall maintain good housekeeping within the industry premises

16.The industry shall revalidate the Bank Guarantee submitted to the Board from
time to time before its expiry, till further orders of the Board. '

9. WHEREAS, the TSSPDC., Ltd., has been directed to restore the power supply to vour
industry for a period of Three Months from the date of this order.

10. These directions are issued under Sec.33 (A) of Water (Prevention and Control of
Pollution) Amendment Act, 1988,

11. You are hereby directed to note that, should you misuse these orders to operate the
industry violating any of the conditions mentioned above, your unit will be closed under
section 33(A) of the Water {Prevention and Control of Pollution) Amendment Act, 1988
without any further notice to you and you will also be liable for prosecution In the court
of Metropolitan Magistrate or Judicial Magistrate of the first class under section 41(2) of
the Water (Prevention and Control of Pollution) Amendment Act, 1988 the punishment
for which include imprisonment for a term which shall not be less than one year six
months and which may be extended to six years with fine.

Sd/- .
MEMBER SECRETARY
To
M/s. Shree Jaya Laboratories (P) Ltd.,
Sy.No0.299 & 299/AA, Malkapur (V),
Choutuppal (M), Yadadri Bhuvanagiri District.

Copy to:
1. The JCEE., Z.0., R.C.Puram for information and necessary action.

2. The Environmental Engineer, Regional Office, Nalgonda for information and
necessary action.

3. Concerned file,
// T.C.F.B.O f/

CPuspiie—~

Senior Environmental Engineer
& ¢ (Task Force)
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o, ANNEX(RE -V

= TELANGANA STATE POLLUTION CONTROL BOARD | Phone: 23887500
% PARYAVARAN BHAVAN, A - 3, INDUSTRIAL ESTATE, | Fax: 040 - 23815631
_ SANATHNAGAR, HYDERABAD - 500 018, ; Website:tspcb.cgg.gov.in
BY REGD. PO ACK. DUE
Order No.NLG-90/TSPCB/TF/HO/2023 - 7] { Date:13,09.2023

Sub: TSPCBE - M/s. Shree Jaya Laboratories (P) Ltd., Sy.No.299 & 299/AA,
Malkapur (V), Choutuppal (M), Yadadri Bhuvanagiri District - Water
(Prevention and Control of Pailution) Act, 1974 (as amended by Act 53 of
1988) and Air (Prevention and Contrel of Pollution) Act 1981 (as amended

by Act 47 of 1987} - i Tempor Res f Power
( y Supply for a period of Three Months - Orders Issued - Reg.
\ .
E—/_ Ref: 1. Order No. NLG-90/TSPCB/TF/HD/2022-1133, dt:12.,11.2022.
Bl 2. Hearing held on 28.08.2023.
3. Order No.NLG-90/TSPCB/TF/HO/2023- ' dt:13.09.2023.
® % &k k %k

In the 1¥ reference mentioned above, orders under section 33(A) of Water
(Prevention and Control of Pollution) Amendment Act, 1988 and under section 31(A) of Air
(Prevention and Control of Pollution) Amendment Act, 1987 were issued TSSPDCL to
restore the power supply for & pericd of three months to M/s. Shree Jaya Laboratories
(P) Ltd., Sy.No.299 & 299/AA, Malkapur (V), Choutuppal (M), Yadadri
Bhuvanagiri District.

In the 2™ reference cited, the status of the industry was reviewed before the
Board's Task Force Committee meeting held on 28.08.2023. After careful consideration of
all the material facts of the case, it was decided to issue extension of temporary
revocation of closure orders to the industry for 2 period Three Months. Accordingly the
Board has issued Extension of Temporary Revocation of Closure Orders to the industry
vide reference 3™ cited. A copy of the extension of temporary revocation of closure orders

is herewith enclosed,

In view of the above, the Board hereby directs the TSSPDCL to restore the power
supply to M/s. Shree Jaya Laboratories (P) Ltd,, Sy.No.299 & 299/AA, Malkapur
(V), Choutuppal (M), Yadadri Bhuvanagiri District for a period of Three Months
from the date of issue of this order for carrying cut the production activities. These
directions are issued under section 33(A) of Water {Prevention and Control of Pollution)
Amendment Act, 1988 and under section 31(A) of Air (Prevention and Control of Polluticn)
Amendment Act, 1987,

Sd/-
MEMBER SECRETARY
To
The Superintending Engineer (Operations),
Telangana State Southern Power Distribution Company Ltd.,
Yadadri Bhuvanagiri District.

Copy to :
1. The JCEE., Z.0., R.C.Puram for information and necessary action.
2. The E.E., TSPCB, Regional Office, Nalgonda for information and necessary action.

3. Concerned file,

//T.C.F.B.O//

( Mo U{U::L .
WIS

Senior Environmental Engineer
g (Task Force - UH-IV)

This Order has the Digital Approval by the Member Secratary.

1 of 34 01-10-2023, 15:1¢



Annexure - V (Shree Jaya, NLG ETR 13.09.2023).pdl file:/C ./ Users/Rajesh%20L egal/Desktop! 1 08% 2004202023/ Anne...

2of34 01-10-2023, 15:19



' @D

e TELANGANA STATE POLLUTION CONTROL BOARD Phone: 23887500
———= | PARYAVARAN BHAVAN, A - 3, INDUSTRIAL ESTATE, Fax: 040 - 23815631
N> SANATHNAGAR, HYDERABAD - 500 018. Website :tspcb.cgg.gov.in
EGD. POST ACK.
NDER AIR (P& NDME 198
ord NLG-90/TSPCB 2023 - 41 Date:13.09.2023

Malkapur (V), Choutuppal (M), Yadadri Bhuvanagiri District- Air

Sub : TSPCB - M/s. Shree Jaya Laboratories (P) Ltd,, Sy.N0o.299 & 299/AA,
G’*’F (Prevention and Control of Pollution) Act 1981 (as amended by Act 47 of

_epilr 1987) - Extension of Temporary Revocation of Closure Orders for a
s =il period of Three Months - Orders Issued - Reg.

CFO & HWA order dated 15.07.2021 with a validity up to 31.01.2026.
Closure Order No. NLG-90/TSPCB/TF/HO/2022 - 1133, dt: 21.10.2022.
Temporary Revocation of Clesure Order No.90/TSPCB/TF/HO/2022,
Dt:12.11.2022.

Industry’s representation dt:20.02.2023.

Complaint dt.02.01.2023 & 11.01.2023 received from ™“Victims of

Polluting industries” and Sri  Ravula Shivaruju and complaint

dt.29.12.2022 from Sri Kommu Sai Kiran Maharaj regarding pollution

from 11 industries including M/.s Shree Jaya Laboratories (P) Ltd.,
located In Dothigudem & Anthammagudem area. Complaint forwarded
from CPCE.

6. Complaint dt.21.11.2022 and 03.01.2023 received from Sri V. Lingaiah
and B Pandu regarding pollution from M/.s Shree laya Laboratories (P)
Ltd., and M/s. Vineet Laboratories (P) Ltd.,. Complaint forwarded from
CPCB.

7. Complaints dt.13.01.2023 received from 5ri Viswaroop Reddy garu &
others alleging illegal operation of industry while in closure by getting
steamn from adjacent industry i.e., M/s. Vineet Laboratories. He also
requestad for compensation for pollution being caused due to discharges
from M/.s Shree laya Laboratories (P) Ltd., and M/s. Vineet Laboratories.
He further requested for PIEZO wells around industries and CAAQM
station in the area.

8. Complaint dt.28.12,.2022 & 13.01.2023 received from Smt V. Renuka
and Sri V. Lingaiah garu with a request to take ground water & soail
samples from his land and lift the top soil from his land.

9. Complaint dt.13.01.2023 received from Sri G. Damodar Reddy garu with
a request to take necessary action against M/.s Shree Jaya Laboratories
(P) Ltd., citing the dumping of illegal drums happened near Ms/. Spectra
Chem. -

10.Complaint dt.28.01.2023 received from Sri Viswaroop Reddy garu with a
request to take necessary action against the industry. He quoted the
water sample code nos: 22/09/149 and 22/09/150 collected on
08.09.2022.

11.Complaint dt.28.12.2022 & 28.01.2023 received from 5ri Ravula
Shivaraju garu with a request to take water quality monitoring point
under NWMP citing ground water pollution from industries in Dothigudem
B Anthammagudem area.

12.Complaint dt.04.02.2023 received from 5t V. Lingaiah garu with a
request to life the seepage from the trench (back side of the industry in
Sri Vasupari Lingaiah fields). The complainant is requesting the Board to
lift this seepage immediately stating that the animals / birds are roaming
in their field and chance of accidental drinking of seepage due to
prevailing summer.

13.Inspection of the industry by the Board officials on 21.02.2023.

14.Hearing held on 13.04,2023.

15.The Task Force Committee Members inspected the industry on
29.04.2023.

16.Hearing held on 22.05.2023.

17.Rolling Task Force Team inspected the industry on 17.06.2023 &
01.07.2023.

18.The RO-Nalgonda Officials inspected the industry on 21.07.2023.

19.Hearing held on 28.08.2023.

Ref :
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1. WHEREAS, you are operating the industry located at Sy.No. 299 & 299/AA, Malkapur
(V), Choutuppal (M), Yadadri Bhuvanagiri District and involved in manufacturing of
Drug intermediates.

2. WHEREAS, vide reference 1% cited, the Board issued CFO&HWA renewal vide order
dated 15.07.2021 with validity upto 31.01.2026.

3. WHEREAS, vide reference 2™ cited, the Board issued Closure Orders tc the industry on
02.11.2022 for not complying with Board directions and Consent conditions and causing
pollution in the area.

4. WHEREAS, vide reference 3™ cited, the Board issued Temporary Revocation of Closure
Order to the industry on 12.11.2022 fer a period of Three Months.

5. WHEREAS, vide reference 4™ cited, the industry submitted a representation to the
Board on 20.02.2023 requesting from revocation of clesure order.

6. WHEREAS, vide reference 5™ to 12" cited, the Board regularly receiving complaints
against the industry. The details of nature of complaints are submitted below:

. Lai

a) Complaint dt.02.01.2023 & 11.01.2023 received from “Victims of Polluting
industries” and Sri Ravula Shivaruju and cemplaint dt.29.12.2022 from Sri Kommu
Sal Kiran Maharaj regarding pollution from 11 industries including M/.s Shree Jaya
Laboratories (P) Ltd., located in Dothigudem & Anthammagudem area. Complaint
forwarded from CPCB.

b) Complaint dt.21,11,2022 and 03.01.2023 received from Sri V. Lingaiah and B
Pandu regarding pollution from M/.s Shree Jaya Laboratories (F) Ltd., and M/s.
Vineet Laboratories (P) Ltd.,. Complaint forwarded from CPCB.

¢) Complaints dt.13.01.2023 received from Sri Viswarcop Reddy garu & others
alleging illegal operation of industry while in closure by getting steam from
adjacent Industry i.e., M/s. Vineet Laboratories. He also requested for
compensation for pollution being caused due to discharges from M/.s Shrees laya
Laboratories (P) Ltd., and M/s. Vineet Laboratories. He further requested for PIEZO
wells around industries and CAAQM station In the area.

d) Complaint dt.28.12.2022 & 13.01.2023 received from Smt V. Renuka and Sri V,
Lingaiah garu with a request to take ground water & soil samples from his land and
lift the top seil from his land.

e) Complaint dt.13.01.2023 received from Sri G. Damodar Reddy garu with a request
to take necessary action against M/.s Shree Jaya Laboratories (P) Ltd., citing the
dumping of illegal drums happened near Ms/. Spectra Chem.

f) Complaint dt.28.01.2023 received from Srl Viswaroop Reddy garu with a request to
take necessary action against the industry. He quoted the water sample code nos:
22/09/149 and 22/09/150 ccllected on 08.09.2022.

g) Complaint dt.28.12,2022 & 28.01.2023 received from Sri Ravula Shivaraju garu
with a request to take water guality monitoring point under NWMP citing ground
water pollution from industries in Dathigudem & Anthammagudem area.

h) Complaint dt.04.02.2023 received from Sri V. Lingaiah garu with a request to life
the seepage from the trench (back side of the industry in Sri Vasupari Lingaiah
fields). The complainant is requesting the Board to lift this seepage immediately
stating that the animals / birds are roaming In their fleld and chance of accidental
drinking of seepage due to prevailing summer.

7. WHEREAS, vide reference 13" cited, the RO-Nalgonda Officials inspected the industry
on 21.02.2023 and the following observations were made:

The Board received several complaints against the industry from the villagers
mainly from Sri Vishwaroop Reddy and Sri V. Lingalah. The complainant’s main
contentions are:

4 of 34 01-10-2023, 15:19



a) lllegal operation of industry while in closure by getting steam from adjacent
industry i.e., M/s. Vineet Laboratories. @

b) Sri Viswaroop Reddy garu with a request to take necessary action against
the industry. He quoted the water sample code no's: 22/08/149 and
22/09/150 collected on 08.09.2022 in his fields.

c)Action against M/.s Shree Jaya Laboratories (P) Ltd., citing the dumping of
illegal drums happened near Ms/. Spectra Chem.

d) Request to take ground water & soil samples from his land and lift the top
soil from his land of V. Lingaiah.

e) Request to take water guality monitoring point under NWMP citing ground
water pollution from industries in Dothigudem & Anthammagudem area.

f) Request to take samples from industry and the seepage from the trench
(back side of the industry in Sri Vasupari Lingaiah fields) for GC-M5

analysis.

g) Lifting of seepage in the trench in the fields of Sir V. Lingaiah immediately
stating that the animals / birds are roaming in their fleld and chance of
accidental drinking of seepage due to prevailing summer.

h) Requested for PIEZO wells around industries and CAAQM station in the area.
i) Causing ground water pollution in the area and odour nuisance from the

industry.
1. For aboye point no.a: The Board Officials received a complaint from villagers

regarding getting steam illegally by M/s. Shree Jaya Laboratories (P) Ltd.,
while industry was In closure on 15,11.2022. The complainants forwarded
photographs of the steam pipeline laid from M/s. Vineet Laboratories to M/s.
Shree Jaya Laboratories (P) Lkd.,. The Board Officials verified the same on
15.11.2022 and observed that steam line from M/s. Vineet Laboratories to
M/s. Shree Jaya Laboratories (P) Ltd,, but disconnected at a flange in M/s.
Shree Jaya Laboratories (P) Ltd., premises. The same was enquired with the
Boiler incharge of M/s. Vineet Laboratories Sir S. Harsha Vardhan. He informed
that they provided steam to the M/s. Shree Jaya Laboratories {P) Ltd., for anly
a couple of hours for cleaning of reactors, This may be examined.

2. For above point no.b: As per the request of Sri Viswaroop Reddy garu, the
Board Officials collected surface flow water samples during rains from the his
fields (Sy.No.326) and fields of V. Narsimha (Sy.No.322) on 08.09.2022. As
per analysis reports, the values are as given below:

Parameters Unit | Fields of Sri Fields of V.
Viswarocop Reddy | Narsimha garu
{ garu
pH at 25°C - 6.76 6.85
Total Suspended Sollds | mg/L 62 40
Total Dissolved Solids | mg/L 1950 1685
cobD mg/L 134 98
BOD 3 at 27°C ma/L 19 14
Oil and Grease mag/L 0.3 0.2
Compounds detected in fields of | Compounds detected in Fields
Sri Viswaroop Reddy garu of V. Narsimha garu
(analysis by GC-MS) (analysis by GC-MS)
3-Amino-1,2,4-trizale-5-carboxylic 4-Chlorobuten-3-yne
acid
Tetrapentacontane, 1,54-dibromo Cyclohexanecarboxylic acid, 4-
methylpentyl ester
Heptacosane, 1-chloro Hexadecanoic acid,1-(1
methylethyl)-1,2-ethanediyl ester

3. For above point no.c: Earlier, TSPCB RO NLG received a telephonic complaint
from Sri R.Viswaroopa Reddy resident of Anthemmagudem village on
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07.11.2022 regarding illegal dumping of hazardous waste and illegal dump of
chemical drums near M/s. Spectrachem Corporation, Malkapur(V),
Choutuppal(M), Yadadri-Bhuvanagiri District.

4. On receipt of the complaint Board officials inspected the site immediately on
the same day. It was observed that unknown miscreants have dumped black
tarry hazardous material in the pit and very near to the place a dump of about
44 drums of capacity 200 Lts each were found. Samples were collected from
the pit and from the illegal dump of chemical drums. Samples were also
collected from M/s.Spectrachem Corporation the only industry in the vicinity
involved in manufacturing of lubricating oils with CFO validity up to 31%
January, 2023. During inspection, Sri Vikesh, In-charge of the industry was
present and industry was not in operation. The industry personnel informed
that the dump of drums were present there since 3-4 months and are not
aware of who might have dumped them.

5. Further, it is submitted that Board officials, gave a written complaint in P5,
Choutuppal furnishing all the details related to the illegal dump on 11.11.2022.
Station House Officer (SHO), Choutuppal after examining the issue registered
an FIR No.638/2022 under Section 336 & 285 IPC and directed SI, for further
investigation into this matter. SHO, PS Choutuppal also addressed a letter to
Environmental Engineer, TSPCB, RO-Nalgonda requesting scientific disposal of
the hazardous material dump as well as chemical drums from the complaint
site as they pose threat to public life.

6. Subsequently the Regional office, Nalgonda addressed a mail requesting TSDF
i.e., M/s. Hyderabad Waste Management Project, Dundigal (V), Dundigal
Gandimaisamma (M), Medchal - Malkajgiri District for lifting of the hazardous
waste from the above site to TSDF, Dundigal and keep the same for safe
custody, till further orders from the TSPCB. There Is prima facie evidence that
these drums are dumped by M/s. Jaya Laborartories.

7. In response to the request of Regional Office, TSDF arranged for lifting of
hazardous material and dump of chemical drums on 15.11.2022.

8. For_above point no.f: As per the request of the Sri V. Lingaiah, the Board
Officials has collected following samples on 24.01.2023, Analysis reports, yet .

to be received.

S.No Sampling location Parameters | Remarks

1. | Stagnated water sample
collected from a trench in
agricultural field (Sy.No 293)
of sri. Vasupari Lingaiah
located outside the southern
boundary wall of M/s.Shree

Core & Surface

Jaya Laboratories Pvt Ltd water paramleters, Counter
(Behind MEE Area) Finger:pent __sample
5 Stagnated  water __sample analysis with issued t_::r the
i d h P samples indicated | complainant |
collected from a trench in | _i'c v " S04 No 9 :

agricultural field (Sy.No 293) 5
of sri. Vasupari Lingaiah
. located outside the southemn
boundary wall of M/s.Shree
Jaya Laboratories Pvt Ltd
(Behind Cooling Tower Area)
3. | Damp soil sample collected | Core parameters &
adjacent southern boundary | Hazardous waste |  Counter

wall of M/s.Shree lJaya | parameters, Finger sample
Laboratories Pwt Ltd (Behind | print analysis with . issued to the
MEE Area) samples indicated | complainant
at S.No 4 and S.No | sandthe
5 industry
4., | LTDS effluent of M/s.Shree | Core parameters & --
Jaya Laboratories Pvt Ltd. Finger print
analysis,
_ 5, | HTDS effluent of M/s.Shree | Core parameters & ==
Jaya Laborateries Pt Lid. Finger print
, analysis.
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9. The Board Officials also collected following samples:
a) Cooling Tower samples attached to ATFD, MEE, PB-5 & PB - 3 on

21.02,2023,

b) As per reguest of the villegers, the following samples were collected on
21.09.2022, The analysis reports are herewith enclosed.

Sl. Industry /Sampling location | Parameters Remarks
No Details
1 Seepage sample collected near| Core and | Counter sample
Southern boundary of open plot Finger issued to
adjacent to M/s.Shree Jaya print complainant &
Laboratories Pvt. Ltd. On eastern | Analysis | Sample volume:
side of industry. 2 Lis.
2 Soil sample collected near
Southern boundary wall of open
plot adjacent to M/s.Shree Jaya
Laboratories Pvt Ltd on eastern Counter sample
side of industry. issued to
3 Soil sample collected near Main complainant
gate of M/s Shree Jaya
Labaoratoreis
4 Soil sample collected before
boundary wall near main gate off
| M/s Vineet laboratories Boiler unit.
5 Soil sample collected near western
| boundary wall at rear side of M/s
| Vineet laboratories  Production
unit.
6 M/s. Sree Jaya Industries Pvt. Ltd, LTDS Finger print
| Sy.No.299, Malkapur (W), Effluent | analysis with
Choutuppal (M), Yadadri samples at 5l.No
| Bhuvanagiri District. 1to3
Fi HTDS Sample volume;
Effluent 1 Lis.
8 LTDS Finger print
| M/s. Vineet laboratories Ltd, Effluent analysis with
Sy.No.300, Malkapur (), samples at S.MNo
Choutuppal(M),Yadadri 4 & 5.
9 Bhuvanagiri District, HTDS Sample volume:
Effluant 1 Lts.
10.For above point no.g: As per the request of the V. Lingaiah and instructions

from CEE-BOQ, the Board officials propesed to lift the seepage from the trench

made in his fields on 23.02.2023.

« The compliance status of the industry on the Non-Compliances stipulated in the
Extension of Temporary Revocation of Closure Order dt: 12.11.2022 is as

follows:
Air Act:

s.
No

Direction

Compliance !

Provided dome to the HTDS |

1 | The industry shall provide dome with suction hood
followed by scrubber to the HTDS effluent storage | storage tanks and also provided
tanks to control the odour nuisance, double stage scrubber with sub |
cooler condenser and activated |
i char coal bed.
2 | The industry shall operate & maintain online VOC Complied.
monitoring system and connect the same to the
Board server.
3 | The Industry shall provide / maintain the vent Complied.
condensers for all the solvent storage / chemical
storage tanks to control the fugitive emissions.
4 | The Industry shall provide odour suppresent mist Provided.
spray / sprinkle "PIION" liguid at effluent treatment
i area to control VOCs.
5 | The industry shall construct closed shed for storage Not complied.
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of coal ash to control fugitive emissions in the area.

| attached to ATFD & vents of the scrubbing systems |

The industry shall maintain / install sub cooler
condensers system followed by activated charcoal
bed so as to arrest the VOCs from the scrubber

provided to the production blocks.

The industry provided two stage
scrubbers to all the production
blocks (6 MNos) along with sub
cooler condensers and activated
charcoal beds (except PB 5 &
3).

The Industry also provided
double stage scrubber to HTDS
tank and single stage scrubber
to ATFD and HTDS storage
tanks.

The efficiency of the condensers connected to the
reactors shall be improved to reduce the VOCs
emissions and total cumulative losses of solvent
should not be more than 5% of the solvent on annual
basis form storage inventory.

The industry shall regularly carryout Leak Detection
and Repair Study (LDAR) to assess the solvent losses
and based on the study, the industry shall take
necessary steps to arrest the solvent losses and
reduce VOCs in the premises,

The industry has carried out
Leak Detection and Repair
Study (LDAR) long back in the
month of September’ 2021.

The industry shall not cause any air pollution / smell
nuisance in the surrounding areas.

| The villagers are also regularly

complaining against the industry
regarding odour nuisance from
the industry.

« Compliance of the industry on CFO Schedule -B conditions: CFO Order No.

210822787785, dt. 15.07.2021:

S, |

Mo

Condition

Cempliance

1

Total Water Consumption shall not exceed 41.6 KLD

PLFpEES True 1y

Frpoess
__Flpor, ReBzmor B QC Lab washings

Bcler & Cocl ng tawe: maksup
BM Phant regeneration

o [wnf s jrira (= | £ 18

As per the records, during last
9 months period of May' 2022
to Jan' 2023, the water
consumption is 23.2 KLD (avg.)
as against consented 41.6 KLD,
effluent generation is 7.7
KLD{avg.) as against the
consented 11.4 KLD.

During the maintenance / breakdown of ZLD, the pre-
treated effluent sent to CETP for a period of maximum
15 days in calendar year, duty meeting the following
standards.

=S
==

= ——

e

The emissions shall not contain constituents in excess
of the Erescrihed limits mentioned below.
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*As per MOEF&CC Notification No.GSR 96(E), dt.
29.01.2018 published under
(Protection)Rules, 1986.

the Environment
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4 | The industry shall not manufacture any un-consented

| products and exceeding capacities without obtaining
i prior Consent for Establishment (CFE) and Consent for

QOperation (CFO) of the Board.

&

As per the records, during last 6
months pericd of May' 2022 to
Jan’ 2023, the industry has
manufactured 5 intermediates
of 3 consented products and the
production is 295 Kgs/day(avg.)

as against consented 431.33|

Kgs/day.

The industry has manufactured
5 intermediates of 3 consented
products more than
individual consented quantity.
Details enclosed.

The industry shall comply with emission limits for DG
sets upto 800 KW as per the Notification G.S.R.520 (E),
dated 01.07.2003 under the Environment (Protection)
Amendment Rules, 2003 and G.S.R.448(E), dated
12.07.2004 under the Environment (Protection) Second
Amendment Rules, 2004. In case of DG sets more than
800 KW should comply with emission limits as per the
Motification G.S.R.489 (E), dated 09.07.2002 at serial
no.96, under the Environment {Protection) Act, 1986.

=

i Motification

The industry shall comply with ambient air quality
standards of F‘i*"ll.:.(3 Particulate Matter size less than
10pm) - 100 ug/ m~; PM; s(Particulate Matter size less
than 2 5 um) -60 ugf’ m?: SO, - 80 ug/ m’; NO, - 80
pa/m?, outside the factoryr premises at the penphery of
the industry.

Standards for other parameters as mentioned in the
National Ambient Air Quality Standards CPCB
No.B-29016/20/90/PCI-I, dated

' 18.11.2009

Noise Levels:Day time (6 AM to 10 PM) - 75 dB
(A) Nighttime (10 PM to 6 AM) - 70 dB (A).

its |

1
]

7

The industry has paid CFO fee of Rs. 12,92,800/- for a
period upto 31.01.2026.

8 | The industry either paying annual fee or total fee for

Consented period, shall pay the balance fee as per the
revised rates as applicabie from time to time.

|

9 | The industry shall segregats effluents into LTDS &

HTDS effluents separately.

The industry treating the
combined effluents in the ZLD
system consisting of Stripper,
MEE, ATFD followed by RO plant
and the same Is under operation
and using the treated water for
beiler feed and cooling make up.

10

The industry shall regularly cperate the ZLD system to

treat the affluent and 100% recycle of treated effluent.

11

The industry shall maintain digital flow meters with
totalisers (RS-485 communication) for recording the
guantity of LTDS, HTDS effluents, RO permeate and
also maintain daily records. They shall connect the flow
totaliser data to TSPCE & CPCB servers as per CPCB
protocol.

Complied.

12

The industry is permitted to send HTDS effluents to the
MEE system of M/s. JETL, Jeedimetla for a period of
maximum 15 days in a calendar year i.e. during
maintenance / break down of Stripper, MEE & ATFD

system and shall maintain records.

01-10-2023, 15:15



Annexure - ¥V (Shree Java, NLG ETR 13.09.2023).pdf

10 of 34

G_;’Q)

file://C./Users/Rajesh%20Legal/Deskiop/108%2001%202023/Anne...

§13

The industry shall provide and operate IP Camera with
PAN: Zoom. 5% or above focal length, with night visicn
capability, at main gate entrance & at other gates
where there is movement of effluent tankers, Solvent
tankers, Chemical tankers, Hazardous Waste carrying
vehicles & other material carrying vehicles_ These
cameras shall be connected to the website of TSPCE,
with minimum backup of three months.

Provided camera at main gate.
Connection status has to be
verified after new TSPCB server
is fully functional.

14

The industry shall maintain vent condensers
chemical / solvent storage tanks to control fugitive
emissions.

for |

The industry has provided vent
condensers with RT circulation

| for bulk solvent storage tanks.

15

The industry shall maintain separate water meters for
recording water consumption for process, boiler feed,
cooling and domestic purposes and also maintain daily
records.

The industry has provided
digital flow meter at raw water
sump, boiler feed and
mechanical water flow meters at
process and Cooling makeup. |

16

The industry shall operate multi stage scrubber along
with online pH monitoring system for control of process
emissions. They shall maintain log book for operation
of scrubber for monitoring active scrubbing media.

The industry provided two stage
scrubbers to all the production
blocks (6 Nos) along with sub
coaler condensers and activated
charcoal beds (except PB 5 &
3

The industry also provided
double stage scrubber to HTDS
tank and single stage scrubber
to ATFD and HTDS storage
tanks.

17

The industry shall monitor VOCs in ambient alr
with'online VOC analyzer & connect the data to TSPCB
Server.

Complied.

18

The industry shall maintain elevated platform with
lzachate/spillages collection pit to store drums
containing chemicals & wastes to control spillages /
discharges of chemicals / effluents on ground.

Complied

19

The industry shall maintain IP camera with PAN, TILT
Zoom. 5x or above focal length, with night vision
capability at effluent collection system {(HTDS & LTDS)
and RO permeate as per CPCB norms. They shall
connect the data to CPCB & TSPCB server.

The industry has provided 1P|
camera with digital flow meter
for HTDS, LTDS effluents and
RO permeate. Also connected
the same to the TSPCB new
server.

20

The industry shall install online TDS meter for HTDS
effluent generation and connect the same to TSPCBE
server within two months. They shall maintain the
recards for effluent generation. TDS values, salts
generation on daily basis.

The industry has provided online
TDS meter for HTDS effluents.
Also connected the same to new
TSPCE server.

21

The industry submitted Bank Guarantee of Rs. 8 lakhs
with a validity upto 12.12,2021 towards commitment
to comply with Board conditions / directions at RO.
Nalgonda. The Bank Guarantee amount will be
forfelted, If the industry fails to comply with standards
/ conditions / directions of the Board. The industry shall
renew the Bank Guarantee till further orders of the
Board.

Not complied.
The industry submitted BG for 2
lakhs vide BG
Ne.021GT02222090001,
dt.28.07.2022, which is valid up
to 27.07.2023.

The industry submitted another
BG for 6 lakhs vide BG
MNo.021GT02220290002,
dt.29.01.2022, which is expired
on 28.01.2023.

22

The industry shall develop greenbelt as per narms.

has developed
1.5

The industry
greenery in an area of
Acres.

23

The industry shall maintain records on source of
starting raw material / Intermediates for each product-
| wise and the consolidated records shall be submitted to

R.O., Nalgonda every month along with invoice copies
| of the starting raw materials outsourced.

Mot submitted.
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24 | The industry shall provide adeguate closed storage | Complied "
facilities above the ground with proper lining for @
storage of effluents before its treatment.

25 | The industry shall not use effluents in cooling towers | During Inspection, colored water
under any circumstances. observed in cooling towers.

Samples Ffor cooling towers
attached to ATFD, MEE, PB-5 &
PB. - 3 was collected on
21.02.2023 and submitted to
Zonal Laboratory, RC Puram.

26 | The industry shall not discharge any effluents onland | During the Inspection, nc

within or outside the plant premises. effluents discharge was
observed,
However, trench dug by the Sir
V. Lingaiah in his fields adjacent
to the industry back side has lot
of black color seepage. The
samples of the same were
mentioned above.
The industry may be directed to
provide systems / trench
mechanism, 50 that the
seepages will not enter in to

u farmer fields.

27 | The industry shall provide storm water drains to aveid | Complied
mixing of effluent/spillages with run-off water during | The industry has provided 50 KL
rains. The industry shall collect contaminated rain first cut rain water sump with
water and shall dispese the same to CETP, after  bypass system and dedicated
conforming to the influent standards of CETP duly | pump.
maintain separate records. The industry has provided

28 | The industry shall provide sufficient storage collection | camera with view of first cut
tank to ensure the collection of first run off rain water, | storm water outlet.

29 | The industry shall provide arrangement to by-pass the | The industry may be directed to
rain water collection tank of first run off rain water for | provide connectivity to TSPCB
subsequent water flow. SErver,

30 | The industry shall take measures to prevent the | Not Complied.
seepages such as cement concrete flooring with | However, trench dug by the Sir
proper-collection system to collect contaminants / | V. Lingaiah in his flelds adjacent
spillages in the relevant areas In the industry premises | to the industry back side has lot
and avoid seepages outside the industry premises. of black color seepage. The

samples of the same were
mentioned above.

The industry may be directed to
provide systems [/ trench
mechanism, so that the
seepages will not enter In to
farmer fields.

31 | The industry shall provide and maintain hood with | Provided dome to the HTDS
extraction systems to the HTDS collection tanks and | storage tanks and also provided

. connect to the scrubbers ta control odour problem. double stage scrubber with sub
| cooler condenser and activated
' char coal bed.
. 32 | The industry shall carry out Leak Detection and Repair | The industry has carried out
| Study (LDAR) to access the solvent losses and based | Leak Detection and Repair
| on the study the Industry shall take necessary steps to | Study (LDAR) long back in the
! arrest the solvent losses and reduce VOCs in the | month of September’ 2021.
' premises.

33 | The Industry shall provide and maintain separate | The industry has provided for

energy meters for recording energy consumption for air
pollution control equipments and maintain record for
daily eneragy consumption.

separate energy meters ZLD
system and scrubbing system.

01-10-2023, 15:1¢




Annexure - V (Shree Jaya, NLG ETR 13.09.2023).pdf

file:/C:/Users/Rajesh%%20Legal/Desktop/108%200f%202023/Anne...

34

The evaporation losses In solvents shall be controlled
by taking all preventive measures such as circulation of
Chilled brine, transfer of solvents by using pumps
instead of manual handling, closed centrifuges,
providing primary & secondary condensers to all the
reactor vents and all the solvent storage tanks and
keeping solvent storage in ground storage tanks with
closed pipeline to Reactors.

Complied

35

The industry shall operate Solvent Recovery Plant in
the plant. Solvents shall be recovered to the maximum
extent possible and shall be reused. The industry shall
submit status of efficiency of Solvent Recovery Plant to
the concerned Regional Officer. The industry shall not
| dispose spent solvents / mixed spent solvents to the
| traders/ recyclers.

36

| The industry shall provide and maintain Stack
Monitoring facility as per Emission Regulation part-3
' (ERP-3) norms for all the major stacks of the industry.

Complied

37

The industry shall ensure that the Port hole and ladder
facility for the Stacks is safe to carry out Stack
monitoring. in place of monkey ladder, spiral
type/scaffold ladder shall be provided to ensure safety
of monitoring personnel.

Complied

38

The industry shall implement the odour contral
measures at source of generation and from ETP and
shall ensure to maintain the same effectively to control
cdour problems.

The industry provided two stage
scrubbers to all the production
blocks (6 Nos) along with sub
cocler condensers and activated
charcoal beds (except PB 5 &
3)

The industry alsc provided
double stage scrubber to HTDS
tank and single stage scrubber
to ATFD and HTDS storage
tanks.

39

The industry shall ensure that there shall not be any
change in process technology and scope of working
without prior approval from the Board.

Directed to comply.

40

(2) The industry shall maintain the following records

Officials during the inspection.
v. Dally production details
vi. Quantity of Effluents generated & reused
vil, Log Books for pollution eantrol systems.
vili. Daily solld waste generated and disposed
(b) The industry shall submit consolidated statement
of the above on monthly basis to the Concerned

Regional Office.

and the same shall be made available to the Board |

Maintalned

41

As per G.O.Rt.No.286, the industry shall transport the
industrial effluents and plying on the roads is allowed
between 6 A.M. to 6 P.M. only.

NA

42

The Industry shall comply with Task Force directions
issued by the Board from time to time.

Submitted above

43

The applicant shall submit Environment statement in
Form V to the Regional office before 30th September of
every year as per Rule No.14 of E(P} Rules, 1986 &
amendments thereof.

Submitted

44

The conditions stipulated in this order are without any
prejudice to rights and contentions of this Board In any
Hon'ble court of Law.

8.
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WHEREAS, vide

reference 14™ cited, the industry was reviewed in the Task Force

Committee meeting held on13.04.2023. The Complainants, Industry representatives B

RO-Nalgonda have attended

the meeting. After detailed discussions, the Committee

recommended to inspect the industry by the Task Force Committee Members.
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9. WHEREAS, vide reference 15" cited, the Task Force Committee Members inspected
the industry on 29.04.2023 and the following observations were made:

Observations on seepages in the trench: @

1. Mr. Vasupari Lingaiah has dug a trench in his fields back side of the industry along
the industry compound wall with depth of above 2 m and 1 m width. During
inspection, black colour water / seepage observed into the trench.

2. On the day of the inspection, Mr. Vasupari Lingaiah has also dug new pit beside
the trench in his fields. Top soil observed good and the bottom soil observed

contaminated.
3. As per the instruction of the Task Force committee members, the Mr.Vasupari

Lingaiah has also dug another pit in his fields about 100 mtrs away from the
industry premises. The soil in the new pit observed no contamination.

4. The industry has dug a seepage testing/collection pits (2 Nos) in their premises
just beside the Mr. Vasupari Lingaiah’s land. During inspection, dark color water
seepage observed in the pits.

5. As per the Instruction of the TF committee members, the Board officials collected
liquid sample from fresh trench dug out in the agricultural fields of Mr. Vasupari
Lingaiah behind the industry Southern boundary wall (outside the premises of the
industry near wet scrubber area) and send to the laboratory for analysis.

6. The TF committee members also instructed the TSPCB Officials to analyze the
collected samples for core parameters and GC-MS analysis.

Observations on industry’s compliance:

1. M/s. Shree Jaya Laboratories (P) Ltd., is located at Sy.No. 299 & 299/AA, Malkapur
(V), Choutuppal (M), YadadriBhuvanagiri District and invelved in manufacturing of

Drug Intermediates.

2. The Board issued CFORHWA renewal vide order dated 15.07.2021 with validity up
to 31.01.2026.

3. As per the previous record, the Board issued Closure Order to the industry on
26.06.2018 for non-compliance of Board directions and Consent conditions.
Subsequently, the Board issued Revocation of Clesure order to the industry on
29.11.2021.

4. The Board issued Closure Orders to the industry on 02.11.2022 for not complying
with Board directions and consent conditions and causing pollution in the area.
Subsequently, the Board issued Temporary Revocation of Closure Order to the
industry on 12.11.2022 for a period of Three Months.

5. The Industry has removed all the roof (MS sheets). The industry representative
informed to the Board Officials that they proposed to have permanent concrete roof
by this rainy season.

6. The industry still using HDPE pipes for transfer of chemicals to production blocks
and also connecting reactor vents to the scrubbers. These HDPE pipes observed
with several bends and laid haphazardly. As the industry involved In chlorination
reactions using Thionyl Chloride and generating of S02, any leakages in above
mentioned HDPE pipes connecting reactor vents to the scrubbers may create
severe odour nuisance in the area.

7. The industry has not carried out performance of the ZLD treatment systems for
High TDS and Low TDS effluents.

8. During inspection, lot of gland & seal leakages from motor pumps at HTDS & LTDS
effluent tanks at MEE were observed.

9, The industry has not constructed the closed shed for storage of coal ash to control
fugitive emissions in the area. Housekeeping of the industry is also very poer.

10. Dark color water was observed in the tank, near MEE. The tank was suspicious
without any connections. The Industry is claiming it as steam condensate and
reactor jacket water unloading tank.

11. As per the instruction of the TF committee members, the Board officials collected
liguid sample from steam condensate and reactor jacket unioading tank within the

premises of the industry.
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12. The committee members requested Board Officials to analyze the samples for core
parameters and GC-MS analysis.

Concluding Remarks:

1. The industry is in operation condition.

2. The industry has provided MEE system to treat the High TDS effluents and provided
scrubbers to control process emissions.

3. The Biclogical ETP under commissioning stage, which needs to be immediate
operaticn on priority basis.

4. The industry has pollution control systems to control water and air pollution and it's
in working condition during inspection.

5. The industry has to close the all openings except one proper rain water outlet, The
industry shall not discharge any contaminated water outside the industry.

6. The complainants further alleged that the unit is discharging the effluents outside
the industry and caused soil poliution in his filed at the back side of the Industry
which is strictly prohibited and immediate remedial measure has to be taken on
priority basls such as removal of polluted soll from the inside and outside of the
industry premises and surrounding affected areas and replace with fresh soil to
avold the vertical and horizontal seepages.

7. The Industry constructed the RCC retaining wall aprox 75 m at the South-East side
which is extended up to South -West corner approximately 200 m upto the loose
soil depth below ground level and abaove ground level, so, the horizontal seepage
from Industrial areas to surrounding fields can be avoided.

8. Avoid all the underground rainwater storage tanks to restrict vertical and horizontal
seepage into the ground and to construct the separate storm water drain along the
industry compound wall, with a depth upto loose soil by providing weep holes to
collect the horizontal seepage into the channel and directly pump to the surface
storage tank and sent to the ETP for treatment.

9. The industry has to use only briguettes as fuel for boller and avoid the wood.

10.The TF committee advise TSPCB to get detailed core parameters and GC-MS
analysis report on the waste water collected inside and outside premises of the M/s
Shree Jaya Laboratories.

10. WHEREAS, vide reference 16™ cited, you were given an opportunity for hearing before
the Task Force Committee of the Board during the meeting held on 22.05.2023. The
industry representative, complainants & the RO-Nalgonda Officials have attended the
meeting. After detailed discussions, the Committee recommended to issue extension of
temporary revocation of closure order for a pericd of three months with certain
directions to your industry to comply and also the Committee recommended to address
a letter to District Collector for assessment of crop compensation,

11. WHEREAS, vide reference 17 cited, the Rolling Task Force Team inspected the

industry on 17.06.2023 & 01.07.2023 and the following non-compliances are as
follows:

1, The industry has not provided separate detoxification area for cleaning of drums.

5. The housekeeping of the industry is very poor at effluent storage tank.

3. Odour was observed at ATFD area. The house keeping at ATFD area has to
improve.

4. Odour was observed within the industry premises it may lead to surrounding
areas during the wind flow.

5. The industry has provided partial ZLD system i.e., conslists of Stripper (40 KLD),
MEE (60 KLD), ATFD (1 x 10 KLD, 1 x 30 KLD) to treat the combined effluents
and MEE & ATFD condensate is passed through RO System (25 KLD). The RO
permeate is used for utilities and RO rejects are treated in the MEE. The salts
are disposed to TSDF, Dundigal. The civil work of Biological ETP has started.

6. During the inspection no discharges were observed. However, the complainant
has digged the plt in his land which is located beside the industry compound wall
towards the south side and seepages were stagnated in the pit.
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12. WHEREAS, vide reference 18" cited, the RO Nalgonda Officials inspected the industry
on 21,07.2023 and submitted the details of the seepages and contaminated soil lifted

by the industry are as given below:

1. Earlier, Sri V. Lingaiah garu reguested the Board to lift the seepage from the trench

(back side of the Industry in Sri Vasupari Lingaiah fields) citing that the animals /
birds are roaming in their field and chance of accidental drinking of seepage due to
prevailing summer. In response to the request made by the Farmer, the Board
Officials directed the industry to lift the seepages from the trench (back side of the
industry in Sri Vasupari Lingaiah fields). The details are as given below:

S.No. Date of Tanker | Capacity Manifest
transport Reg.No No.
L 23.02.2023 AP28TB 5518 | 20 KL 583552
2. 24.02.2023 AP28TB 5515 20 KL - 583837
3. 25.02.2023 AP28TB 5519 20 KL 584065
4. 27.02.2023 AP28TB 5518 20 KL 584616
5. 02.03.2023 AP2Z8TH 5519 20 KL 585613
Total Quantity of Seepage sent to TSDF 100 KL

. After lifting of seepage as detailed above, seepage of about 4-5 KL was left over

and quantity was less compared to tanker capacity of 20 KL. Hence the board
officials directed the industry to lift remaining seepage into their ZLD facllity for

treatment and industry complied.

. As per directions from the Board vide Ir.dt.05.07.2023, the industry again lifted

seepages and contaminated soil. The details are as given below:

S.No Source Date of Tanker Quantity in | Manifest
transport Reg.No. Tons No.

1 Cld Septic tank | 25.05.2023 | TSO8UF0549 32.1 79744

2 Old Septic tank | 25.05.2023 | TSOBUF1989 25.81 79745
Total 57.91

3 Trench 12,07.2023 | TSOBUF198%9 28.32 81878

4 Trench 12.07.2023 | AP2BT9607 27.35 81879

5 Trench 12.07.2023 | TSOBUF0O549 25.69 81925
Total 81.36

Note: The Industry has lifted the fresh seepage to the tune of 25-30 KL into their
ZLD facility for treatment before lifting the contaminated soll.

4. Sri Vasuparl Lingaiah (farmer of the agricultural field) is not allowing the industry

to close the trench and alleging that seepages have damaged his field to large
extent. He is demanding the Industry for complete replacement of the soil te the
extent damaged. The main contention of the farmer is that there is continuous
seepage from the industry premises and has requested the Board to direct the
industry to ensure complete stoppage of any seepage from their boundary into his

agricultural field.
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5. The Board Officials Inspected the n 21.07.2023 observed rain water in the
trench with traces of contamination due to seepages. Accordingly, the officials
collected sample on 28.07.2023. As per the analysis reports the values are the pH
- 6.98, TSS - 43 mg/l, TDS - 1850 mg/l, COD - 348 mg/| and BOD 50 mg/I.

13. WHEREAS, vide reference 19" cited, you were given an opportunity for hearing before
the Task Force Committee of the Board during the meeting held on 28.08.2023. The
RO-Nalgonda, complainants and industry representative (virtually) have attended the
meeting. After detailed discussion, the Committee recommended to Issue Extension of
Temporary Revocation of Closure Order for a peried of Three Months with certain
directions and alse recommended to forfeit the Bank Guarantee of Rs.12.0 Lakhs.

14. WHEREAS, after careful consideration of the material facts of the case, the Board
hereby issues Extension of Temporary Revocation of Clasure Order to your
industry for a period of Three Months from the date of this order with the following
directions to comply with:

1. The industry shall provide dome with suction hood followed by scrubber to the
HTDS effluent storage tanks to control the odour nuisance.

2. The industry shall operate & maintain online VOC maonitoring system and
connect the same to the Board server.

3. The industry shall provide / maintain the vent condensers for all the salvent
storage / chemical storage tanks to contral the fugitive emissions.

4. The industry shall provide odour suppressant mist spray / sprinkle “PIION” liquid
at effluent treatment area to control VOUs.

5. Tha industry shall construct closed shed for storage of coal & coal ash to control
fugitive emissions in the area within 135 cays.

6. The industry shall install / maintain sub cooler condensers systemn followed by
two stage scrubber and activated charcoal bed so as to arrest the VOCs from
ATED & vents of the scrubbing systems provided to the production blocks.

7. The efficiency of the condensers connected to the reactors shall be improved to
reduce the VOCs emissions and total cumulative losses of solvent should not be
more than 5% of the solvent on annual basis form storage inventery.

8. The industry shall regularly carryout Leak Detection and Repair Study (LDAR) fo
sscess the solvent losses and based on the study, the industry shall take
necessary steps to arrest the solvent [osses and reduce VOCs in the premises.

9. The industry shzll not cause any air pollution / smell nuisance in the surrounding
areas.

15. WHEREAS, the TSSPDC., Ltd., has been directed to restore the power supply to your
industry for a period of Three Months from the date of this order.

16. These directions are issued under Section 31(A) of the Air (Prevention and Control of
pollution) Act 1981 (as amended by Act 47 of 1987).
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17. You are hereby directed to note that, should vou misuse these orders to operate the
unit violating any of the conditions mentioned above, your unit will be closed under
Section 31(A) of the Air (Prevention and Control of Pollution) Act 1981 (as amended by @
Act 47 of 1987) without any further notice to you and you will also be liable for
prosecution In the court of Metropolitan Magistrate or Judicial Magistrate of the first
class under section 37(1) of Air (Prevention and Control of Pollution) Act 1981 (as
amended by Act 47 of 1987}, the punishment for which include imprisonment for a
term which shall not be less than one year six months and which may be extended to

six years with fine.

Sd/-
MEMBER SECRETARY
To
M/s. Shree Jaya Laboratories (P) Ltd.,
Sy.N0.299 & 299/AA, Malkapur (V),
Choutuppal (M), Yadadri Bhuvanagiri District.

Copy to

1. The JCEE., Z.0., R.C.Puram for information and necessary action.

2. The Environmental Engineer, Regional Office, Nalgonda for information necessary
action. The RO is directed coordinate with the Task Force Committee Members to
inspect the industry after four weeks to verify the compliances status of the
industry.

3. Concerned File.

;‘}‘TCFBOI}'

ior Enwrnnmental Engmeer
(Task Force - UH-1IV)

This Order has the Digital Approval by the Member Secretary.
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=== | TELANGANA STATE POLLUTION CONTROL BOARD Phone: 23887500 |
S== PARYAVARAN BHAVAN, A - 3, INDUSTRIAL ESTATE, Fax: 040 - 23815631 |
~r- SANATHNAGAR, HYDERABAD - 500 018, Website:tspcb.cgg.gov.in
BY REGD. P E H
o ED ER W. P) A MENT

-90/TSPCB/TF/HO r?:}i}- Date:13. 23

Sub : TSPCB - M/s. Shree Jaya Laboratories (P) Ltd., Sy.No.299 & 299/AA,
Malkapur (V), Choutuppal (M), Yadadri Bhuvanagiri District- Water
(Prevention and Control of Pollution) Amendment Act, 1988 - Extension of
Temporary Revocation of Closure Orders for a period of Three

Months = Orders Issued - Reg.

1. CFO & HWA order dated 15.07.2021 with a validity up to 31.01.2026.

2. Closure Order No. NLG-20/TSPCB/TF/HO/2022 - 1133, dt: 21.10.2022,
3. Temporary Revocation of Closure Order No.90/TSPCB/TF/HO/2022, Dt:
4!!
5.

Ref :

12.11.2022.
Industry’s representation dt: 20.02,2023.
Complaint dt.02.01.2023 & 11.01.2023 received from “Victims of

pESTE Polluting industries” and Sri  Ravula Shivaruju and complaint
dr.29.12.2022 from Sri Kommu Sal Kiran Maharaj regarding pollution

pAaTt from 11 industries including M/.s Shree Jaya Laboratories (P} Ltd.,
located in Dothigudem B Anthammagudem area. Complaint forwarded
from CFCB.

6. Complaint dt.21.11,2022 and 03.01.2023 received from Sri V. Lingaiah
and B Pandu regarding pellution from M/.s Shree Jaya Laboratories {P)
Ltd., and M/s. Vineet Laboratories (P) Ltd.,. Complaint forwarded from
CPCB. )

7. Complaints dt.13.01.2023 received from Sri Viswaroop Reddy garu &
others alleging illegal operation of industry while in closura by getting
steam from adjacent industry i.e., M/s. Vineet Laboratories. He also
requested for compensation for pollution being caused due to discharges
from M/.s Shree Jaya Laboratories (P) Ltd., and M/s. Vineet Laboratories.
He further requested for PIEZO wells around industries and CAAQM
station in the area.

8. Complaint dt.28.12.2022 & 13.01.2023 received from Smt V. Renuka
and Sri V. Lingalah garu with a request to take ground water & soil
samples from his land and lift the top soil from his land.

9. Complaint dt.13.01.2023 received from Sri G. Damodar Reddy garu with
a request to take necessary action against M/.s Shree Jaya Laboratories
(P) Ltd., citing the dumping of illegal drums happened near Ms/. Spectra
Chem. .

10.Complaint dt.28.01.2023 received from Sri Viswaroop Reddy garu with a
request to take necessary action against the industry. He quoted the
water sample code nos: 22/09/149 and 22/09/150 collected on
08.09.2022.

11.Complaint dt.28.12.2022 & 28.01.2023 received from Sri Ravula
Shivaraju garu with a reguest to take water quality monitoring point
under NWMP citing ground water pellution from industries in Dothigudem
& Anthammagudem area.

12.Complaint dt.04.02.2023 received from 5ri V. Lingaiah garu with a
request to life the seepage from the trench (back side of the industry In
Sri Vasupari Lingaizh fields). The complainant is requesting the Board to
lift this seepage immediately stating that the animals / birds are roaming
in their field and chance of accidental drinking of seepage due fto
prevailing summer.

13.Inspection of the industry by the Board officials on 21.02.2023.

14.Hearing held on 13.04.2023,

15.The Task Force Committee Members Inspected the industry on
29.04.2023.

16.Hearing held on 22.05.2023.

17.Rolling Task Force Team inspected the industry on 17.06.2023 &
01.07.2023.

18.The RO-Nalgonda Officials inspected the Industry on 21.07.2023.

19, Hearing held on 28.08.2023.
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1. WHEREAS, you are operating the industry located at Sy.No. 289 & 299/AA, Malkapur
(V), Choutuppal (M), Yadadri Bhuvanagiri District and Invelved in manufacturing of
Drug intermediates.

2. WHEREAS, vide reference 1% cited, the Board issued CFO&HWA renewal vide order
dated 15.07.2021 with validity upto 31.01.2026.

3. WHEREAS, vide reference i cited, the Board issued Closure Orders to the industry on
02.11.2022 for not complying with Board directions and Consent conditions and causing
pollution in the area.

4. WHEREAS, vide reference 3™ cited, the Board issued Temporary Revocation of Closure
Order to the industry on 12,11.2022 for a period of Three Months.

5. WHEREAS, vide reference 4™ cited, the industry submitted a representation to the
Board on 20.02.2023 requesting from revocation of closure order.

6. WHEREAS, vide reference 5™ to 12" cited, the Board regularly receiving complaints
against the industry. The details of nature of complaints are submitted below:

Complaints
a) Complaint dt.02.01.2023 & 11.01.2023 received from “Victims of Polluting
Industries” and Sri Ravula Shivaruju and complaint dt.29.12.2022 from S5ri
Kommu Sai Kiran Maharaj regarding pollution from 11 industries including
M/.s Shree Jaya Laboratories (P) Ltd., located in Dothigudem &
Anthammagudem area. Complaint forwarded from CPCB.

b) Complaint dt.21.11.2022 and 03,01.2023 received from Sri V. Lingaiah and B
Pandu regarding pollution from M/.s Shree Jaya Laboratories (P) Ltd., and
M/s. Vineet Laboratories (P) Ltd.,. Complaint forwarded from CPCB.

c) Complaints dt.13.01,.2023 received from Sri Viswaroop Reddy garu & others
alleging illegal operation of industry while in closure by getting steam from
adjacent industry i.e., M/s. Vineet Laboratories. He alsoc requested for
compensation for pollution being caused due to discharges from M/.s Shree
Jaya Laboratories (P) Ltd., and M/s. Vineet Laboratories. He further requested
for PIEZO wells around industries and CAAQM station in the area.

d) Complaint dt.28.12.2022 & 13.01.2023 received from Smt V. Renuka and Sri
V. Lingaiah garu with a request to take ground water & soil samples from his
land and lift the top soil from his land.

e) Complaint dt.13.01.2023 received from Sri G, Damodar Reddy garu with a
request to take necessary action against M/.s Shree Jaya Labarataries (P)
Ltd., citing the dumping of illegal drums happened near Ms/. Spectra Chem.

f) Complaint ¢t.28.01.2023 received from Sri Viswaroop Reddy garu with a
request to take necessary action against the industry. He quoted the water
sample code nos: 22/09/149 and 22/09/150 collected on 08.09.2022.

g) Complaint dt.28.12.2022 & 28.01.2023 received from Sri Ravula Shivaraju
garu with a request to take water quality monitoring point under NWMP citing
ground water pollution from industries in Dothigudem & Anthammagudem
area.

h) Complaint dt.04.02.2023 received from Sri V. Lingaizh garu with a request to
life the seepage from the trench (back side of the industry in Sri Vasupari
Lingaiah fields). The complainant is reguesting the Board to lift this seepage
immediately stating that the animals / birds are roaming in their field and
chance of accidental drinking of seepage due to prevailing summer.

7. WHEREAS, vide reference 13" cited, the RO-Nalgonda Officials inspected the industry
om 21.02.2023 and the following observations were made:

1. The Board received several complaints against the industry from the villagers
mainly from Sri Vishwaroop Reddy and Sri V. Lingaiah. The complainant’s main
contentions are:
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a) Illegal operation of Industry while in closure by getting steam from adjacent
industry l.e., M/s, Vineet Laboratories.

b) Sri Viswaroop Reddy garu with a request to take necessary action against
the industry. He quoted the water sample code no's: 22/09/149 and
22/09/150 collected on 08.09.2022 In his fields.

c)Action against M/.s Shree Jaya Laboratories (P) Ltd., citing the dumping of
illegal drums happened near Ms/. Spectra Chem.

d) Request to take ground water & soil samples from his land and lift the top
soil from his land of V. Lingaiah.

e) Request to take water quality monitoring point under NWMP citing ground
water pollution from industries in Dothigudem & Anthammagudem area.

f) Request to take samples from industry and the seepage from the trench
(back side of the industry in Sri Vasupari Lingaiah fields) for GC-MS

analysis.

g) Lifting of seepage in the trench in the fields of Sir V. Lingaiah immediately
stating that the animals / birds are roaming in their field and chance of
accidental drinking of seepage due to prevailing summer.

h) Requested for PIEZO wells around industries and CAAQM station in the area.

i) Causing ground water pollution in the area and odour nuisance from the
industry.

1. For above point no.a: The Board Officials received a complaint from villagers
regarding getting steam illegally by M/s. Shree Jaya Laboratories {P) Ltd.,
while .industry was in closure on 15.11,2022, The complainants forwarded
photographs of the steam pipeline laid from M/s. Vineet Laboratories to M/s.
Shree Jaya Laboratories (P) Ltd.,. The Board Officials verified the same on
15.11.2022 and observed that steam line from M/s. Vineet Laboratories to
M/s. Shree Jaya Laboratories (P) Ltd., but disconnected at a flange in M/s.
Shree Jaya Laboratories (P) Ltd., premises. The same was enguired with the
Boiler incharge of M/s. Vineet Laboratories Sir 5. Harsha Vardhan. He informed
that they provided steam to the M/s. Shree Jaya Laboratories (P) Ltd., for only
a couple of hours for cleaning of reactors. This may be examined.

2. For above point no.b: As per the request of Sri Viswaroop Reddy garu, the
Board Officials collected surface flow water samples during rains from the his
fields (Sy.No.326) and fields of V. Narsimha (Sy.No.322) on 08.09.2022. As
per analysis reports, the values are as given below:

Parameters | Unit Fields of Sri Fields of V.
' Viswaroop Reddy | Narsimha garu
! garu
pH at 25°C L .- 6.76 6.85
Total Suspended Sollds | ma/L 62 40
Total Dissolved Solids | mag/fL 13850 1685
COD | marL 134 o8
BOD 3 at 27°C may/L 19 14
Oil and Grease ma/L | 0.3 0.2

Compounds detected in fields of = Compounds detacted in Fields
Sri Viswaroop Reddy garu ' of V. Narsimha garu

(analysis by GC-MS) (analysis by GC-MS)

3-Amino-1,2,4-trizole-5-carboxylic 4-Chlarobuten-3-yne

acid
Tetrapentacontane, 1,54-dibromo Cyclohexanecarboxylic acid, 4-
methylpantyl ester
Heptacosane, 1-chloro Hexadecanoic acid, 1-(1
methylethyl)-1,2-ethanediy| ester
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3. For above point no.c: Earlier, TSPCB RO NLG received a telephonic complaint
from Sri R.Viswaroopa Reddy resident of Anthemmagudem village on
07.11.2022 regarding illegal dumping of hazardous waste and illegal dump of
chemical drums near M/s. Spectrachem Corporation, Malkapur(V),
Choutuppal(M), Yadadri-Bhuvanagiri District.

4, On receipt of the complaint Board officials inspected the site immediately on
the same day. It was observed that unknown miscreants have dumped black
tarry hazardous material in the pit and very near to the place a dump of about
44 drums of capacity 200 Lts each were found. Samples were collected from
the pit and from the lllegal dump of chemical drums. Samples were also
collected from M/s.Spectrachem Corporation the only industry in the vicinity
involved in manufacturing of lubricating oils with CFO validity up to 31%
January, 2023. During inspection, Sri Vikesh, In-charge of the industry was
present and industry was not in operation. The industry personnel informed
that the dump of drums were present there since 3-4 months and are not
aware of who might have dumped them,.

5. Further, it is submitted that Board officlals, gave a written complaint in PS,
Choutuppal furnishing all the details related to the illegal dump on 11.11.2022,
Station House Officer (SHO), Choutuppal after examining the issue registered
an FIR No.638/2022 under Section 336 & 285 IPC and directed SI, for further
investigation into this matter. SHO, PS Choutuppal also addressed a letter to
Environmental Engineer, TSPCB, RO-Nalgonda requesting scientific disposal of
the hazardous material dump as well as chemical drums from the complaint
site as they pose threat to public life.

6. Subsequently the Regional office, Nalgonda addressed a mail requesting TSDF
i.e., M/s. Hyderabad Waste Management Project, Dundigal (V), Dundigal
Gandimaisamma (M), Medchal - Malkajgiri District for lifting of the hazardous
waste from the above site to TSDF, Dundigal and keep the same for safe
custody, till further orders from the TSPCB. There is prima facie evidence that
these drums are dumped by M/s. Jaya Laborartories.

7. In response to the request of Regional Office, TSDF arranged for lifting of
hazardous material and dump of chemical drums on 15.11.2022.

8. For_above point no.f: As per the request of the Srl V. Lingaiah, the Board
Officials has collected following samples on 24.01.2023, Analysis reports, yetl
to be received.

S.No Sampling location Parameters Remarks
1. | Stagnated water sample
collected from a trench in
agricultural field (Sy.No 293)
of sri. Vasupari Lingaiah
located outside the socuthern

Core & Surface
?;;:daLr:h;::;::r?;s M‘;:f hrljg water parameters, Counter
Finger print sample

(Behind MEE Area) analysis with issued to the

2. | Stagnated water sample ; .
: samples indicated | cemplainant
collected from a trench in at S.No 4 and S.No "

agricultural field (Sy.No 293) 5
of sri. Vasupari Lingalah
located outside the southern
boundary wall of M/s.Shree
Jaya Laboratories Pvt Ltd
(Behind Cocling Tower Area)

22 0f34

3, | Damp soil sample collected | Core parameters &
adjacent southern boundary | Hazardous  waste Counter
wall of M/s.Shree Jaya | parameters, Finger sample
Laboratories Pvt Ltd (Behind | print analysis with | issued to the
MEE Area) - samples indicated | complainant
at S.No 4 and S.No | s and the
5 industry
4. | LTDS effluent of M/s.Shree | Core parameters & --
Jaya Laboratories Pvt Ltd. Finger print
analysis.
5. | HTDS effluent of M/s.Shree | Core parameters & --
Jaya Laboratories Pvt Ltd. Finger print
analysis.
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9. The Board Officials also collected following samples:

a) Cooling Tower samples attached to
21.02.2023.

ATFD, r:;ma & PB - 3 on
b) As per reguest of the villegers, the following samples were collected on
21.09.2022, The analysis reports are herewith enclosed.

sl, Industry /Sampling location | Parameters Remarks
No Details
1.| Seepage sample collected near | Core and | Counter sample
Southern boundary of open plot Finger issued to
adjacent to M/s.Shree Jaya print complainant &
Laboratories Pvt. Ltd. On eastern | Analysis —
: Sample wvolume:
side of industry. > Lts.
2 | Soll sample collected near
Southern boundary wall of open
plot adjacent to M/s.Shree laya
Laboratories Pvt Ltd on eastern
side of industry. Counter sample
3 | Soil sample collected near Main issued to
gate of M/s Shree Jaya complainant
Laboratoreis
4 | Sall sample collected before
boundary wall near main gate off
M/s Vineet laboratories Boiler unit.
5 | Soil sample collected near western
| boundary wall at rear side of M/s
| Vineet  |aboratories Production
: unit.
! 6  M/s. Sree Jaya Industries Pvt, Ltd, LTDS Finger print |
! Sy.No.299, Malkapur V), Effluent | analysis with
i Choutuppal (M), Yadadri samples at Sl.No
Bhuvanagiri District. 1to3
i 7 HTDS Sample volume:
| Effluent 1Lts
8 LTDS Finger print
' M/s. Vineet laboratories Ltd, sl :;:,:?IS; b Swi[::_
Sy.No.300, Malkapur (v}, 4 &E :
Choutuppal(M),Yadadr
9 | Bhuvanagiri District. HTDS Sample volume:
Effluent 1 Lts.

10.For _above point no.q: As per the request of the V. Lingaiah and instructions

from CEE-BO, the Board officials proposed
made in his fields on 23.02.2023,

to lift the seepage from the trench

2. The compliance status of the industry on the Non-Compliances stipulated in the
Extension of Temporary Revocation of Closure Order dt: 12.11.2022 is as follows:

Water Act:

Direction

new products / un-consented products
without CFE & CFO of the Board.

S. Compliance
 No
1 | The industry shall comply with all Mentioned below.
conditions stipulated in the CFO&HWA
order issued by the Board scrupulously.
2 | The industry shall not manufacture any | As per the records, during last 6

months period of May’ 2022 to Jan’
2023, the Industry has manufactured
5  intermediates of 3 consented
products and the praoduction is 2395
Kgs/day(avg.) as against consented
431.33 Kgs/day.
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The industry has manufactured 5
intermediates of 3 consented products
more than its individual consented
guantity, Details enclosed.
3 | The industry shall continue to segregate | The industry is feeding combined
the effluents Into HTDS and LTDS. The | effluents te MEE system.

HTDS effluents shall be treated in | The industry is having stripper, MEE (3
stripper, MEE and ATFD. The MEE |stage) of capacity 40 KLD, ATFD 2 Nos
condensate & LTDS effluents shall be | and RO system of capacity 9 KL/h. The
treated in Biological ETP followed RO | Biological ETP under commissioning.
system and treated effluents shall be
reused in the plant. The RO rejects shall | As per CFO order dt.15.07.2021, the

be sent to MEE for forced evaporation. Biclogical ETP in not mentioned in the
mode of disposal. This may be
examined.

4 | The industry shall provide complete | Earlier status as on 07.11.2022:
roofing to the MEE facility and ensure !
that the raln water does not enter the | The industry has provided partial roof
MEE area and mix with the seepages, with MS sheets to the building having
MEE facility.

The industry has to provide complete
roof extending outside the building and
without any gaps. So that during rains,

the rain water will not get
contaminated with spillages in the
building.

Present status.

The industry has removed all the roof
(MS sheets). The industry
representative informed to the Board
Officials that they proposed to have
permanent concrete roof by this rainy |

| season. This may be examined.

5 | The Industry shall ensure to maintain one | The industry has provided camera Withﬂ
month backup of camera recordings | view of first cut storm water outlet.

s

provided to first cut storm water outlet. The industry may be directed to
provide connectivity to TSPCB server.
6 | The industry shall transfer the chemicals Not complied.

/ raw materials within the plant premises | The industry still using HDPE pipes for
only in a fixed Pipes lines. The industry transfer of chemicals to production
shall not use any flexible pipes under any | blocks and alsc ronnecting reactor
circumstances. vents to the scrubbers. These HDFE
pipes observed with several bends and
laid haphazardly. As the industry
invalved in chlorination reactions using |
Thionyl Chloride and generating of
502, any leakages in above mentioned
HDPE pipes connecting reactor vents to
the scrubbers may create severe odour
nuisance in the area.

The villagers are also regularly
complaining against the industry
regarding odour nuisance from the
industry.

7 | The industry shall regularly lift the | The industry representative informed
seepages collected In the trench and | that they have not collected any
seepage collection tanks back into the significant quantity of seepage from
ZLD for treatment and reuse. the trench.
8 | The industry shall carry out performance Not complied.
of the ZLD treatment systems for High
TS and Low TDS effluents and submit
the report along with actien plan.

9 |The industry shall operate / maintain Provided.
digital flow meters for recording waste
water generation at inlet of wvarious
effluent streams of HTDS & LTDS, viz,,
Stripper / MEE feed; condensate of MEE &
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ATFD, RO rejects, RO permeate elc. Ii

10 | The industry shall not discharge any |During inspection, no discharge of
waste water / effluent / contaminated | effluents were observed.

rain water/ spillages / seepages /[
leakages within & outside the industry | However, trench dug by the Sir V.

premises under any circumstances. Lingaiah in his fields adjacent to the
| industry back side has lot of black

| color seepage. The samples of the
same were mentioned above.

The Iindustry may be directed to
provide systems / trench mechanism,
so that the seepages will not enter in
to farmer fields.

11 | The industry shall arrest Gland & seal | Not compiled.

leakages from motor pumps at HTDS & | Lot of gland & seal leakages from
LTDS Effluent tanks at MEE area and | motor pumps at HTDS & LTDS effluent
reqularly maintain the same which may | tanks at MEE are observed.

be the source of odour.
12 | The industry shall collect & store the | Not complied.

hazardous waste in an elevated closed | The industry Is storing the HW
shed with impervious lining and leachate haphazordously.

collection system and shall dispose the
Hazardous Waste regularly in accordance
with the CFO&HW order and shall not
store beyond 30 days.

13 | The industry shall continuously operate Complied.

the online monitoring system provided as | As per the data from Real time Online
per the directions of CPCB and shall | Monitoring System, the industry
ensure continuous data transmission to | connected LTDS, HTDS, RO Permeate,
the TSPCB server. TDS HTDS meter and VOC to the
__ TSPCB server.

14 | The industry shall provide/malintain | Provided camera at main gate.
operate IP cameras at main gate Connection status has to be verified
entrance and shall be connected to the | after new TSPCB server s fully

| | TSPCB Server. functional.

15 | The industry shall maintain geod Mot complied.
housekeeping  within  the  industry
premises

16 | The industry shall revalidate the Bank Not complied.

Guarantee submitted to the Board from | The industry submitted BG for 2 lakhs
time to time before its expiry, till further | vide BG No.021GT02222090001,
orders of the Board. dt.28.07.2022, which is wvalid up to
27.07.2023.

i
|
|

. ' The industry submitted another BG for

. & lakhs vide BG

‘ ‘ No.021GT02220290002,dt.29.01.2022 ‘
. which is expired on 28.01.2023.

3. Compliance of the industry on CFQ Schedule -B conditions: CFO Order No.
210822787785, dt. 15.07.2021:

Sl. | Condition Compliance
Mo
1 | Total Water Consumption shall not exceed 41.6 KLD | As per the records, during last 9
= W[ iy months period of May’ 2022 to
. n fresis Leos o Jan’ 2023, the water
2 L b Conlng S0mi 1ako.) SETT I cnnsurrjptmn is 23.2 KLD (avg.)
5 m‘% | 1060 as against consen;ed 41.6 KLD,
“ﬂ'——Tw i RLE KD | effluent generation s 7.7
KLD(avg.) as against the
consented 11.4 KLD.
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Mo

sl.

Condition

Compliance

During the maintenance / breakdown of ZLD, the
pre-treated effluent sent to CETP for a period of

maximum 15 days in calendar year, duty meeting
the following standards.

= — :
==

—=———

i

The emissions shall not contain constituents in
excess of the pr’escrlbed llmlts mentioned below.
— 3

Erdimr chindia fn
||_1-|p-:

ke O ;I?i ril'\ﬁir!'flw |
_ gl el

g Hiﬂ- bﬁll!ll

1.

[l .ﬂlllnﬂhh;!-ldul?::ﬂlllinﬂfb
Biped il
T (e T . 18 g AT
e - otk dep B, :u:‘;::}uw e B b
el I‘ bl\liuﬂlh::r:?:lﬁ:"!“iwﬂlb
e T )
*As per MOEF&CC Notification No.GSR 96(E),
dt. 29.01,2018 published wunder the

Environment (Protection}Rules, 1986.

The industry shall not manufacture any un-
consented products and exceeding capacities
without obtaining prior Consent for Establishment
(CFE) and Consent for Operation {CFO) of the
Board.

As per the records, during last &
months period of May' 2022 to Jan’
2023, the industry has manufactured
5 Intermediates of 3 consented
products and the production is 295
Kgs/day(avg.) as against consented
431.33 kgs/day.

The industry has manufactured 5
intermediates of 3  consented
products more than its Individual

consented quantity. Details enclosed. |

The Industry shall comply with emission limits for
DG sets upto 800 KW as per the Notification
G.5.R.520 (E), dated 01.07.2003 under the
Environment (Protection) Amendment Rules,
2003 and G.S.R.448(E), dated 12.07.2004 under
the Environment {(Protection) Second Amendment
Rules, 2004, In case of DG sets more than 800
KW should comply with emission limits as per the
Notification G.S.R.489 (E), dated 09.07.2002 at |
serial no.96, under the Environment (Protecticn)

Act, 1986, |

The industry shall comply with ambient air quality
standards of PM,q(Particulate Matter size less
than 10pm) - 100 pg/ m% PMs 5[Pamc=ulate
Matter s1ze less than 2.5 prn] -60 pg/ m?; SO; -
80 pg/ m?; NO, - BO ng/m?, outside the factory
premises at the periphery of the industry.
Standards for other parameters as mentioned in
the National Ambient Air Quality Standards CPCB
Motification No.B-29016/20/90/PCI-I, dated
18,11.2009

Noise Levels:Day time (6 AM to 10 PM) - 75 dB
(A) Nighttime (10 PM to 6 AM) - 70 dB (A).

The industry has paid CFO fee of Rs. 12,92,800/-
for a period upto 31.01.2026.

The industry either paying annual fee or total fee | --

for Consented periad, shall pay the balance fee as |
per the revised rates as applu:ahle from time to
time.
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HTDS effluent generation and connect the same
to TSPCB server within two months. They shall
maintain the records for effluent generation. TDS
values, salts generation on daily basis.

meter for HTDS effluents. Also
connected the same to new TSPCB
server.

01-10-2023, 15:19

9 | The industry shall segregate effluents into LTDS & | The industry treating the combined
HTDS effluents separately. effluents in the ZLD system
consisting of Stripper, MEE, ATFD

@ followed by RO plant and the same is

under operation and using the

treated water for boiler feed and

cocling make up. ki

10 | The industry shall regularly operate the ZLD
system to treat the effluent and 100% recycle of
treated effluent.

11 | The industry shall maintain digital flow meters Complied.
with totalisers (RS-485 communication) for |
recording the quantity of LTDS, HTDS5 effluents,

RO permeate and also maintain daily records.
They shall connect the flow totaliser data to |
TSPCB & CPCB servers as per CPCB protocol. |

12 | The industry is permitted to send HTDS effluents | --
to the MEE system of M/s. JETL, Jeadimetla for a
period of maximum 15 days in a calendar year
i.e. during maintenance / break down of Stripper,

MEE & ATFD system and shall maintain records.

13 | The industry shall provide and operate IP Camera Provided camera at main gate.

with PAN: Zoom. 5x or above focal length, with | Connection status has to be verified
night vision capability, at main gate entrance & at | after new TSPCB server is fully
other gates where there is movement of effluent | functional.
tankers, Solvent tankers, Chemical tankers,
Hazardous Waste carrying wvehicles & other
material carrying vehicles_ These cameras shall
be connected to the website of TSPCB, with
minimum backup of three months.

14 | The industry shall maintain vent condensers for | The industry has provided vent
chemical / solvent storage tanks to control condensers with RT circulation for
fugitive emissions. bulk solvent storage tanks.

15 | The industry shall maintzin separate water The industry has provided digital flow
meters for recording water consumption for | meter at raw water sump, boiler feed |
process, boiler feed, cooling and’ domestic | and mechanical water flow meters at |
purposes and also maintain daily records. process and Coocling makeup.

16 | The industry shall operate multi stage scrubber | The Industry provided two stage |
along with online pH monitoring system for | scrubbers to all the production blocks
control of process emissions. They shall maintain (6 Nos) along with sub cooler
log book for operation of scrubber for monitoring condensers and activated charcoal
active scrubbing media. beds (except PB 5 & 3).

The industry also provided double
stage scrubber to HTDS tank and
single stage scrubber to ATFD and
HTDS storage tanks.

17 | The industry shall monitor VOCs in ambient air Complied.
with'online VOC analyzer & connect the data to
TSPCE server.

18 | The industry shall maintain elevated platform | Complied

' with leachate/spillages collection pit to store
| drums containing chemicals & wastes to control
spillages / discharges of chemicals / effluents on

. ground.

| 19 | The industry shall maintain IP camera with PAN, | The industry has provided IP camera
"TILT Zoom. 5x or above focal length,- with night | with digital flow meter for HTDS, |
vision capability at effluent collection system LTDS effluents and RO permeate.
(HTDS & LTDS) and RO permeate as per CPCB | Also connected the same to the |
norms. They shall connect the data to CPCB & | TSPCB new server,
TSPCB server.

20 | The industry shall install online TDS meter for The industry has provided online TDS
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21

The industry submitted Bank Guarantee of Rs, 8
lakhs with a wvalidity upto 12.12,2021 towards
commitment to comply with Board conditions /
directions at RO. Nalgonda. The Bank Guarantee
amount will be forfeited, if the industry fails to
comply with standards / conditions / directions of
the Board. The industry shall renew the Bank
Guarantee till further orders of the Board.

Not complied.
The industry submitted BG for 2 lakhs
vide BG No.021GT02222090001,
dt.28.07.2022, which is valid up to
27.07.2023.

The industry submitted another BG
for 5] lakhs vide BG
Ne.021GT02220290002,
dt.29.01.2022, which is expired on
28.01.2023.

22

The industry shall develop greenbelt as per
norms.

The industry has developed greenery
in an area of 1.5 Acres,

23

The industry shall maintain records on source of
starting raw material / Intermediates for each
product-wise and the consolidated records shall
be submitted to R.0O., Nalgonda every month
along with involce copies of the starting raw
materials outsourced.

Mot submitted.

24

The industry shall provide adequate closed
storage facilities above the ground with proper
lining for storage of effluents before its
treatment.

Complied

25

The industry shall not use effluents in cooling
towers under any circumstances.

During inspection, colored water
observed in cooling towers. Samples
for cooling towers attached to ATFD,
MEE, PB-5 & PB - 3 was collected en
21.02,2023 and submitted to Zonal
Laboratory, RC Puram.

26

The Industry shall not discharge any effluents
onland within or outside the plant premises.

During the inspection, no effluents
discharge was observed.

However, trench dug by the 5ir V.
Lingaiah in his fields adjacent to the
industry back side has lot of black
color seepage. The samples of the
same were menticned above.

The industry may be directed to
provide systems / trench mechanism,
so that the seepages will not enter In
to farmer fields.

27

The industry shall provide storm water drains to
avoid mixing of effluent/spillages with run-off
water during rains. The industry shall collect

' contaminated rain water and shall dispose the

same to CETP, aftar conforming to the influent
standards of CETP duly maintain separate
records.

28

The industry shall provide sufficient storage
collection tank to ensure the collection of first run
off rain water,

29

The industry shall provide arrangement to by- |

pass the rain water collection tank of first run off
raln water for subsequent water flow.

Complied

The Industry has provided 50 KL first
cut rain water sump with bypass
system and dedicated pump.

The industry has provided camera
with view of first cut storm water
outlet.

The industry may be directed to

| provide connectivity to TSPCB server.

30

The industry shall take measures to prevent the
seepages such as cement concrete flooring with
proper-collection system to collect contaminants /
spillages in the relevant areas in the Industry
premises and avold seepages outside the industry
premises.

Mot Complied. |
However, trench dug by the Sir V.|
Lingaiah in his fields adjacent to the |
industry back side has lot of black
color seepage. The samples of the
same were mentioned above.

The industry may be directed to
provide systems / trench mechanism,
so that the seepages will not enter in
to farmer fields.
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31

The Industry shall provide and maintain hood with | Provided dome to the HTDS storage

extraction systems to the HTDS collection tanks
and connect to the scrubbers to contr‘a{t,n%:nur
problem. 1z

tanks and also provided double stage
scrubber with sub cooler condenser
and activated char coal bed.

32

The industry shall carry out Leak Detection and | The industry has carried out Leak
Repair Study (LDAR) to access the solvent losses | Detection and Repair Study (LDAR)

and based on the study the industry shall take
necessary steps to arrest the solvent losses and
reduce VOCs in the premises.

' long back in the month of September’

2021.

23

The industry shall provide and maintain separate
energy meters for recording energy consumption
for air pollution control equipments and maintain
record for daily energy consumption.

The industry has provided for
separate energy meters ZLD system
and scrubbing system.

24

The evaporation losses in solvents shall be
controlled by taking all preventive measures such
as circulation of Chilled brine, transfer of solvents
by using pumps instead of manual handling,
closed centrifuges, providing primary & secondary
condensers to all the reactor vents and all the
solvent storage tanks and keeping solvent
storage in ground storage tanks with closed
pipeline to Reactors.

| Complied

35

The industry shall operate Solvent Recovery Plant
in the plant. Solvents shall be recovered to the

maximum extent possible and shall be reused. |

The industry shall submit status of efficiency of
Salvent Recovery Plant to the concerned Regional
Officer. The industry shall not dispose spent
solvents / mixed spent solvents to the traders/
recyclers. :

36

The industry shall provide and maintain Stack
Monitoring facility as per Emission Regulation
part-3 (ERP-3) norms for all the major stacks of
the industry.

Complied

37

The industry shall ensure that the Port hole and
ladder facility for the Stacks is safe to carry out
Stack monitoring. in place of monkey ladder,
spiral type/scaffold ladder shall be provided to
ensure safety of monitoring personnel.

Complied

38

The industry shall implement the odour control
measures at source of generaticn and from ETP
and shall ensure to maintain the same effectively
to control odour problems.

The industry provided two stage
scrubbers to all the production blocks
(6 Nos) along with sub cooler
condensers and activated charcoal
beds (except PB 5 & 3).

The industry also provided double
stage scrubber to HTDS tank and
single stage scrubber to ATFD and
HTDS storage tanks.

39

The indust_rg.: shall ensure that there shall not be
any change in process technology and scope of
working without prior approval from the Board.

Directed to comply.

40

(2) The Industry shall maintain the following
records and the same shall be made available to
the Board Officials during the inspection,

i. Dally production details

i, Quantity of Effluents generated & reused

ili. Log Books for pollution control systems.
iv. Daily solid waste generated and disposed

(b) The industry shall submit consolidated
statement of the above on monthly basis to the
Concerned Regional Office.

Maintained

41

42

As per G.O.Rt.No.286, the Iindustry shall
transport the Industrial effluents and plying on
the roads is allowed between 6 A.M. to 6 P.M.
only.

MA

The industry shall comply with Task Force
directions issued by the Board from time te time.

Submitted above
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43 [ The applicant shall submit Environment | Submitted
statement in Form V to the Regional office before
30th September of every year as per Rule No.14
of E(P) Rules, 1986 & amendments thereof,

I

44 | The conditions stipulated in this order are without ' --
any prejudice to rights and contentions of this |
Board in any Hon'ble court of Law.

8. WHEREAS, vide reference 14™ cited, the industry was reviewed in the Task Force
Committee meeting held on13.04.2023. The Complainants, industry representatives &
RO-MNalgonda have attended the meeting. After detailed discussions, the Committee
recommended to inspect the industry by the Task Force Committee Members.

9. WHEREAS, vide reference 15" cited, the Task Force Committee Members inspected
the industry on 29.04,2023 and the following observations were made:

Observations on seepages in the trench:

1. Mr. Vasupari Lingaiah has dug a trench in his fields back side of the industry along
the industry compound wall with depth of above 2 m and 1 m width. During
inspection, black colour water / seepage observed into the trench.

B

On the day of the Inspection, Mr. Vasupari Lingaiah has also dug new pit beside
the trench in his fields. Top soil observed good and the bottom scil observed
contaminated.

3. As per the instruction of the Task Force committee members, the Mr.Vasupari
Lingaiah has also dug ancther pit in his fields about 100 mtrs away from the
industry premises. The soil in the new pit ebserved no contamination,

4. The industry has dug a seepage testing/collection pits {2 Nos) In their premises
just beside the Mr., Vasupari Lingaiah's land. During inspection, dark color water
seepage observed in the pits.

5. As per the instruction of the TF committee members, the Board officials cellected
llquid sample from fresh trench dug out in the agricultural fields of Mr. Vasupari
Lingaiah behind the industry Southern boundary wall (outside the premises of the
industry near wet scrubber area) and send to the laboratory for analysis.

6. The TF committee members also instructed the TSPCB Officials to analyze the
collected samples for core parameters and GC-MS analysis.

Observations on industry’s compliance:

1. M/s. Shree Jaya Laboratories (P) Ltd., is located at Sy.MNo. 299 & 299/AA, Malkapur
(W), Choutuppal (M), YadadriBhuvanagiri District and Involved in manufacturing of
Drug intermediates.

2 The Board issued CFO&HWA renewal vide order dated 15.07.2021 with validity up
to 31.01.2026.

3. As per the previous record, the Board issued Closure Order to the industry on
26.06.2018 for non-compliance of Board directions and Consent conditions.
Subsequently, the Board Issued Revocation of Closure order to the industry on
29.11.2021,

4. The Board issued Closure Orders to the industry on 02.11.2022 for not complying
with Board directions and consent conditions and causing pollution in the area.
Subsequently, the Board issued Temporary Revocation of Closure Order to the
industry on 12.11.2022 for a period of Three Months.

5. The industry has remaoved all the roof (M5 sheets). The industry representative
informed to the Board Officials that they proposed to have permanent concrete roaf
by this rainy ssason.

6. The industry still using HDPE pipes for transfer of chemicals to production blocks
and also connecting reactor vents to the scrubbers. These HOPE pipes observed
with several bends and laid haphazardly. As the industry involved in chlorination
reactions using Thionyl Chloride and generating of SO2, any leakages in above
mentioned HDPE pipes connecting reactor vents to the scrubbers may create
severe odour nuisance in the area.

7. The industry has not carried out performance of the ZLD treatment systems for
High TDS and Low TDS effluents.
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8. During inspection, lot of gland & seal leakages from motor pumps at HTDS & LTDS
effluent tanks at MEE were observed. @

9. The industry has not constructed the closed shed for storage of coal ash to control
fugitive emissions in the area. Housekeeping of the industry Is also very paor.

10. Dark color water was observed in the tank, near MEE. The tank was suspicious
without any connections. The industry is claiming it as steam condensate and
reactor jacket water unloading tank.

11. As per the instruction of the TF committee members, the Board officials collected
liguid sample from steam condensate and reactor jacket unloading tank within the
premises of the industry.

12. The committee members requested Board Officials to analyze the samples for core
parameters and GC-MS analysis.

Concluding Remarks:

1. The industry is in operation condition.

2. The industry has provided MEE system to treat the High TDS effluents and provided
scrubbers to control process emissions.

3. The Biological ETP under commissioning stage, which needs to be immediate
operation on priority basis.

4. The industry has pollution control systems to control water and air pollution and it's
in working condition during inspection.

5. The industry has to close the ali openings except one proper rain water outlet, The
industry shall not discharge any contaminated water outside the industry.

6. The complainants further alleged that the unit is discharging the effluents outside
the industry and caused soil pollution In his filed at the back side of the Industry
which is strictly prohibited and immediate remedial measure has to be taken on
priority basis such as removal of poiluted soil from the inside and outside of the
industry premises and surrounding affected areas and replace with fresh soll to
avoid the vertical and horizontal seepages.

7. The Industry constructed the RCC retaining wall aprox 75 m at the South-East side
which is extended up to South -West corner approximately 200 m upte the loose
soll depth below ground level and above ground level, so, the horizontal seepage
from Industrial areas to surrounding fields can be avoided.

8. Avold all the underground rainwater storage tanks to restrict vertical and horizontal
seepage into the ground and to construct the separate storm water drain along the
industry compound wall, with a depth upto loose soll by providing weep holes to
collect the horizontal seepage into the channel and directly pump to the surface
storage tank and sent to the ETP for treatment.

9. The industry has to use only briquettes as fuel for boiler and avoid the wood.

10.The TF committee advise TSPCB to get detailed core parameters and GC-M5
analysis report on the waste water collected inside and outside premises of the M/s
Shree Jaya Laboratories.

10. WHEREAS, vide reference 16" cited, you were given an opportunity for hearing before
the Task Force Committee of the Board during the meeting heid on 22.05.2023. After
detailed discussions, the Committee instructed the Industry to dismantle the old septic
tanks which were observed during their inspection, which may cause seepages into the
land of the Sri V.Lingalah and the industry shall remove the contaminated soil from the
septic tanks and contaminated soil present in the trench and dispose to the
TSPCB/Authorized agencies and the contaminated waste water present in the septic
tank and trench shall treat in their ZLD facility / to dispese to CETP, Jeedimetla

11. WHEREAS, vide reference 17" cited, the Rolling Task Force Team inspected the
industry on 17.06,2023 & 01.07.2023 and the following non-compliances are as
follows:

1. The industry has not provided separate detoxification area for cleaning of drums.
2. The housekeeping of the industry is very poor at effluent storage tank.

3. Odour was observed at ATFD area. The house keeping at ATFD area has to
improve,
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4. Odour was observed within the industry premises it may lead to surrounding
areas during the wind flow, '

5. The industry has provided partial ZLD system i.e., consists of Stripper (40 KLD),
MEE (60 KLD), ATFD (1 x 10 KLD, 1 x 30 KLD) to treat the combinad effluents
and MEE & ATFD condensate is passed through RO System (25 KLD). The RO
permeate is used for utilities and RO rejects are treated in the MEE. The salts
are disposed to TSDF, Dundigal. The civil work of Biological ETP has started.

6. During the inspection no discharges were observed. However, the complainant
has digged the pit in his land which is located beside the industry compound wall
towards the south side and seepages were stagnated in the pit.

12. WHEREAS, vide reference 18™ cited, the RO Nalgonda Officials inspected the industry
on 21.07.2023 and submitted the details of the seepages and contaminated soil lifted
by the industry are as given below:

1. Earlier, Sri V. Lingaiah garu requested the Board to lift the seepage from the trench
(back side of the industry in Sri Vasupari Lingaiah fields) citing that the animals /
birds are roaming in their field and chance of accidental drinking of seepage due te
prevailing summer. In response to the request made by the Farmer, the Board
Officials directed the industry to lift the seepages from the trench (back side of the
industry in Sri Vasupari Lingalah fields). The details are as given below:

S.No. Date of Tanker Capacity Manifest
transport Reg.MNo No.
1. 23.02.2023 AP28BTB 5519 20KL | 583552
| 2. 24.02.2023 | AP2BTE 5519 20 KL 583837
3. 25.02.2023 AP2BTB 5519 20 KL 584065
4, 27.02.2023 | AP28TB 5519 20 KL . 584616 |
| 5. 02.03.2023 AP28TB 5519 20 KL 585613
Total Quantity of Seepage sent to TSDF 100 KL

2. After lifting of seepage as detailed above, seepage of about 4-5 KL was left over
and quantity was less compared to tanker capacity of 20 KL. Hence the board
officials directed the Industry to lift remaining seepage into their ZLD facility for
treatment and industry complied.

3. As per directions from the Board vide Ir.dt.05.07.2023, the industry again lifted
seepages and contaminated soil. The detalls are as given below:

S.No Source | Date of Tanker Quantity in | Manifest
_ transport Reg.No. Tons No.
1 Old Septic tank | 25.05.2023 TS0BUFD549 32.1 79744
Old Septic tank | 25.05.2023 TS08UF1989 25.81 79745
Total ' 57.91
3 Trench 12.07.2023 | TS08UF1989 28.32 g1878 |
4 |  Trench 12.07.2023 | AP28T9607 27.35 | 81879
. 5 Trench 12.07.2023 | TS08UF0549 25.69 81925
: Total 81.36
Note: The industry has lifted the fresh seepage to the tune of 25-30 KL into their
ZLD facility for treatment before lifting the contaminated soil.

4. Sri Vasupar! Lingaiah (farmer of the agricultural fleld) is not allowing the industry
to close the trench and alleging that seepages have damaged his field to large
extent. He is demanding the industry for complete replacement of the soil to the
extent damaged. The main contention of the farmer is that there is continuous
seepage from the industry premises and has requested the Board to direct the
industry to ensure complete stoppage of any seepage from their boundary into his
agricultural fleld.

5. The Board Officials inspected the area on 21.07.2023 observed rain water in the
trench with traces of contamination due to seepages. Accordingly, the officials
collected sample on 28.07.2023. As per the analysis reports the values are the pH
- 6.98, TSS - 43 mg/l, TDS - 1850 mg/l, COD - 348 mg/| and BOD 50 mg/I.
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13. WHEREAS, vide reference 19 cited, you were given an apportunity for hearing before

14,

the Task Force Committee of the Board during the meeting held on 28.08.2023. The
RO-Nalgonda, complainants and industry representative (virtually) have attended th

meeting. After detailed discussion, the Committee recommended to issue Extension of
Temporary Revocation of Closure Order for a period of Three Months with certain
directions and also recommended to forfeit the Bank Guarantee of Rs.12.0 Lakhs.

WHEREAS, after careful consideration of the material facts of the case, the Board
hereby issues Extension of Temporary Revocation of Closure Order to your
industry for a period of Three Months from the date of this order with the following

directions to comply with:

1. The Industry shall comply with all conditions stipulated in the CFO&HWA, order
issued by the Board scrupulously.

2. The industry shall not manufacture any new products / un-consented products
without CFE & CFO of the Board.

3. The industry shall continue to segregate the effluents into HTDS and LTDS. The
HTDS effluents shall be treated in stripper, MEE and ATFD. The MEE condensate
& LTDS effluents shall be treated in Biological ETP followed RO system and
treated effluents shall be reused in the plant. The RO rejects shall be sent to

MEE for forced evaporation.

4. The Industry shall commission the Biclogical ETP immediately and maintain
adeguate bio-culture/ MLSS in the aeratlon tank to cperate the biological ETP
effectively thereby reduce the load on the RO Plant.

5. The industry shall operate the RO Plant effectively.

6. The industry shall provide complete roofing to the MEE facility and ensure that
the rain water does not enter the MEE area and mix with the seepages.

7, The industry shall ensure to maintain one month backup of camera recordings
provided to first cut storm water outlet.

8. The industry shall transfer the chemicals / raw materials within the plant
premises only in a fixed Pipes lines. The industry shall not use any flexible pipes
under any circumstances.

9, The industry shall carry out performance of the ZLD treatment systems for High
TDS and Low TDS effluents and submit the report along with action plan.

10.The industry shall operate / maintain digital flow meters for recording waste
water generation at inlet of various effluent streams of HTDS & LTDS, viz.,
Stripper / MEE feed; condensate of MEE & ATFD, RO rejects, RO permeate etc

11.The industry shall not discharge any waste water / effluent / contaminated rain
water/ spillages / seepages / leakages within & outside the industry premises
under any circumstances.

12.The industry shall arrest Gland & seal leakages from motor pumps at HTDS &
LTDS Effluent tanks at MEE area and regularly maintain the same which may be
the source of adour.

13.The industry shall collect & store the hazardous waste in an elevated closed
shed with impervious lining and leachate collection system and shall dispase the
Hazardous Waste regularly in accordance with the CFO&HW order and shall not

store beyond 90 days.

14.The industry shall continuously operate the online monitoring system provided
as per the directions of CPCB and shall ensure continuous data transmission to
the TSPCB server.

15.The industry shall provide/maintain IP cameras at main gate entrance and
shall be connected to the TSPCB Server.

16.The industry shall provide & maintain PTZ (Pan Tilt Zoom) additional cameras to
focus the entire premises duly covering ZLD area, boiler stack & entire
boundary of the plant and connect the same to TSPCB server within one month.

17.The industry shall maintain good housekeeping within the industry premises.

18.The Industry shall submit a fresh Bank Guarantee of Rs.12.0 Lakhs towards
compliance of the above directions in favour of the Member Secretary, TSPCB,
Hyderabad for a pericd of one year at concerned Regional office within in a

week,
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19.The industry shall recoup the Ban; Guarantee of Rs.12.0 Lakhs to the Board
from time to time before its expiry, till further orders of the Board.

20.The industry shall not carryout operations without valid revocation of closure
orders. Failing which the Board will be constraint to take action against the
industry.

15. WHEREAS, the TSSPDC., Ltd., has been directed to restore the power supply to your
industry for a period of Three Months from the date of this order.

16. These orders are issued under Section 33(A) of Water (Prevention and Control of
Pollution) Act, 1974 (as amended by Act 53 of 1988).

17. You are hereby directed to note that, should you misuse these orders to operate the
unit vialating any of the conditions mentioned above, your unit will be closed under
Sectien 33(A) of Water (Prevention and Control of Pollution) Act, 1974 (as amended by Act
53 of 1988) without any further notice to you and you will also be liable for prosecution in
the court of Metropalitan Magistrate or Judicial Magistrate of the first class under section
41(2) of Water (Prevention and Control of Pollution) Act, 1374 (as amended by Act 53 of
1988), the punishment for which include imprisonment for a term which shall not be
less than one year six months and which may be extended to six years with fine.

Sd/-
MEMBER SECRETARY
To
M/s, Shree Jaya Labeoratories (P) Ltd,,
Sy.N0.299 & 299/AA, Malkapur (V),
Choutuppal (M), Yadadri Bhuvanagiri District.

Copy to

1. The JCEE., Z.0., R.C.Puram for information and necessary action.

@,2’. The Environmental Engineer, Regional Office, Nalgonda for information necessary
action. The RO is directed coordinate with the Task Ferce Committee Members to
inspect the industry after four weeks to verify the compliances status of the
industry.

3. Concerned file.

//T.CF.B.OQ//

R~

enior Environmental Engineer
%" (Task Force - UH-IV)

This Order has the Digital Approval by the Member Secretary.
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; ANNEXURE - VI
w=s=  TELANGANA STATE POLLUTION CONTROL BOARD

% Paryavarana Bhavan, A-ILI, Industrial Estate, Sanathnagar, Hyderabad-500 018
W Phones : 040-23887500 Fax: 040 - 23887519
BY REGD, POST WITH ACK. DUE
ORDERS ISSUED UNDER W P) AMENDMENT T
Order No.NLG -85/TSPCB/TF/HO/ 2022-. W3y Dt: 02.11.2022

Jﬁﬁg : TSPCB - M/s. Vineet Laboratories Ltd, (Formerly M/s. Ortin
f‘._aﬁﬂ',ﬂ;.’-m-}, Laboratories Ltd.), Sy.No. 300, Malkapur (V), Choutuppal (M),

NESPATLH N Yadadri Bhuvanagiri District - Water (Prevention and Control of
Pollution) Amendment Act, 1988 - DIRECTIONS - Issued - Reg.
U Ref : Closure Order No.NLG-85/TSPCB/UH-V/TF/2017-2266,dt.29.01.2020.

1.

2. CFO & HWA Order dt.29.05.2021 & valid up to 31.12.2025.

3. Revocation of Closure Order No.NLG-85/TSPCB/TF/HO/2017-1438,
dt.29.11.2021.

4. Directions Order No.NLG-85/TSPCB/TF/HO/2017, Dt:02.03.2022.

5. Complaints received from Villagers of Anthamegudem on air & water
pollution in the surrounding area.

6. The RTF Team inspected the industry on 26.05.2022, 30.05.2022 &
08.06.2022.

7. The Task Force Committee members inspected the industry on
23.07.2022.

8. Hearing held on 30.09.2022.

9. Industry’'s representation dt:10.10.2022.

10. RO, NLG report dt19,10.2022.

*® &k %k F

1. WHEREAS, you are operating the industry located at Choutuppal, Yadadri Bhuvanagiri
District and engaged in manufacture of Bulk Drug Intermediates.

2. WHEREAS, vide reference 1% cited, the Board Closure orders dt.29.01.2020 to the
industry in connection with Board officials observations on 14.10.2010 & 31.10.2019
for re-inspection and a complaint received through TSPCB Public grievance system
made by Sri Naveen, Mallareddy and farmers of Anthammagudem (V), regarding Water
pollution and Odour nuisance caused by the industries and also issued to TSSPDCL to
disconnect the power supply.

3. WHEREAS, vide reference 2™ cited, the Board issued CFO&HWA renewal to the
industry on 29.05.2021 with a validity period upto 31.12.2025.

4. WHEREAS, vide reference 3" cited, the Board issued Revocation of Closure order to
the industry on 29.11.2021.

5. WHEREAS, vide reference 4" cited, the Board issued certain directions te the industry
on 02.03.2022 in connection with complaints.

6. WHEREAS, vide reference 5% cited, the Board received a complaint from Villagers of
Anthamegudem on air & water pollution in the surrounding area.

7. WHEREAS, vide reference 6" cited, the RTF team constituted by ZO, RC Puram and
the RTF team Inspected the industry on 26.05.2022, 30.05.2022 & 08.06.2022 to verify
the compliance of the directions issued by the Board. The team also met the
complainants Sri Damodar Reddy and Sri Viswarcop Reddy on 26.05.2022 and
discussed regarding the pollution issues from the industry. The details are as follows:

a.Compliance on directions issued under Water (P&CP) Amendment Act, 1988:

sl. . Direction | Compliance
No. | o ;
i | The industry shall comply with all|--
conditions stipulated in the CFO&HWA |
__‘ order issued by the Board scrupulously. |
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i, ' The industry shall replace nutch filter /| The industry is treating the
| centrifuge with ATFD to treat the MEE | effluents in stripper, MEE, Nutch
concentrate within six months. Till such | filter followed by Centrifuge
time, the industry shall regularly treat the | followed by RO system. The
effluents in stripper, MEE, Nutch filter,  industry informed that they will
followed by RO system and treated  provide ATFD within six months |

5 | effluents shall be reused in the plant. The  as directed by the Board. During

' RO rejects shall be sent to MEE for forced the inspection, stripper and MEE

' evaporation and maintain the records. were in operation. The industry

shared the copy of the Purchase

! - Order dated 02.05.2022 for

'= — g ATFD.

fiii. | The industry shall treat the domestic Complied.

i | waste water from the labour quarters / |
| Canteen in the ZLD system and shall not |
| discharge any waste water outsids the |

| industry premises under any |
_circumstances. ) |
fiv. The industry shall provide first run off | The industry provided two

! rain water & seepage collection pit with | collection tanks for first cut rain
1 proper bypass arrangement for free flow & water.

of subsequent rain water (24 kl/acre), | .
The collected contaminated rain water 1. 100 KL capacity below |

shall be pumped and stored in above | ground level sump to collect

ground level tank of adeguats casacity | the first cut rain water from
g | and the same shall be treated with n the | the areas of prodyction
| premises or send to CETP for further blocks I, II & IV, solvent
i treatment. The industry shall construct | storage area, Solvent |
! above ground level tank of adequate | Recovery Plant area etc., The |
i ' capacity for collection of first cut rain | industry has not provided

water within one month. : dedicated pump to this tank.

- The industry has not
provided storm water drains
due to space constraint and
the water collects into the
tank through gravity. The

I ! industry provided 50 KL
| ' 5 above ground level tank for
‘ ‘ ! storing the first cut rain

! water.
! | 2. The industry  provided
! another underground sump
of 1 KL with dedicated pump
at ZLD area with dedicated
pumep and bypass
arrangement. The industry
informed that the first rain
water collected in this area
will be pumped to HTDS
5 - tanks. The industry provided
IP camera at discharge point
of this drain at road and
i _ SR connected to TSPCB website.
v. | The industry shall install / provide fiow | Provided.
5 | meters for cooling towers and domestic |

i | purposes withinoneweek. | _
Ivi. iThe industry shall not discharge any | During the inspection, no
I | effluent/ leakages / spillages / seepages | discharges within and outside the |
' | etc. within the premises and outside the | industry premises were observed. |
industry premises under any |

| circumstances.
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wii.

| The industry shall store drums containing
raw material / in process goods / MLs
/spent solvents / wastes etc., on the
| concrete platform under covered shed
with dyke walls & proper |eachate
collection system and the industry shall
not store drums openly on ground.

| The industry stored few drums on |
concrete platform near finished
| goods storage shed.

The industry shall collect & store the
hazardous waste in an elevated closed
' shed with impervious lining and leachate
collection system. Ths industry shall
dispose the Hazardous Waste regularly in
accordance with the CFO&HW order and
_shall not store beyond 90 days.

| The industry is storing the HW in

a shed with near
leachate collection

Characteristic localized odour was

observed in this area.

ZLD area
system.

| The industry shall continuausly operate |

the online menitoring system provided as
per the directions of CPCB and shall
ensure continuous data transmission to
| the TSPCB server.

The industry was directed to

| comply.

' The industry shall provide/maintain
'operate IP cameras at main gate

. entrance and shall be connected to the |

TSPCB Server.

discharge drain at the end of the road
between M/s Shree laya Laboratories Pvt.
Ltd., & M/s Vineet Laboratories Pvt., Ltd.,
' (which is leading to open land) and
connect the same to the TSPCB server
within one month.

The industry shail provide IP camera at |

Complied.

Kii,

The industry shall not use any flexible
pipelines within the premises for transfer
of effluents / wastewater. All the effluent
conveying pipe lines shall be fixed. There

shall not be any discharge / spillages of |

| effluent within or outside the premises.

Partially Complied.

The industry is using flexible
| hoses for pumping the boiler blow |
| down to effluent collection tanks.

The industry shali carrwn_.ruut study with
reputed institutions / organizations like
| M/s. NGRI, NEERI, IITH, INTU etc., on
storm water management, collection,
treatment and re-used measures so as to
stop discharge into surrounding
agricultural fields within ocne month and
submit report to the Board Office.

-

“The industry informed that theﬂ
have given the study to JNTU and
informed that the report is yet to |

be received.

The industry shall not use effluent or any
| waste water for cooling tower purpose
| and shall check the guality of the cooling
| circulation water regularly.

Complied.

| The industry shall maintain proper
| hﬂuSEkEepng within the premises.

Complied.

| The industry shall submit Bank Guarantee
| of Rs.2 Lakhs recouping amount of Bank
i Guarantee forfeited in favour of Member
: Secretary, TSPCB, Hyderabad towards
| compliance of CFQO conditions / directions
| with a validity for one year within One
| weelk and shall extend the same from

time to time till further orders from the |

Board.

Complied.

8. WHEREAS, the industry was reviewed in the Task Force Committee meeting held on
24.06.2022. The committee recormmended that the Members of the Task Force
Committee of the Board shall visit the industry to verify the status of the industry and
to submit a report to the Board Office.
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9. WHEREAS, vide reference 7" cited, the TF Committee Members have inspected the
industry on 23.07.2022 and submitted a report to the Board. The details of the
committee report are as follows:

OBSERVATIONS:

During the inspection, the industry was not in operation due to maintenance cf beiler.
In the driers area of the company, seepages of long duration with dark fungal growth
were observed from below the flooring. Manzgement claims that due to nearby hillock,
lot of seepages occur, especially during rainy season. Obnoxious odour was also
observed from this section. The rain water including seepages from the industry
premises flows along the road side into the agricultural fields in downstream.

1) The industry has installed an IP czmera at the boundary wall to record the rain
water from the premises discharged outside

2) Yet to provide proper collection and conveyance of Effluents from washings.
However, industry is collecting washings in Drums and manually shifting to ETP.

3) Not provided APCE to R&D facility to control the Process emissions.

Inspection of the production blocks revealed that the house keeping at bleck -2, was
not upto the mark as lot of black coloured oil layer deposits were observed on the floor
as well as near the pumps, wAich are likely to result in contamination of the water
during the rains. However, management ciaims that the pump leakages are collected
and treated.

Peculiar/unpleasant smell was noticed in the production and ZLD area & drier area
situated at the other side of the road. However, management claims it is because of
nearby Oil reprocessing unit. (The Team on the way inspected the OIL REROCESSING
UNIT where the smell was different and less. Even then, the Qil reprocessing unit was
instructed to take care and control any emissions arising out of its operation).

The industry is having TWO MEE systems and it was informed that second MEE is
installed as part of expansion but not yat commissioned.

The industry is having double stage scrubbing system with sub cooler condenser and
activated charcoal bed far the Thionyl Chioride emission control.

The industry is havirg SRS Column, but the same was not operated.

The TF Committee Members have interacted with the complaints during inspection and
the Complainants claim that during the rainy days or otherwise also, heavy seepages
(water) are noticed from the industry pramises causing pollution to their agricultural
lands located in the downstream.

10. WHEREAS, you were given an opportuiity for hearing before the Task Force
Committee of the Board during the meeting held on 30.09.2022. The Committee noted
the non-compliance and alse noted that, as per the analysis reports of the waste water
samples collected on 21.09.2022, the compounds detected in effluent samples collected
from HTDS & LTDS collection tanks are not matched with the compounds present in
seepages sample collected near open plot adjacent to the M/s. Shree Jaya Laboratories
{P) Ltd in South side and also not matched with the compounds present in seepages
soil sample collected near boiler area & western boundary wall of the M/s. Vineeth
Laboratories. After detailed discussions, the Committee recommended to forfeit the
Bank Guarantee of Rs.4.0 Lakhs out of Rs.9.0 Lakhs available with the Board and also
recommended to issue certain directions to your industry.

11. WHEREAS, vide reference Sth cited, you have submitted a representation on
10.10.2022 by stating that, few of the locals who are not nearby residences nor
farmers and frequently complaning to PCB against the industry for the past one year.
Even after compliance, threatening the industry people by some non-related people.
These people are influencing and proveking nearest farmers to raise complaints to PCB
against their industry.



\'.

12. WHEREAS, vide reference 10" cited, the RO, Ha gonda Officials inspected the industry
on 17.10.2022 and submitted the following:

1) The Board is receiving several oral & written complaints against the industry from
villagers of Anthammagudem & Others regarding odour nuisance, ground water
pollutien and discharge of effluents during rains.

2) Sri Vishwaroop Reddy is resident of Antahmmagudem Village and having fields
towards North East side of the industry in the downstream about 1.2 KM away
from the industry,

3) Sri Damodar Reddy & Sri Narendar Reddy is resident of Antahmmagudem Village
and having fields towards East side of the industry about 2 KM away from the
industry.

4) The industry representative informed to the Board Officials that the presence of
compounds and high COD in the above samples is due to the unknown/illegal
activity earlier carried in the adjacent to the above open plot by the unknown
persons.

5) During inspection, the same was verified, however the activity and the shed was
removed from the place. No contamination was observed in the area.

13. WHEREAS, after detailed discussions, the Board is here by issues the following
directions to your industry to comply with:
I The industry shall comply with all conditions stipulated in the CFO&HWA order
issued by the Board scrupulously. :

I The industry shall provide above ground level tanks for storage of HTDS & LTDS
" effluents separately.

iii  The industry shall regularly treat the effluents of HTDS & LTDS effluents
separately and treated effluents shall be reused in the plant. The RO rejects
shall be sent to MEE for forced evaporation and MEE rejects shall be disposed
through ATFD.

v The industry shall provide ATFD for disposal of MEE rejects within one month
and shall not use the nutch filter.

v The industry shall construct & commission the Biclagical ETP within 3 months.

vi  The industry shall provide dedicated pumps to the first cut rain water sump for
collection of first run off rain water & seepage collection pit with proper bypass
arrangement in production area, sclvents storage area & Solvent recovery plant
area.

vii  The industry shall not discharge any effluent/ leakages / spillages / sespages
etc. within the premises and outside the industry premises under any
circumstances.

vili  The industry shall ensure that no effluent / contaminated rain water are
discharged outside the premises of the Industry and into the drains leading to
water bodies. ' '

ix  The industry shall store drums containing raw material / in process goods / MLs
/spent solvents [/ wastes etc., on the concrete platform under covered shed with
dyke walls & proper leachate collection system and the industry shall not store

drums openly on ground.

¥  The industry shall continuously operate the online monitoring system provided
as per the directions of CPCBE and shall ensure that continuous data shall be
transmitted to the TSPCB server.

®i  The industry shall provide/maintain operate IP cameras at main gats entrance
and shall ensure that continucus data shall be transmitted to the TSPCE server.,

xii  The industry shall not use any flexible pipelines within the premises for transfer
of effluents / wastewater. All the effluent conveying pipe lines shall be fixed
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xiii  The industry shall not use effluent or any waste water for cooling tower purpose
and shall check the quality of the cooling circulation water regulariy.

xiv  The industry shall provide separate detoxification area for cleaning of drums.
xv  The industry shall concrete the entire area except grean belt area.

wvi The industry shall implement the recommendations of the JNTU on storm water
management, collection, treatment and re-used measures sQ as to stop
discharge Into 5ufrrounding agricultural fields within one month and submit the
action taken report within one month to the Board Office with a copy to RO,
Nalgonda.

xvii  The industry shall maintain proper housekeeping within the premises.

wviii The Board will forfeit the Bank Guarantee of Rs.4.0 Lakhs out of Rs.9.0 Lakhs
available with the Board. The industry shall submit a fresh Bank Guarantee of
Rs.4.0 Lakhs to recoup the amount of Bank Guarantee forfeited in favour of
Member Secretary, TSPCB, Hyderabad towards compliance of CFO conditions /
directicns.

xix  The industry shall revalidate the Bank Guarantee submitted to the Board from
time to time before its expiry, till further orders of the Board.

i4. These directions are issued under Sec.33 (A) of Water (Prevertion and Ccntrol of
Pollution) Amendment Act, 1988.

15. The above mentioned directives shall be implemented by the industry, failing which
legal action will be initiated against your irdustry. Under Sec.33 (A) of Water
(Prevention and Control of Pollution) Amendment Act, 1988 directing closure of the
industry in the interest of Public Health and Environment, without further

notice/hearing.

Sd/-
MEMBER SECRETARY
To,
M/s. Vineet Laboratories Ltd,,
(Formerly M/s. Ortin Laboratories Ltd.),
Sy.No. 300, Malkapur (V), Choutuppal {M),
Yadadri Bhuvanagiri District.

to:

1. The JCEE., Z.0., R.C.Puram for information and necessary action.

2. The E.E., TSPCB, Regional Office, Nalgonda with a direction to follow up for
implementation of the orders.

3. Concerned file.

_44T.C.F.B.O //

& L E",L‘ ;
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Senior Environmental Engineer

(Task Force)



St TELANGANA STATE POTIDN CONTROL BOARD

ﬁ}‘ Paryavarana Bhavan, A-II1, Industrial Estate, Sanathnagar, Hyderabad-500 018
‘Wy Phones : 040-23887500 Fax: 040 — 23887519
BY REGD. POST WITH ACK. DUE
ISSUED UNDER PE&C ENT ACT, 1987
Order No.NLG -85 /TSPCB/TF/HO /2017 - 1\1}1_,1' . Dt:02.11.2022
Sub : TSPCB - M/s. Vineet Laboratories Ltd., (Formerly M/s. Ortin
c:_% 'H?L—-rf__:’,.,\_ Laboratories Ltd.), Sy.No. 300, Malkapur (V), Choutuppal (M),
DESPATLH WY yadadri Bhuvanagiri District - Air (Prevention and Control of

Pollution) Amendment Act, 1987 - DIRECTIONS - Issued - Reg.

Ref : 1. Closure Order No.NLG-85/TSPCB/UH-V/TF/2017-

2266,dt.29.01.2020.

2. CFO & HWA Order dt.29.05.2021 & valid up to 31.12.2025.

3. Revocation of Closure Order No.NLG-85/TSPCB/TF/HC/2017-1438,
dt.29.11.2021.

4. Directions Order No.NLG-85/TSPCB/TF/HO/2017, Dt:02.03.2022.

5. Complaints received from Villagers of Anthamegudem on air & water
pollution in the surrounding area.

6. The RTF Team inspected the industry on 26.05.2022, 30.05.2022 &
08.06.2022.

7. The Task Force Committee members inspected the industry on
23.07.2022. ’

8. Hearing held on 30.09.2022.

9. Industry’s representation dt:10.10.2022.

10.RO, NLG report dt19.10.2022.

* %k % % K

1. WHEREAS, you are operating the industry located at Choutuppal, Yadadri
Bhuvanagiri District and engaged in manufacture of Bulk Drug Intermediates.

2. WHEREAS, vide reference 1% cited, the Board Closure orders dt.29.01.2020 to
the industry in connection with Board officials observations on 14.10.2010 &
31.10.2019 for re-inspection and 2 complaint received through TSPCE Public
grievance system made by Sri Naveen, Mallareddy and farmers of
Anthammagudem (V), regarding Water pollution and Odour nuisance caused by
the industries and also issued to TSSPDCL to disconnect the power supply.

3. WHEREAS, vide reference 2™ cited, the Board issued CFO&HWA renewal to the
industry on 29.05.2021 with a validity period upto 31.12.2025.

4, WHEREAS, vide reference 3™ cited, the Board issued Revocation of Closure
order to the industry on 29,.11.2021.

5. WHEREAS, vide reference 4" cited, the Board issued certain directions to the
industry on 02.03.2022 in connection with complaints.

6. WHEREAS, vide reference 5" cited, the Board received a complaint from
Villagers of Anthamegudem on air & water pollution in the surrounding area.

7. WHEREAS, vide reference 6" cited, the RTF team constituted by ZO, RC Puram
and the RTF team inspected the industry on 26.05.2022, 30.05.2022 &
08.06.2022 to verify the compliance of the directions issued by the Board. The
team also met the complainants Sri Damodar Reddy and Sri Viswaroop Reddy
on 26.05.2022 and discussed regarding the pollution issues from the industry.
The details are as follows:
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Compliance with directions issued unger Air (P&CP) Amendment Act, 1987:

Direction

No |

CnmpliaﬁEE

| The  industry shall provide f
| maintain dome with suction hocd |
' followed by scrubber to the High
| TDS effluent collection tanks to
Icantrnl the emissions within ore
| month.

The industry provided dome with sur:tlr:ml
hood followed by scrubber ta both High TDS |
& Low TDS effluent collection tanks. The |
industry connected the vent of the centrifuge
(provided for MEE concentrate) to the sane
scrubber.

| The industry shall continuous:y
operate multi stage scrubbers
| with online pH monitoring system
| to control process emissions from
'all production blocks and to
' prevent odour nuisance problems
| and maintain the log records
| separately for each scrubber duy
showing the hours of operation,
maintenance takenup, quantity of
scrubber liquid used, maintain of
pH levels etc.

' with online pH meter to the Production Block

The industry provided double stage scrubber

3B. The industry also connected the vent of
the scrubber to the condenser followed by
charcoal bed (provided in the gas outlet
line). The design and adequacy of the!
charcoal bed may be reviewed. ;

The industry has not provided scrubbers to |
Production Block 3A and informed that they |
do not generate any process emissions from
this Block.

The industry provided common double stage :
scrubber with online pH meter to the
Production Blocks I & II. The installation
works pertaining to double stage scrubber |
for Production Block [ were observed to be in |
progress, The industry is
dismantling/renovating Production Blocks [ & |
II and only few reactors were in operation.
The industry has not provided any scrubber |
to Production Block IV and informed that |
they will carryout only distillation in this |
block.

The industry is operating the R & D centre in |
the premises. The industry provided 12 fume |
hoods for the process emissions. The |
industry may be directed to provide |
dedicated scrubber to the R & D centre.

Further, the industry has not provided
proper effluents (washings) collection and |
conveyance system. The industry s/
collecting the washings in drums and|

informed that they are taking the same to |
ETP manually. This may be examined. |

' The industry shall provide /[
' maintain the vent condensers for
' all the solvent storage / chemical
| storage tanks to control the
| fugitive emissions.

—
Partially complied.
The industry yet to connect few tanks to the
vent condenser.

| The industry shall provide odour
suppressant mist spray / sprinkle
“PIION”  liquid at  effluent
treatment area to contain VOCs.

Partially complied.
The ‘ndustry informed that they are spraying I
the PIAAN sclution manually.

The industry shall provide online
VOC analyser and connect the
same to Board‘s website.

Complied.

i vi.

| The industry shall comply with
‘ the Standard

| within one month.

Operating |
| Procedure (SOP) specified for
| solvent recovery plants by CPCE |




&

\vii. | The industry shall install sub The industry informed that they will comply
. cooler condensers system with the condition after installation of ATFD.
| followed by activated charcoal

bed so as to arrest the VOCs
from the scrubber attached tc'
ATFD within a month. F
viii. | The industry shall install the sub : The industry provided double stage scrubber
cooler condensers system | with online pH meter to the Production Block

5 followed by activated charcoal | 3B. The industry also connected the vent of
| bed to the vents of scrubbing | the scrubber to the condenser followed by
i systems so as to arrest the VOCs | charcoal bed (provided in the gas outlet
| | within a month. | line). The design and adequacy of the
: | charcoal bed may be reviewed.

| | The industry yet to comply with the
: - | condition for other scrubbers.

—

8. WHEREAS, the industry was reviewed in the Task Force Committee meeting
held on 24.06.2022 The committee recommended that the Task Force
Committee of the Board shall visit the Industry to verify the status of the
industry and to submit a report to the Board Office.

9. WHEREAS, vide reference 7" cited, the Committee inspected the industry on
23.07.2022 and the following observations were made:

OBSERVATIONS:

During the inspection, the industry was not in operation due to maintenance of
boiler. In the driers area of the company, seepages of long duration with dark
fungal growth were observed from below the flooring. Management claims that
due to nearby hillock, lot of seepages occur, especially during rainy season.
Obnoxious odour was also observed from this section. The rain water including
seepages from the industry premises flows along the recad side into the
agricultural fields in downstream.

1)The industry has installed an IP camera at the boundary wall to record
the rain water from the premises discharged outside

2)Yet to provide proper collection and conveyance of Effluents from
washings. However, industry is collecting washings in Drums and
manually shifting to ETP.

3)Not provided APCE to R&D facility to control the Process emissions.

Inspection of the production blocks revealed that the house keeping at block -
2, was not upto the mark as lot of black coloured oil layer deposits were
observed on the floor as well as near the pumps, which are likely to result in
contamination of the water during the rains. However, management claims that
the pump leakages are collected and treated.

Peculiar/unpleasant smell was noticed in the production and ZLD area & drier
area situated at the other side of the road. However, management claims it is
because of nearby Qil reprocessing unit. (The Team on the way inspected the
OIL RERQCESSING UNIT where the smell was different and less. Even then, the
Oil reprocessing unit was instructed to take care and control any emissions
arising out of its operation).

The industry is having TWO MEE systems and it was informed that second MEE
is installed as part of expansion but not yet commissioned.

The industry is having double stage scrubbing system with sub cooler
condenser and activated charcoal bed for the Thionyl Chloride emission control.

The industry is having SRS Column, but the same was not operated.
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The TF Committee Members havgteracted with the complaints during
inspection and the Complainants claim that during the rainy days or otherwise
also, heavy seepages (water) are noticed from the industry premises causing
poliution to their agricultural lands located in the downstream.

10. WHEREAS, you were given an opportunity for hearing before the Task Force
Committee of the Boarc during the meeting held on 30.09.2022. The
Committee noted the non-compliance and also noted that, as per the analysis
reports of the waste water samples collected on 21.09.2022, the compounds
detected in effluent samples collected from HTDS & LTDS collection tanks are
not matched with the compounds present in seepages sample collected near
open plot adjacent to the M/s. Shree Jaya Laboratories (P) Ltd in South side
and also not.matched with the compounds present in seepages soil sample
collected near boiler area & western boundary wall of the M/s. Vineeth
Laboratories. After detailed discussions, the Committee recommended to forfeit
the Bank Guarantee of Rs.4.0 Lakhs out of Rs.9.0 Lakhs available with the
Board and also recommended to issue certain directions to your industry.

11. WHEREAS, vide reference 9th cited, you have submitted a representation on
10.10.2022 by stating that, few of the locals who are not nearby residences nar
farmers and frequently ccmplaining to PCB against the industry for the .past
one year. Even after compliance, threatening the industry people by some non-
related peoplé. These people are influencing and provoking nearest farmers to
raise complaints to PCB against thair industry.

12. WHEREAS, vide reference 10" cized, the RO, Nalgonda Officials inspected the
industry on 17.10.2022 and submitted the following:

1) The Board is receiving severel oral & written complaints against the industry
from villagers of Anthammagudem & Others regarding odour nuisance,
ground water pollution and d'scharge of effluents during rains.

2) Sri Vishwaroop Reddy is resident of Antahmmagudem Village and having
fields towards North Sast side of the industry in the downstream about 1.2
KM away from the industry.

3) Sri Damodar Reddy & Sri Narendar Reddy is resident of Antahmmagudem
Village and having fields towards East side of the industry about 2 KM away
from the industry.

4) The industry representative informed to the Board Officials that the
presence of compounds and high COD in the above samples is due to the
unknown/illegal activity earl’'er carried In the adjacent to the above open
plot by the unknown 2Jersons.

5) During inspection, the same wes verified, however the activity and the shed
was removed from the place. No contamination was observed in the area.

13. WHEREAS, after careful conside-ation of the material facts of the case, the
Board hereby issues following direction to your industry to comply with:

i The industry shall provide dome with suction hood followed by double
stage scrubber to the High TDS effluent collection tanks to control the
emissions.

i The industry shall not use the coal fired hot ail generator without obtaining
CFO of the Board.

i The industry shall provide dedicated double stage scrubber with online pH
meter to the R&D facility in the premises.

iv  The industry shall operate multi stage scrubbers continuously with online
pH monitoring system to control srocess emissions from all production
blocks and to prevent odour nuisance problems and maintain the log
records separately for each scrubber duly showing the hours of operation,

maintenance taken-up, quantity of scrubber liquid used, maintain of pH
levels etc.



28
v The industry shall provide the vent tondensers for all the solvent storage /
chemical storage tanks to control the fugitive emissions.

vi  The industry shall regularly use odour suppressent mist spray / sprinkle
"PIION" liquid at effluent treatment area to control'VOCs.

vii  The industry shall regularly operate online VOC analyzer and transmit the
data to Board's server.

vili  The industry shall provide & maintain sub cooler condensers system
followed by activated charcoal bed so as to arrest the VOCs from the
scrubber and shall connect the same to ATFD.

ix The industry shall not cause any odour nuisance in the surrounding
environment.

14. These directions are issued under Sec. 31 (A) of Air {Prevention and Control of
Pollution) Amendment Act, 1987.

15. The above mentioned directives shall be implemented by the industry, failing
which legal action will be initiated against your industry. Under Sec. 31 (A) of
Air (Prevention and Control of Pollution) Amendment Act, 1987 directing
closure of the industry in the interest of Public Heaith and Environment, without
further notice/hearing.

Sd/-
MEMBER SECRETARY
To,
M/s. Vineet Laboratories Ltd.,
(Formerly M/s. Ortin Laboratories Ltd.),
Sy.No. 300, Malkapur (V), Choutuppal (M),
Yadadri Bhuvanagiri District.

Copy to:
1. The JCEE., Z.0., R.C.Puram for information and necessary action.

2. The E.E., TSPCB, Regional Office, Malgonda with a direction to follow up for
implementation of the orders.

3. Concerned file.
.C.F.B.O //
:j A~

Senior nwrunmental Engineer
& (Task Force)
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=== TELANGANA STATE POLLUTION CONTROL BOARD

—=="="— Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018
N\ Phones : 040-23887500 Fax: 040 - 23887519
rder No.NLG -85 /TSPCB 022- \\=14, . D1:02.11.2022
Sub: TSPCE - M/s. Vineet Laboratories Ltd., (Formerly M/s. Ortin
(™ Laboratories Ltd.), Sy.No. 300, Malkapur (V), Choutuppal (M),
D‘é}é&}{{ﬁm}, Yadadri Bhuvanagiri District - Non-compliance of the Consent

conditions and directions issued by the Board - Forfeiture of Bank
Guarantee of Rs.4.0 Lakhs out of Rs.9.0 Lakhs available with
the Board - Reqg.

Ref : 1. Renewal BG of Rs.9.0 lakhs submitted by the industry.

2. Task Force Committee meeting held on 30.09.2022.

LA B I

The Compliance status of the Board Directions and CFO&HWA conditions
issued to M/s. Vineet Laboratories Ltd., (Formerly M/s. Ortin Laboratories
Ltd.), Sy.No. 3200, Malkapur (V), Choutuppal (M), Yadadri Bhuvanagiri
District was reviewed in the Task Force Committee meeting held on 30.09.2022Z.
After detailed discussions, the Commitiee recommended to forfeit the Bank
Guarantee submitted by the industry i.e., Rs.4.0 Lakhs out of Rs.9.0 Lakhs.

In view of the above, the EE, RO, Nalgonda is hereby directed to address a
letter to the Bank authorities to forfeit Bank Guarantee amount Rs.4.0 Lakhs
immediately for non-compliance of the directions and obtain the forfeited amount
by way of D.D drawn in favour of "Member Secretary, T.S Pollution Control Board”
and submit to Board office.

Sd/-
MEMBER SECRETARY

To

The Environmental Engineer,
T.5.Pollution Control Board,
Regional Office,

MNalgonda.

,[,_f__T).c. F.B.O //
"’ ;,J'ri{LLsiU”)ﬁ“’

Senior Environmental Engineer
' (Task Force)
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TELANGANA STATE POLLUTION CONTROL BOARD | Phone: 23887500
PARYAVARAN BHAVAN, A - 3, INDUSTRIAL ESTATE, Fax: 040 - 23815631
o SANATHNAGAR, HYDERABAD - 500 018, |  Website:tspcb.cgg.gov.in

@) ANNE XURE —VHl
BY REGD. POST WITH ACK. DUE
ORDER ED UN MENDMENT ACT, 19

H
i
!

f
f

g

B/TF/HO/2023- \\% Date:27.06.2023

Sub : TSPCB - M/s. Vineet Laboratories Ltd., (Formerly M/s. Ortin
Laboratories Ltd.), Sy.No. 300, Malkapur (V), Choutuppal (M), Yadadri
Bhuvanagiri District - Water (Prevention and Control of Pollution)

Amendment Act, 1988 — DIRECTIONS — ORDERS ISSUED - Reqg.

Closure Order No.MLG-85/TSPCB/UH-V/TF/2017-2266,dt.29.01.2020.

CFO & HWA Order dt.29.05.2021 & valid up to 31.12.2025.

Revocation of Closure ©Order Mo.NLG-85/TSPCB/TF/HO/2017-1438,

dt.29.11.2021.

Directions Order No.NLG-85/TSPCB/TF/HO/2017, Dt 02.03.2022 &

02.11.2022. :

5, Complaint dt.20.12.2022 received from Bhimunipally villagers (9177915241,
9640090836) regarding odour nuisance M/.s Shree Jaya Laboratories (P)
Ltd., and M/s. Vineet Laboratories (P} Ltd.,. Copy of the complaint received
from District Collector, Yadadri Bhongiri District,

6. Complaint dt.28.12.2022 received from Sri B. Pandu regarding pollution
from M/.s Shree Jaya Laboratories (P) Ltd., and M/s. Vineet Laboratories (P}
Ltd.

7. Complaint dt.02.01.2023 received from “Victims of Palluting industries” and
Sri Ravula Shivaruju and complaint dt.25.12.2022 from Sri Kommu Sai
Kiran Maharaj regarding pollution frem 11 Industries including M/s. Vineet
Laboratories (P) Ltd.,. located in Dothigudem & Anthammagudem area.
Complaint forwarded from CPCB.

8. Complaint dt.21.11.2022 and 03.01.2023 recelved from Sri V. Lingaiah ana
B Pandu regarding pollution from M/.s Shree Jaya Laboratories (P) Ltd., and
M/s. Vineet Laboratories (P) Ltd,,. Complaint forwarded from CPCB.

9. Complaint dt.11.01.2023 received from Sri Valloori Kumar regarding
pollution from 11 industries including M/s. Vineet Laboratorles (P) Ltd.,
located in Deothigudem & Anthammagudem area. Complaint forwarded from
CPCE.

10. Complaints dt.13.01.2023 received from Sri Viswarcop Reddy garu & others
alleging illegal operation of industry while in closure by getling steam from
adjacent industry [.e., M/s. Vineet Laboratories. He also reguested for
compensation for pallution being caused due to discharges from M/.s Shree
Jaya Laboratories (P) Ltd., and M/s. Vineet Laboratories. He further
requested for PIEZO wells around industries and CAAQM station in the area.

11. Complaint dt.28.01.2023 received from Sri Viswaroop Reddy garu with a
request to take necessary action against the industry. He guoted the water
sample code nos: 22/09/149 and 22/09/150 collected on 08.09.2022.

12. Complaint dt.09.02.2023 received from Sri V. Lingaiah through Whatsapp

regarding compounds matching with LTDS sample taken on 21.09.2022 with

soil sample collected on 25.10.2022 agaisnt M/s. Vineet Laboratories (P)

Ltd.,.

Complaint dt.01.02.2023 received from Sri Boya Ramchandar, District

president, INTUC, Yadadri Bhongiri District regarding illegal dumping of

effluents in abandon places by M/.s Shree Jaya Laboratories {P) Ltd., and

M/s. Vineet Laboratories {P) Lid.,.

14. Inspection of the industry and its surrouncings by the Board officials on
18.03.2023.

15. Hearing held on 13.04.2023.

16. The Task Force Committee Members inspected the industry on 29.04.2023.

17. Hearing held on 22.05.2023,

18. Industry submitted a letter dated:08.06.2023.
* % & k%

Eal [ =

=

13

1. WHEREAS, you are operating the industry located at Choutuppal, Yadadri Bhuvanagir
District and engaged in manufacture of Bulk Drug Intermediates.
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2. WHEREAS, vide reference 1* cited, the Board C:usure orders dt.28.01.2020 to the industry
in connection with Board officials observations on 14.10.2010 & 31.10.2019 for re-
inspection and a complaint received through TSPCB Public grievance system made by Sri
Naveen, Mallareddy and farmers of Anthammagudem (V), regarding Water pollution and
Odour nuisance caused by the industries and also Issued to TSSPDCL to disconnect the

power supply.

3. WHEREAS, vide reference 2™ cited, the Board issued CFO&HWA renewal to the industry on
29.05.2021 with a validity period upto 31,12.2025.

4, WHEREAS, vide reference 3" cited, the Board issued Revocation of Closure order to the
industry on 25,11.2021.

5. WHEREAS, vide reference 4" cited, the Board Issued certain directions to the industry on
02.03.2022 & 02,11.2022 in connection with complaints.

6. WHEREAS, vide reference 5 & 13" cited, the Board regularly receiving complaints against
the industry. The details of nature of complaints are submitted below:

COMPLAINTS:

i. Complaint dt.20.12.2022 received from Bhimunipally villagers (9177915241,
9640090836) regarding odour nuisance M/.s Shree Jaya Laboratories (P) Ltd., and M/s.
Vineet Laboratories (P) Ltd.,. Copy of the complaint received from District Collector,
Yadadri Bhongiri District.

ii. Complaint dt.28.12.2022 received from Sri B. Pandu regarding pollution from M/.s Shree
Jaya Laboratories (P) Ltd., and M/s. Vineet Laboratories (F) Ltd.,.

i, Complaint dt.02.01.2023 received from “\ictims of Polluting industries” and Sri Ravula
Shivaruju and complaint dt.29.12.2022 from Sri Kommu Sai Kiran Maharaj regarding
pollution from 11 industries including M/s. Vineet Laborateries (P) Ltd,,. located in
Dothigudem & Anthammagudem area, Complaint forwarded from CPCB.

iv. Complaint dt.21.11.2022 and 03.01.2023 received from Sri V. Lingaiah and B Pandu
regarding poliution from M/.s Shree Jaya Laboratories (P) Ltd,, and M/s. Vineet
Laboratories (P) Ltd.,. Complaint forwarded from CPCB.

v, Complaint dt.11.01.2023 received from 5ri Valloori Kumar regarding pollution from 11
industries including M/s. Vineet Laboratories (P} Ltd., located in Dothigudem &
Anthammagudem area. Complaint forwarded from CPCB.

vl. Complaints dt.13.01.2023 received from Srl Viswaroop Reddy garu & others alleging
illegal operation of industry while in closure by getting steam from adjacent Industry i.e.,
M/s. Vineet Laboratories. He also requested for compensation far pollution being caused
due to discharges from M/.s Shree Jaya Laboratorles (P) Ltd., and M/s. Vineet
Laboratories. He further requested for PIEZO wells around Industries and CAAQM station
in the area.

vii. Complaint dt.28.01.2023 received from Sri Viswarcop Reddy garu with a reguest to take
necessary action against the Industry. He quoted the water sample code nos: 22/09/149
and 22/09/150 collected on 08.09,2022.

viii. Complaint dt.09.02.2023 received from Sri V. Lingaiah through Whatsapp regarding
compounds matching with LTDS sample taken on 21.09.2022 with soil sample collected
on 25.10.2022 agaisnt M/s. Vineet Laboratories (P) Ltd.,. :

ix, Complaint dt.01.03.2023 received from Sri Boya Ramchandar, District Presicent, INTUC,
Yadadri Bhongliri District regarding illegal dumping of effluents in abandon places by M/.s
Shree Jaya Laboratories {P) Ltd., and M/s. Vineet Laboratories (P} Ltd.,.

7. WHEREAS, vide reference 14" cited, the RO-Nalgonda Officials inspected the industry on
18.03.2023 and the following observations were made:

1. In recent times, the Board received several complaints against the industry from
the villagers mainly from Sri Vishwaroop Reddy, Sri V. Lingaiah, Bhimunipally
Villagers and Sri Boya Ramachander. The complainant’s main contentions are:

a) Illegal supplying of steam by M/s. Vineet Laborataries (P} Ltd.,. to the
adjacent industry i.e., M/s. Shree Jaya Laboratories (P} Ltd,, on 15.11.2022.
M/s. Shree Jaya Laboratories (P) Ltd., was issued with closure orders by the
Board on 12.11.2022,

b) Sri Viswarcop Reddy garu with & request to tzke necessary action against the
industry. He quoted the water sample code no's: 22/09/149 and 22/09/150
collected on 0B.09.2022 in his fields.
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¢) Regarding compounds matching with LTDS sample taken on 21.09.2022 with
soil sample collected on 25.10.2022 agaisnt M/s. Vineet Laboratories (P)

Ltd.,.
d) Request to take water quality mnnrtoring under NWMP citing ground
water pollution from industries in Dothigudem & Anthammagudem area.

e) Requested for PIEZO wells around industries and CAAQM station In the area.

f) Causing ground water pollution in the area and odour nuisance from the
industry.

g) Regarding lllegal dumping of effluents in abandon places by M/.s Shree Jaya
Laboratories (P) Ltd., and M/s. Vineet Laboratories (P) Ltd.,.

1. For above point no.a; The Board Officlals received a complaint from villagers
regarding getting steam illegally by M/s. Shree Jaya Laboratories (P) Ltd., while
industry was In closure on 15.11.2022. The complainants forwarded photographs
of the steam pipeline laid from M/s. Vineet Laboratories to M/s. Shree laya
Laboratories (P} Ltd.,. The Board Officials verified the same on 15.11.2022 and
observed that steam line from M/s. Vineet Laboratories to M/s. Shree Jaya
Laboratories (&) Ltd., but disconnected at a flange in M/s. Shree Jaya Laboratories
(P) Ltd., premises. The same was enquirad with the Boiler incharge of M/s. Vineet
Laboratories Sir . Harsha Vardhan, He informed that they provided steam [0 the
M/s. Shree Jaya Laboratories (P) Ltd., for only a couple of hours for cleaning of
reactars. This may be examined,

2. For above point no.b: As per the request of Sri Viswaroop Reddy garu, the Board
Officials collected surface flow water samples during rains from the his fields
(Sy.No.326) and flelds of V, Narsimha (Sy.Np.322) on 08.09.2022. As per analysis
reports, the values are as given below:

Parameters Unit Fields of Sri Fields of V.
Viswaroop Reddy Narsimha garu
garu
pH at 25°C -- 6.76 .85
Total Suspended Sollds mg/L 62 40 B
Total Dissclved Solids  mg/L 1950 1885
B coD | mg/L 134 98 |
BOD 3 at 27°C ma/L 19 14
't 0il and Grease mg/L | 0.3 0.2
Compounds detected in fields of Sri | Compounds detected in Fields |
Viswaroop Reddy garu of V. Narsimha garu |
(analysis by GC-MS) (analysis by GC-MS)
3-Amine-1,2,4-trizole-5-carboxylic acid 4-Chlorobuten-3-yne
| Tetrapentacontane, 1,54-dibromo Cyclohexanecarboxylic acid, 4-
' methylpentyl ester
Heptacosane, 1-chloro Hexadecanoic acid,1-(1
methylethyl)-1,2-ethanediyl ester

3. For_above point no.c: As per the complaint of Sri Viswarcop Reddy garu
regarding seepage, the Board Officials collected LTDS & HTDS samples from

industry premises and soll samples on 21.09.2022 and on 25.10.2022. As per
analysis reports, the values are as given below:

21.0 21
Parameters Unit LTDS HTDS
pH at 25°C -- 6.25 7.02
Total Suspended Solids mg/L 227 ] 124
Total Dissolved Solids mg/L 34,425 27,510
coD mg/L 11,220 i 68,544
oil and Grease may/ L 3.5 5.6
Remarks:
The TDS and COD in the LTDS samples are very high, which clearly indicate that the
industry is not segregating the effiuents.
Compounds detected Compounds detected in Soil sample collected Soil sample collectad near
in LTDS sample HTDS sample before boundary wall western boundary wall at
| (analysis by GC-MS) {analysis by GC-MS) near main E::I: ;;: :T: Ll r.'.',';..'.i:ﬂr:.“f o N
' Canatysis by GC-MS) (analysis by GG-m8) |
1,3-Propanediol 4-Nltrobenzoic acid 1H-Pyrazole, 4- 2,3-ButanediunEJ
cyclobutyl ester nitro-1-phenyl
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2,2'-
Bithiazolidine

Toluena

1,3-
Cyclohexadiene-1-
carboxylic acid, 5-

hydroxy-6-
methoxy-1, 1-

1-Penten-3-one

dimethylethyl ester.

Cyclohexanone, 3-
methyl-{ R}

L-Valine, N-
(trifluoroacetyl)-,1-
methylpantyl ester

Hexanenitrile, &-
[(triphenylmethyl}amina]

4-Chlorobuturic acid,
pheny| ester

Remarks:

The compounds present in LTDS & HTDS are not matching with compounds present in soil

samples. However, compounds present in soil samples indicate contaminated soil due to

spillages of chemicals / effluents / solid waste within industry premises.

25.10.2022;
Parameters Unit LTDS HTDS
pH at 25°C = 6.58 7.58
Total Suspended Sclids ma/L 1014 501
Total Dissolved Salids g/l 18,871 33,686 [
coD mag/L 42,336 ,14,072 i
Qil and Grease ma/L 3.2 E.4

Remarks:

The TDS and COD in the LTDS samples are very high, which clearly indicate that the industry is

not segregating the effluents.

; Compounds Compounds Soil sample Soil sampla Soil sample
| detected in detacted in HTDS collected naar collected outside collected near
LTDS sample sample malin gate of the | the boundary wall boundary wall of
industry. [ near cooling tower the industry
| of the Industry. production black
I - on the west side.
Cyeloheaneprop Pyridine 2- (d- 1 - Jbuten - 3- Phosphina methyl
anic acid, 2 - phenylphenyl) - yne, 1 - chloro -
oxo =, methyl benzofuran (z)-
ester 5
Cyclohexanal, 4 Toluene 1H = 1,3 =butadiyne, 1, 2, 2-
- methyl = 3- Benzotriazole, 4 4 - difluoro - Bithiazolidine
(1- -aming -1 -
methylethanyl) mekhyl -
-, {1 alpha, 3
alpha, 3 alpha,
4bet :
2, 6 = Dimethyl | Cyclopentanane, 4 - (2- 4h, 1, 2, 4, 2 - Amino = 3 =
- 4- 2- methyl methoxyethyl) = | Traiazol - 4 amine methoxy - 2-
nitropyriding - 2- methylphenal methyl =
M- oxide. prapionlc acid
Pyrriolidine, 1 - Cyclohexanone Benzamine, 2 - 4 —methyl - 2, 4 1, 3, Dioxolane, 3
(1-Cyclohexen - 4, & - trinltro - bis{4trimeathyl - methyl - 2- (4
L=yl)- sllooxyphenyljpent - methyl) - 3
ene - 1 methylenepentyl
(Hexahydropyrr Acetamide, N- g, 10,
olizin - 3- Cycloheaxyl - Anthracenadione,
ylidena) - 1, 4 = dihydroxy,
acetaldehyde 2, 3 = dimethyl -
| 4- 4 - {3-Nitro - benzyl)
1| Hydroxymethyl | Aminoresorcinol - phenethyl -
- 2- methyl = 5 amine
methylsufanylm
ethyl - Pyriding
- 3-ol
Cyclohexanecar | 1- Maphthalenath
boxamide, M- ial
{acetoxymethyl}
-2 (2, 4-
pentadianyl)
Ethyl stearate, Fropanamide, N- |
9,12 - diepoxy | Cyclopropyl - 3- |
(3- Indoly)- |
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Acetamide, N- 2, 6 - Dimethyi
cyclohexyl - - 3- @ |
aminocbenzoquin
one
Cyclohexanol, 4 | (Hexahydrapyroii
= athenyl = 4 - zin = 3- ylidene)
methyl = 3- (1- = acetaldehyde
methylethenyl)-
, (1, alpha, 3
alpha, 4 beta) e
n-propyl acetate | 9 - Azadispirol
[3,1,30] nonane
M, N - dimethyl | 4 - Nitrobenzoic
acetamide. acld, cyclobutyla
gster
Pyrrolidine, 1 -
(1-cyclohexen -
1= yl)-
Remarks:

The compound present in LTDS effluents of the sample cellected on 21.09.2022 l.e, 2, 2 -
Bithiazolidine is matching with soll sample on 25.10.2022 collected near boundary wall of the

industry production block on the west side.

No discharge / underground tanks were observed inside the industry premises (near the above
point). However, compounds present in scil samples indicate contaminated soil due to earlier
spillages of chemicals / effluents / solld waste within industry premises.

Industry‘s compliance towards Board directions dt.02.11.2022 is as given below:

Water:
S.No Directions Industry's compliance

1. The industry shall comply with all conditions Mentloned below.
stipulated in the CFO&HWA order issued by
the Board scrupulously.

2. | The Industry shall provide above ground | The industry has provided above
level tanks for storage of HTDS & LTDS|ground level storage tanks for
effluents separately. HTDS & LTDS effluents separately.

3, | The industry shall regularly treat the| The Industry is having stripper,
effluents of HTDS & LTDS effluents| MEE system (3 stage & 30 KL,
separately and treated effluents shall be ) ATFD and RO system (5 KL).
reused in the plant. The RO rejects shall be | During inspection, lot of leakages
sent to MEE for forced evaporation and MEE | was observed from MEE systems.
rajects shall be disposed through ATFD. During inspection, verified the RO

plant, The TDS in RO permeate is
found te be around 800 mg/ltr,
which clearly indicate damage
membranes in RO plant.

4. | The industry shall provide ATFD for disposal Provided.
of MEE rejects within one month and shall
not use the nutch filter.

5. | The industry shall construct & commission Not complied.
the Biological ETP within 3 months. Civil constructions started.

6. | The industry shall provide dedicated pumps | The industry is having first cut rain
to the first cut rain water sump for collection | water sumps for cellection of rain
of first run off rain water 8 seepage| water at production blocks I & II
collection pit with  proper bypass| (@ fire hydrant storage tanks) and
arrangement in productlon area, solvents|at MEE area. Both the sumps
storage area & Solvent recovery plant area. | having bypass arrangements and

dedicated pumps for pumping.
However, as per the
recommendation of the study
report of the INTU on storm water
management, the industry s
constructing another first cut rain |
water sumps for collection of rain |
water at boiler area. The same is
under construction (initial stage
_ only). -
7. The industry shall not discharge any | During inspection, no discharge of

effluent/ leakages / spillages / seepages &tc.
within the premises and cutside the industry
premises under any circumstanceas.

effluents within the pramises and
outside the premises was

ohserved.

|chever; lot of seepage issue
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were noticed in rainy season, The
detalls were mentioned above.

The industry shall ensure that no effluent /
contaminated rain water are discharged
outside the premises of the industry and inte
the drains leading to water bodies.

The industry is having first cut rain
water sumps for collection of rain
water at production blocks 1 & II
(@ fire hydrant storage tanks) and
at MEE area. Both the sumps
having bypass arrangements and
dedicated pumps for pumping.
However, as per the
recommendation of the study
report of the JNTU on storm water
management, the industry s
constructing ancther first cut rain
water sumps for collection of rain
water at boiler area. The same is
under construction (initial stage
only ).

Industry has provided a camera
with view towards storm water
drain.

The industry shall store drums containing
raw material / In process goods / MLs /spent
solvents / wastes etc., on the concrete
platform under covered shed with dyke walls
8 proper leachate collection system and the
industry shall not store drums openly on
ground.

Complied.

10,

The industry shall continuously operate the
online monitoring system provided as per
the directions of CPCB and shall ensure that

continuous data shall be transmitted to the |

TSPCE server,

As per Real Time Monitoring
System, the industry has provided
flaw meters for HTDS, LTDS, RO
permeate, TDS meter and VOC
meter and connected to TSPCB
sernvar, However, data
transmission not reflecting to the
TSFCB server.

11.

The industry shall provide/maintain operate
1P cameras at main gate entrance and shall
ensure that continuous data shall be
transmitted to the TSPCE server.

Provided.
However, data transmission not
reflecting to the TSPCE server,

12,

The industry shall not use any flexible
pipelines within the premises for transfer of
effluents -/ wastewatar. All the effluent
conveying pipe lines shall be fixed.

Complied.

13.

The industry shall not use effluent or any
waste water for cooling tower purpose and
shall check the quality of the cooling
circulation water regularly.

This office proposed to collect |
samples from cooling towers to |
assess the quality of water,

14,

The industry shall provide separate
detoxification area for cleaning of drums.

Provided.

15.

The industry shall concrete the entire area
except green belt area.

Mostly concreted.

1b.

The Industry shall implement the
recommendations of the INTU on storm
water management, collection, treatment
and re-used measures so as to stop
discharge into surrounding agricultural fields
within one month and submit the acticn
taken report within one month to the Board
Dffice with a copy to RO, Nalgonda.

e

The Industry Is having first cut rain
water sumps for collection of rain
water at production blocks 1 & II
(@ fire hydrant storage tanks) and
at MEE area. Both the sumps
having bypass arrangements and
dedicated pumps for pumping.

However, as pear the
recommendation of the study
report of the JNTU on storm water
management, the industry Is
constructing another first cut rain
water sumps for collection of rain
water at boiler area. The same is
under construction (initial stage

anly).

17,

The industry shall maintain
housekeseping within the premises.

proper

Has to be still
production block I,

improved at
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18. | The Board will forfeit the Bank Guarantee of | The Board forfeited the BG of Rs.
Rs.4.0 Lakhs out of Rs.9.0 Lakhs available | 4,0 lakhs,
with the Board. The industry shall submit a .
fresh Bank Guarantee of l:s.df.ﬂ Lakhs to | Available BG of Rs. 9.0 lakhs are
recoup the amount of Bank Guarantee as given below:
forfeited in favour of Member Secretary, | The industry has submitted BG
TSPCB, Hyderabad towards compliance of | No.  021GT02223340004  Rs,
CFO conditions / directions, 5,00,000/- Dt. 30.11.2022 Valid
upte 29.11.2022 & BG Nao.
223208G000020, Rs, 2,00,000/-
Dt. 13.04.2022 upto 12.04.2023 &
l BG No. 021GT02223550009, Rs.
g 2,00,000/- Dt. 21.12.2022 upto
20.12.2023.
19. | The Iindustry shall revalidate the Bank Complied.
| Guarantee submitted to the Board from time
| to time before its expiry, till further orders
| of the Board.

Air:

sl | _ Directions Industry’s compliance

No |

1. The industry shall provide dome with suction | Provided dome followed by single
hood followed by double stage scrubber to | stage scrubber only.
the High TDS effluent collection tanks to

conkrol the emissions. '
2. The industry shall not use the coal fired hot | Not in operation, during
oll generator without obtaining CFO of the | Inspection.
Board.
2, The Industry shall provide dedicated double | Not provided. Fumes observed
. stage scrubber with online pH meter to the | during inspection.
| R&D facility in the premises. .
| 4. The industry shall operate multi stage | The industry is having 2 Nos
i scrubbers continuously with online pH | double stage  scrubber for
-" monitoring system to control process | production block 1 and IIT with
emissions from all producticn blocks and to | online pH meter, condensers and
prevent odour nuisance problems and | activated charcoal bed.
maintain the log records separately for each
scrubber duly showing the hours of | However, during inspection, the
operation, maintenance taken-up, quantity | scrubber at production block -IIL,
of scrubber ligquid used, maintain of pH | has observed with gland leakages
levels ete. for both the pumps, no cooling
water circulation to the condenser,
- leakages in HDPE lines.

5. The industry shall provide the wvent| Provided one common condensers
condensers for all the solvent storage /| to all the vents,
chemical storage tanks to control the
fugltive emisslans. .

B. The Iindustry shall regularly use odour | Provided. However, during
suppressent mist spray / sprinkle “PIION" | inspection, no smell was observed
liquid at effluent treatment area to control | from the solution.

VOCs.

7. The industry shall regularly operate online | Provided and connected the same
VOC analyzer and transmit the data to | te the Board server. However, the
Board’s server. data is not transmitted to the

| TSPCB server.

8. The industry shall provide & maintain sub Not provided.
coocler condensers system followed by
activated charcoal bed so as to arrest the
YOCs from the scrubber and shall connect

{ the same to ATFD.

9. The Industry shall not cause any odour | The above mentioned complainant

nuisance in the surrounding environment. and Bhemunipally villager
frequently complaining regarding
odour nuisance from the industry.
The industry is handling
chlorination reactions using
Thionyl Chioride in production

block - III, which liberates SC2,
Both Thionyl Chloride and S02 has

7of 28
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pungent odour characteristics. —|

During inspection, the scrubber at I
production block-I11, has |
observed with gland leakages for |
both the pumps, no coocling water

circulation to the condenser,

leakages in HDPE lines, which

indicates  inefficient  scrubbing

system.

5. Industry’s compliance towards conditions stipulated In CFO order dt.29.05.2021 Is as
_given below:

Sl, Condition Compliance
No :
1 | Total fresh water consumption shall not As per the records, during last one
exceed 14.6 KLD. year peried of March2022 to
S,Mo. Purpase Quantity In KLD February'2023, the water
T 23 consumption 1s 12,36 KLD (avg.)
3 Cooling tower & Boller 6.0 against consented 14.6 KLD and
" B”r:k:;f.mgmmma —: effluent generation is 4.93 KLD
Serubber ' (avg.) against the consented 9.03
5 Domestlc 1.5 KLD.
Total: 14.6 KLD

2 | During the maintenance/Breakdown of ZLD, | --
the pre-treated effluent sent to be CETP for a2
period of maximum 15 days in calendar year, |

duly meeting the following inlet star‘lﬂards,

i

i

i

3 | The emissions shall not contain constituents | --
| in excess of the prescribed limits mentioned

| below:
[ chRimnay Description of Farameter Embsslan sland ards
W CHIr My
s Artached s Ladl SPM 315 mpikma
need  hodler  of 50, B30 Mgk
eagacicy 2.0 TFH AL 8% dry O, foe 50 d fsl
and ¥ Igribd Tuwi
™, 330 mgfkT |

AL 8% @y Oy, Por 827d Pod

| 0, fer llguld fu
2 ATibchind o HEN L!::. g i

i re wslore froem !r

process
] Allached to DG SPH HECTE

S8l ol cacacky
500 KWL & 380

EWA
*As per MOEF&CC Notification No.GSR 96(E),
dt. 29.01,2018 published under the
Environment (Protaction) Rules, 1986,
4 | The industry shall not manufacture any un- | As per the records, during last one
consented products and exceeding capacities | year period of March'2022 to
without  obtaining prior Consent for | February'2023, the industry has
Establishment (CFE) and Consent for | manufactured 7 consented products
Operatiocn (CFQ) of the Board. and the quantity manufactured Is
99,5 Kgs/day(avg.) as against
consented 414.17 Kgs/day.
5 | The industry shall comply with emission limits | Complied.
for DG sets of capacity upto BOD KW as per
the Notiflcation G.S5.R.520 (E), dated
01.07.2003 under the Enviranment
(Protection) Amendment Rules, 2003 and
G.S.R.448 (E), dated 12.07.2004 under the
Environment (Protection) Second Amendment
Rules, 2004, In case of DG sets of capacity
more than 800 KW shall comply with emission |
limits as per the Motification G.S.R.489 (E), !
dated 09.07.2002 at serial no.96, under the
Environment (Protection) Act, 1986.
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The industry shall comply with ambient air
quality standards of PMy; (Particulate Matter
size less than 10um) - 100 pg/ m®; PMas
(Particulate Matter size less than 2.5 ym) - 60
ug/ m*; SO, - 80 pg/ m*: NO, - 80 pg/m?,
outside the factory premises at the periphery
of the industry.

Standards for other parameters as mentioned
in the Mational Ambient Afr Quality Standards
CPCB Notification No.B-29016/20/90/PCI-I,
dated 18.11.2008

Noise Levels: Day time - (6 AM tc 10 PM) -
75 dB (A) Night time - (10 PM to & AM) - 70
dB (A},

The Industry has pald CFO fee of
Rs.16,43,600/- for a period upto 31.12.2025,

The industry either paying annual fee or total
fee for Consented period, shall pay the
balance fee as per the revised rates as
applicable from time to time.

The industry shall segregate effluents into
LTDS & HTDS effluents separately,

| not segregating the affluents.

The TDS and COD In the LTDS
samples collected on 21.09.2022 &
25.10.2022 are wvery high, which
clearly indicate that the industry is

10

The industry shall regularly operate the ZLD

system to treat the effluent and 100% recycle
of treated effluent,

The industry is having stripper, MEE
systemn (3 stage & 30 KL), ATFD and
RO system (5 KL).

During inspection, lot of leakages
was observed from MEE systems.

During Inspection, werified the RO
plant. The TDS in RO permeate is
found to be around 800 mag/ltr,
which clearly indicate damage
membranes in RO plant.

11

The industry shall maintain digital flow
meters with totalisers (RS-485
communication} for recording the quantity of
HTDS & LTDS effluents, RO permeate and
also maintain daily records, They shall
connect the flow totaliser data to TSPCE &
CPCB servers as per CPCB protocol.

As per Real Time Menitoring
System, the Industry has provided
flow meters for HTDS, LTDS, RO
permeate, TDS meter and VOC
meter and connected to TSPCB
server. However, data transmission
not reflecting to the TSPCB server.

12

The industry is permitted to send HTDS
effluents to the MEE system of M/s. JETL,
Jeedimetla for a period of maximum 15 days
in a calendar year i.e. during maintenance /
break down of Stripper, MEE & ATFD system
and shall maintain records.

13

| The industry shall provide and operate [P

| Camera with PAN, Zoom, 5x or above focal

length, with night vislon capability, at main
gate entrance & at other gates where there is
movement of effluent tankers, Solvent

tankers, Chemical tankers, Hazardous Waste |
carrying vehicles & other material carrying |

vehicles. These cameras shall be connected to
the website of TSPCB, with minimum backup
of three months.

The industry has provided CC |
camera at main gate entrance and

connected it to TSPCE server. ;
|

14

The industry shall maintain vent condensers
for chemical / solvent storage tanks to control
fugitive emissions.

Provided one common condensers
to all the vents.

15

The industry shall maintain separate water
meters for recording water censumption for
process, boiler feed, cooling and domestic
purposes and also maintain daily records.

Complied.
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16

The Industry shall operate multi Stage |
scrubber along with online pH monitoring |
system for control of process emissions. They i
shall maintain log book for operation of |
scrubber for monitoring active scrubbing |
media.

The industry is having 2 Nos double
stage scrubber for production block
1 and [I with online pH meter,
condensers and activated charcoal
bed.

Hewever, during inspection, the

| scrubber at producticn block -III,
| has observed with gland leakages

| for both the pumps,

no cooling
water circulation to the condenser,
leakages in HDPE lines.

17

The industry shall menitor VOCs in ambient
alr with online VOC analyzer & connect the |
data to TSPCB server.

Provided and connected the same to
the Board server. However, the data
is not transmitted to the TSPLB
servar.

18

The industry shall maintain elevated platform
with leachate/spillages collection pit to store
drums containing chemicals & wastes to
control spillages / discharges of chemicals /
effluents on ground.

Complied

15

| permeate as per CPCB norms, They shall

The industry shall maintain IP camera with
PAN, TILT Zoom, Sx or above focal length,
with night wvision capability at effluent
collection system (HTDS & LTDS) and RO

connect the data to CPCB & TSPCE server.

As per Real Time Monitoring
System, the industry has provided
flow meters for HTDS, LTDS, RO
permeate, TDS meter and VOC
meter and connected to TSPCB
server, However, data transmission |
not reflecting to the TSPCE server,

20

The industry shall Install on line TDS meter
for HTDS effluent generation and connect the
same to TSPCB server within two months.
They shall maintain the records for effluent
generation, TDS values, salts generation on
daily basis.

The industry has provided online
TDS meter for HTDS effluents.

21

The Industry shall develop greenbelt as per
norms.

The industry has developed
greenbelt in an area of about 1.5
ACres.,

22

The industry shall maintain records on source
of starting raw material / Intermediates for
sach product-wise and the consolidated
records shall be submitted te R.O., Nalgonda
every month along with Invoice copies of the
starting raw materials outsourced.

Mot submitted.

23

The Industry shall provide adequate closed
storage facilities above the ground with
proper lining for storage of effluents before its
treatment,

The industry has provided above
ground level storage tanks for HTDS
& LTDS effluents separately.

The industry shall not use effluents in coeling
towers under any circumstances.

This office 'prﬂposed to collect
samples from cooling towers fo
assess the quality of water.

The industry shall not discharge any effluents
onland within or outside the plant premises.

During the inspection, no discharge

| of effluents was obsarved.

The industry shall pravide storm water drains
to aveid mixing of effluent/spillages with run-
off water during rains. The industry shall
collect contaminated rain water and shall
dispose the same to CETP, after conforming
to the Iinfluent standards of CETP duly
maintain separate records.

The industry is having first cut rain
water sumps for collection of rain
water at production blocks I & II (@
fire hydrant storage tanks) and at
MEE area. Both the sumps having
bypass arrangements and dedicated
pumps for pumping.

However, as per the
recommendation of the study report
of the JINTU on storm water
management, the Industry s
constructing another first cut rain
water sumps for collection of rain
water at boller area, The same is
under construction (initial stage
anlyh,
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| 27

The industry shall provide sufficient storage
collection tank to ensure the collection of first

run off raln water,

The Industry has provided RCC
tanks of capacity = 1x100 KL & 1X2
KL for collection first run off rain
water in process and ETP area.

28

The industry shall provide arrangement to by-
pass the rain water collection tank of first run
off rain water for subsegquent water flow.

Complied

29

The industry shall take measures to prevent
the seepages such as cement concrete
flooring with proper collection system to
collect contaminant / splllages in. the relevant
areas in the industry premises and avoid
seepages outside the industry premises.

During inspection, no discharge of
effluents within the premises and
outside the premises was observed.
However, lot of seepage issue were
noticed in rainy season. The details
were mentioned above. [

30

The industry submitted Bank Guarantee of
Rs. 9.0 lakhs towards commibtment to comply
with Board conditions / directions at RO,
Nalgonda with validity upto 25,04.2022. The
Bank Guarantee amount will be forfeited, if
the industry fails to comply with standards /
conditions / directions of the Board., The
industry shall renew the Bank Guarantee till
further orders of the Board.

The Board forfeited the BG of Rs,
4.0 lakhs.

Avallable BG of Rs. 9.0 lakhs are as
given below:

The Industry has submitted BG No.
021GTO2223340004 Rs, 5,00,000/-
Dt. 30.11.2022 Valid upto
29.11.2023 & BG Mo.
22320BG0O00030, Rs. 2,00,000/- Ot.
13.04.2022 upto 12.04,2023 & BG
No. 021GT02223550008, Rs.
2,00,000/- Dt. 21.12.2022 upto
20.12,2023

31

The industry shall provide and maintain hood
with extraction systems o the HTDS
collectian tanks and connect to the scrubbers
to control the odour problem.

Provided dome followed by single
stage scrubber only.

32

The Industry shall carry out Leak Detaction
and Repair Study (LDAR) to access the
solvent losses.

33

The tndustry shall maintain separate energy
meters for recording energy consumption for
air pollution control equipments and maintain
record for daily energy consumption.

The industry has provided separate
energy meters for ZLD system and
Scrubbing system.

34

The evaporation losses in solvents shall be
controlled by taking all preventive measures
such as circulation of Chilled brine, transfer of

‘| salvents by using pumps instead of manual

handling, closed centrifuges, providing
primary & secondary condensers to all the
reactor vents and all the solvent storage
tanks and keeping solvent storage In ground
storage tanks with closed pipeline to
Reactors.

Complied.

35

The industry shall operate Solvent Recovery
Flant *in the plant. Solvents shall be
recovered to the maximum extent possible

and shall be reused. The Industry shall submit |

status of efficiency of Sclvent Recovery Plant
to the concerned Regional Officer. The
industry shall not dispose spent solvents [/
mixed spent solvents to the traders/
recyclers,

The industry is having snluentl
recovery columns of capacity 2x7
KLD and the recovered solvents are
reused in the premises.

36

The industry shall provide and maintain Stack
Monitoring facility as per Emission Regulation
part-3 (ERP-3) norms for all the major stacks
of the industry.

Complied

37

The industry shall ensure that the Port hole
and ladder facility for the Stacks |s safe to
carry out Stack monitoring. In place of
monkey ladder, spiral type/scaffold ladder
shall be provided to ensure safety of
monitoring personnel.

Complied

38

The industry shall implement the odour
control measures at source of generation and
from ETP and shall ensure toc maintain the
same effectively to control odour problems.

Provided single stage scrubber for
HTDS & LTDS tanks not provided
any scrubber to ATFD,
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the Board.

39 | The industry shall ensure that there shall not | Directed to comply
be any change in process technology and
scope of working without prior approval from

inspection.
1} Daily production details.

& sent to CETP.
systems.

disposed.

the Concerned Regional Office.

40 |(a) The industry shall maintain the following | Maintained
records and the same shall
available to the Board Officlals during the |

be made

iiy Quantity of Effluents generated, reused |
i) Log Books for pollution control :
iv) Daily solild waste generated and

(b) The industry shall submit consolidated |
staternent of the above on monthly basis to |

P.M. only.

41 | As per G.0.Rt.No.286, the industry shall
transpert the industrial effluents and plying
on the roads is allowed between & A.M, to &

| | time.

42 | The industry shall comply with Task Force Submitted above.
directions issued by the Board from time to

amandments thereof.

| 43 | The applicant shall submit
statement in Form V to the Regional coffice
| before 30th September of every year as per

Rule No.14 of E(P) Rules, 1986 &

Environment | Submitted

af Law.

44 | The conditions stipulated in this order are | --
without any prejudice to
contentions of this Board in any Hon'ble court

rights and

8. WHEREAS, vide reference 15" cited, the Industry was reviewed in the Task Force

Committee meeting held onl3.04.2023.

After detalled discussions, the Committee

racommended to inspect the industry by the Task Ferce Committee Members.

9. WHEREAS, vide refersnce 16" cited, the Task Force Committee Members inspected the
industry on 29.04.2023 and the following observations were made:

Observations on industry’s compliance:
1, The Biological ETP under commissioning stage, which needs to be completed on

priority basls and bring to immediate operation.

2. The RO system need to be replaced immediately because during inspection the inlet
TDS and RO Qutlet TDS is same cbserved.

3. The industry has pollution control systems to control water and air pellution and it's in

working condition during inspection.

4. The industry has to close the all openings except one proper rain water outlet. The
Industry shall not discharge any contaminated water outside the industry.

5. During the inspection, its observed that there are two underground rainwater storage
tanks one is first rain collection and upstream areas is natural rainwater sump, but
there is no above ground level storage tank observed.

Concluding Remarks:

1. The complainants alleged on odour nuisance from the M/s, Vineet Laboratories, but
the Industry has provided odour suppressant Mist-Spray/ PIION system which need
to be operated round the clock to avoid the odour nuisance and the PCB officials has

to be monitor regularly.

2. Avoid the underground rainwater storage tanks which are constructed recently one is
first rain collection near the main road towards M/s Shree Jaya Laboratories and
another Sump constructed near upstream areas towards Boller block of Vineet
laboratories. The both underground sump has to be replace with above the ground
level storage followed by seepage collection trench aleng the boundary wall.

3. Adjacent to M/S. Vineet Laboratories boundary wall there is & 2" inch HOPE pipe
connected from the farmer bore well to M/s. Vineet Laboratories but there Is a
objection from the complainants that there a reverse pumping effluent towards the

12 of 28
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bore well and causing the ground water pollution which has to be inspected and
removed immediately by the PCB officials,

The Industry has to segregate LTDS and HTDS separately and treat separately.

The RO system is not working properly, it needs to be replaced immediately.

The Industry has to use only briquettes as fuel for boiler and avoid the wood.

The industry has not provided sheds for coal and coal ash and dumping in open areas
which is causing the contzmination of surrounding areas by runoff rain water. The
rocf shed should be provided with immediate effect.

8. Industry has to provide online pH meter and connected to PCB server along with
cameras.

g, The TF Committee advise to TSPCB get detailed core parameters and GC-MS analysis
report on the waste water samples regularly M/s Vineet Laboratories (P) Ltd.

= oin, .

10. WHEREAS, vide reference 17™ cited, you were given an cpportunity for hearing before the
Task Force Committee of the Board during the meeting held on 22,05.2023. The industry
representative, complainant and the RO-Malgonda Officials have attended the meeting.
After detailed discussions, the Committee recommended to forfeit the Bank Guarantee of
Rs.4.0 Lakhs and also issue certain directions to your Industry to comply within one month
and the Committee also recommended to address a letter to District Collector for
assessment of crop compensation.

11, WHEREAS, vide reference 18" cited, you have submitted a letter on the compliance status.

12. WHEREAS, after detziled discussions, the Board is here by issues the following
directions to your industry tc comply with:

1. The industry shall comply with all conditions stipulated in the CFORHWA order issued
by the Board scrupulously.

2. The industry shall not manufacture any new products / un-consented products
without CFE & CFO of the Board.

3. The industry shall continue to segregate the effluents inte HTDS and LTDS. The HTDS
affluents shall be treated in stripper, MEE and ATFD. The MEE condensate & LTDS
effluents shall be treated in Biclogical ETP followed RO system and treated effluents
shall be reused in the plant. The RO rejects shall be sent to MEE for forced
evaporation,

4, The industry shall provide complete roofing to the MEE facility and ensure that the
rain water does not enter the MEE area and mix with the seepages.

5. The industry shall ensure to maintain ene month backup of camera recordings
provided to first cut storm water outlet.

6. The industry shall transfer the chemicals / raw materials within the plant premises
only in a fixed Pipes lines. The industry shall not use any flexible pipes under any
circumstances.

7. The industry shall carry out performance of the ZLD treatment systems fer High TD5
and Low TDS effluents and submit the report along with action plan.

8. The industry shall operate / maintain digital ‘flow meters for recording waste water
generation at inlet of various effluent streams of HTDS & LTDS, viz., Stripper / MEE
feed; condensate of MEE & ATFD, RO rejects, RO permeate etc

9, The industry shall not discharge any waste water / effluent / contaminated rain
water/ spillages / seepages / leakages within & outside the industry premises under
any circumstances.

10. The industry shall arrest Gland & seal leakages from motor pumps at HTDS & LTDS
Effluent tanks at MEE area and regularly maintain the same which may be the source
of edour,

11.The industry shall collect & store the hazardous waste in an elevated closed shed with
impervious lining and leachate collection system and shall dispose the Hazardous
Waste regularly in accordance with the CFO&HW order and shall not store beyond 90
days.

12, The industry shall continuously operate the online monitoring system provided as per
the directions of CPCB and shall ensure continuous data transmission to the TSPCB
SErver.

13. The industry shall provide/maintain operate 1P cameras at main gate entrance and
shall be connected to the TSPCE Server.

14. The industry shall provide & maintain PTZ (Pan Tilt Zoom) additional cameras to focus
the entire premises duly covering ZLD area, boiler stack & entire boundary of the
plant.

15. The Industry shall maintain good housekeeping within the industry premises.
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16. The industry shall recoup the Bank GEE of Rs.4,0 Lakhs to the Board from time
to time before its expiry, till further orders of the Board.

17. The industry shall revalidate the Bank Guarantee submitted to the Board from time to
time before its expiry, till further orders of the Board.

13. These directions are issued under Sec.33 (A) of Water (Prevention and Control of Pollution)
Amendment Act, 1988,

14. The above menticned directives shall be implemented by the Industry, failing which legal
action will be Initiated against your industry. Under Sec.33 (A) of Water (Prevention and
Control of Pollution) Amendment Act, 1988 directing closure of the industry in the interest
of Public Health and Environment, without further notice/hearing.

sd/-
MEMBER SECRETARY
To,
M/s. Vineet Laboratories Ltd.,
(Formerly M/s. Ortin Laboratories Ltd.),
Sy.No. 300, Malkapur (V), Choutuppal (M),
Yadadri Bhuvanagiri District.

// T.C.F.B.O//

CY il
Seniay“érimnmental Engineer

(Task Force - UH-IV)

This Order has the Digital Approval by the Member Secretary.
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E TELANGANA STATE POLLUTION CONTROL BOARD Phone: 23887500
S PARYAVARAN BHAVAN, A - 3, INDUSTRIAL ESTATE, Fax: 040 - 23815631
ar SANATHNAGAR, HYDERABAD - 500 018. Website:tspcb.cgg.gov.in

BY REGD. POST

(8] I UNDER AMENDMENT ACT, 1987
Order No.NLG -85/TSPCB/TF/HO/2023- \A\oy™ Date;27.06.2023
Sub : TSPCB - M/s. Vineet Laboratories Ltd., (Formerly M/s. Ortin

Laboratories Ltd.), Sy.No. 300, Malkapur (V), Choutuppal (M), Yadadri
Bhuvanagiri District - Air (Prevention and Control of Pollution) Amendment

Act, 1987 - DIRECTIONS - Orders Issued - Reg.

1. Closure Order No.NLG-85/TSPCB/UH-V/TF/2017-2266,dt.29.01.2020.

2, CFO & HWA Order dt.29.05.2021 & valid up to 31.12.2025.

3. Revocation of Closure Order No.NLG-85/TSPCB/TF/HO/2017-1438,
dt.29.11.2021,

4. Directions Order No.NLG-85/TSPCB/TF/HO/2017, Dt: 02.03.2022 &
02.11.2022. :

5. Complaint dt.20.12.2022 received from Bhimunipally villagers (9177915241,
96400908356) regarding odour nuisance M/.s Shree Jaya Laboratories (P}
Ltd., and M/s. Vineet Laboratories (P) Ltd.,. Copy of the complaint received
from District Collector, Yadadri Bhongiri District.

6. Complaint dt.28.12.2022 received from Sri B. Pandu regarding pollution
from M/.s Shree Java Laboratories (P) Ltd., and M/s. Vineet Laboratories (P)
Ltd.

7. Complaint dt.02.01.2023 recelved from "Victims of Pelluting industries” and
Srl Ravula Shivaruju and complaint dt.29.12.2022 from Sri Kommu Sai
Kiran Maharaj regarding pellution from 11 industries including M/s. Vineet
Laboratories (P) Ltd.,. located In Dothigudem & Anthammagudem area.
Complalnt forwarded from CPCE.

8. Complaint dt.21.11.2022 and 03.01.2023 received from Sri V. Lingaiah and
B Pandu regarding pellution from M/.s Shree Jaya Laboratorles (P} Ltd., and
M/s. Vineet Laberatories (P) Ltd.,. Complaint forwarded from CPCB.

9. Complaint dt.11.01.2023 received from Sri Valloorl Kumar regarding
pollution from 11 Industries including M/s. Vineet Laboratories (P) Ltd.,
located in Dothigudem & Anthammagudem area. Complaint forwarded from
CPCE.

10. Complaints dt.13.01.2023 received from Sri Viswaroop Reddy garu & others
alleging illegal operation of Industry while in closure by getting steam from
adjacent Industry i.e., M/s. Vineet Laboratories. He also reguested for
compensation for poliution being caused due to discharges from M/.s Shree
Jaya Laboratories (P} Ltd., and M/s. Vineet Laboratories. He further
requested for PIEZO wells around industries and CAAQM station in the area.

11, Complaint dt.28.01.2023 received from 5ri Viswaroop Reddy garu with 2
request to take necessary action against the industry. He quoted the water
sample cede nos: 22/09/149 and 22/05/150 collected on 0B8.09.2022.

12. Conplaint dt.09.02.2023 received from Sri V. Lingaiah through Whatsapp
regarding compounds matching with LTDS sample taken on 21.09.2022 with
so0il sample collected on 25.10.2022 agaisnt M/s. Vineet Laboratories {P)
Led.,.

13. Complaint dt.01.03.2023 received from Sri Boya Ramchandar, District
President, INTUC, Yadadri Bhongiri District regarding illegal dumping of
effluents in abandon places by M/.s Shree Jaya Laboratories (P) Ltd., and
M/s. Vineet Laboratories (P) Ltd.,.

14, Inspection of the Industry and its surroundings by the Board officials on
18.03.2023.

15. Hearing held on 13.04,2023.

15, The Task Force Committee Members inspected the industry on 29.04.2023.

17. Hearing held on 22.05.2023,

18. Industry submitted a letter dated:08.06.2023.

® K K = ¥

Ref :

1. WHEREAS, you are operating the industry located at Choutuppal,. Yadadri Bhuvanagiri
District and engaged in manufacture of Bulk Drug Intermediates.
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2. WHEREAS, vide reference 1% cited, the Cln5ure orders dt.29.01,2020 to the
industry in connection with Board officials observations on 14,10.2010 & 31.10.2019 for
re-inspection and a complaint received through TSPCB Public grievance system made by
Sri Naveen, Mallareddy and farmers of Anthammagudem (V), regarding Water pollution
and Odour nuisance caused by the industries and also issued to TSSPDCL to disconnect the

power supply.

3. WHEREAS, vide reference 2" cited, the Board issued CFO&HWA renewal to the industry
on 29.05.2021 with a validity peried upto 31.12,2025.

4. WHEREAS, vide reference 3™ cited, the Board issued Revocation of Closure order to the
industry on 29.11.2021.

5.  WHEREAS, vide reference 4" cited, the Board Issued certain directions to the industry on
02.03,2022 & 02.11.2022 in connection with complaints.

6. WHEREAS, vide reference 57 & 13" cited, the Board regularly receiving complaints
against the industry. The details of nature of complaints are submitted below:

COMPLAINTS:
|. Complaint dt.20.12.2022 received from Bhimunipally villagers (9177915241,
9640090836) regarding odour nuisance M/.s Shree Jaya Laboratories (P) Ltd., and M/s.
Vineet Laboratories (P) Ltd.,. Copy of the complaint received from District Collector,
Yadadri Bhongiri District.

ii., Complaint dt.28.12.2022 received from Sri B. Pandu regarding pollution from M/.s Shree
Jaya Laboraterles (P) Ltd., and M/s. Vineet Laboratories (P) Ltd.,.

lii. Complaint dt.02.01.2023 received from "Victims of Polluting industries” and Sri Ravula
Shivaruju and cemplaint dt.29.12.2022 from Sri Kommu Sai Kiran Maharaj regarding
pellution from 11 industries including M/s. Vineet Laboratories (P) Ltd.,. located in
Dothigudem & Anthammagudem area. Complaint forwarded from CPCB.

iv. Complaint dt.21.11.2022 and 03.01.2023 received from 5ri V. Lingaiah and B Pandu
regarding pollution from M/.s Shree Jaya Laboratories {P) Ltd., and M/s. Vineet
Laboratories (P) Ltd.,. Complaint forwarded from CPCB.

v. Complaint dt.11.01.2023 received from Sri Valloorl Kumar regarding peoliution from 11
industries including M/s. Vineet Laboratories (P) Ltd., located in Dothigudem &
Anthammagudem area. Complaint forwarded from CPCB.

vi. Complaints dt.13,01.2023 received from Sri Viswaroop Reddy garu & others alleging
illagal operation of industry while in closure by getting steam from adjacent industry i.e.,
M/s. Vineet Laboratories. He alse requested for compensation for pollution being caused
due to discharges from M/.s Shree Jaya Laboratories (P) Ltd., and M/s. Vineet
Laboratories. He further requested for PIEZO wells around industries and CAAQM station

in the area,

vii, Complaint dt.28.01,2023 received from Sri Viswaroop Reddy garu with a request to take
necessary action against the industry. He quoted the water sample code nos; 22/09/145
and 22/09/150 collected on 08.09.2022.

viii. Complaint dt.09.02,2023 received from Sri V. Lingaiah through Whatsapp regarding
compounds matching with LTDS sample taken on 21.09.2022 with soil sample collected
on 25.10.2022 agalsnt M/s. Vineet Laboratorles (P) Ltd.,.

ix. Complaint dt,01.03.2023 received from Sri Boya Ramchandar, District President, INTUC,
vadadri Bhongiri District regarding illegal dumping of effluents In abandon places by M/.s
Shree Jaya Laboratories (P) Ltd., and M/s. Vineet Laboratories (P} Ltd.,.

7. WHEREAS, vide referance 14" cited, the RO-Nalgonda Officials inspected the industry on
18.03.2023 and the following observations were made:

1. 1In recent times, the Board received several complaints against the industry from the
villagers mainly from Sri Vishwaroop Reddy, Sri V. Lingaiah, Bhimunipally Villagers
and Sri Baya Ramachander. The complainant’s main contentions are:

a) Illegal supplying of steam by M/s. Vineet Laboratories (P) Ltd.,. to the
adjacent industry i.e., M/s. Shree Jaya Laboratories (P) Ltd., on 15.11.2022.
M/s. Shree Jaya Laboratories (P) Ltd,, was issued with closure orders by the
Board on 12.11.2022,

b) Srl Viswaroop Reddy garu with a request to take necessary action against the
industry. He quoted the water sample code ne's: 22/09/149 and 22/09/150
collected an 08.09.2022 in his fields.
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c) Regarding compounds matching with LTDS sample taken on 21.09.2022 with
soll sample collected on 25.10.2022 agaisnt M/s. Vineet Laborateries (P)
Ltd.,. '

d} Request to take water quality momtoring point under NWMP citing ground
water pollution from industries in Dothigudem & Anthammagudem area,

e) Requested for PIEZC wells around industries and CAAQM station in the area.

f) Causing ground water pollution in the area and odour nuisance from the
industry.

g) Regarding illegal dumping of effluents in abandon places by M/.s Shree Jaya
Laboratories (P) Ltd., and M/s. Vineet Laboratories (P) Ltd.,.

1. For above point no.a: The Board Officials received a complaint from villagers
regarding getting steam lllegally by M/s. Shree Jaya Laboratories (P) Ltd., while
industry was In closure on 15.11,2022. The complainants forwarded photographs
of the stearm pipeline laid from M/s. Vineet Laboratories to M/s. Shree Jaya
Laboratories (P) Ltd.,. The Board Officials verified the same on 15.11.2022 and
observed that steam line from M/s. Vineet Laboratories ta M/s. Shree Jaya
Laboratories (P) Ltd., but disconnected at a flange in M/s. Shree Jaya Laboratories
{P) Ltd., premises. The same was enquired with the Boller incharge of M/s. Vineet
Laboratories Sir 5. Harsha Vardhan. He informed that they provided steam to the
M/s. Shree Jaya Laboratories (P) Ltd., for only a couple of hours for cleaning of
reactors. This may be examined. .

2. For above point no.b: As per the request of Sri Viswaroop Reddy garu, the Board
Officials collected surface flow water samples during rains from the his fields
{Sy.No.326) and fields of V. Narsimha (Sy.No.322) on 08.09.2022, As per analysis
reports, the values are as given below.

Parameters Unit Fields of Sri Fields of V.
Viswaroop Reddy | Narsimha garu
garu |

pH at 25°C -- 6.76 6.85

Total Suspended Solids mg/lL | 62 40
Total Dissolved Solids mayL | 1950 1685
coD mg/L 134 ! 98

BOD 3 at 27°C majyL 19 14

Qil and Grease mayL 0.3 D.2

Compounds detected in Fields
of V. Narsimha garu
{analysis by GC-MS)
4-Chlprobuten-3-yne

Cyclohexanacarboxyllc acid, 4-
methylpentyl ester
Hexadecanoic acid,1-(1
methylethyl)-1,2-ethanediyl ester

Compounds detected in fields of Sri
Viswaroop Reddy garu
{analysis by GC-MS5]
3-Amino-1,2,4-trizole-5-carboxylic acid
Tetrapentacontane, 1,54-dibromo

‘Heptacosane, 1-chloro

3. For above point no.,c: As per the complaint of Sri Viswarcop Reddy garu regarding
seepage, the Board Officials collected LTDS & HTDS samples from industry premises
and soil samples on 21.09.2022 and on 25.10.2022. As per analysis reports, the values

are as given below:

21.09.2022:
Parameters | Unit LTDS HTDS
pH at 25°C - 6,25 7.02
Total Suspended Solids mg/L 227 124
Total Dissolved Solids |  mg/L 34,425 27,510
CoD ma/L 11,220 68,544
0il and Grease mg/L 3.5 5.6 |

Remarks:
| The TDS and COD in the LTDS samples are very high, which clearly indicate that the |

industry is not segregating the effluents,
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Compounds detected
in LTDS sample
{analysis by GC-M5)

Compounds detectad in
HTDS sample
{analysis by GC-MS)

Soil sample collected
befare boundary wall
near main gate of the
industry’s boller unit.
fanalysis by GC-MS)

Sall sample collected near .

| western boundary wall at

near rear side of the
Industry.

[analysis by GC-MS)

1,3-Propanediol 4-Nitrobenzoic acid 1H-Pyrazole, 4- 2,3-Butanedione
cyclobutyl ester nitra-1-phenvl
2,2'- Toluene 1,3- 1-Penten-3-one
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(i)

Cyclohexadiene-1-
carboxylic acid, 5-

Bithiazolidine |
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hydroxy-6-
methoxy-1, 1-
dimethylethyl ester.

Cyclohexanone, 3-
methyl-{ R}

L-Valing, N-
(trifluoroacetyl)-,1-
methylpentyl ester

Hexanenitriie, &6-
[(triphenylmethylijamino]

4-Chlorabuturic acid,
phenyl ester |

Remarks:

The compounds present in LTDS & HTDS are not matching with compounds present in soil
samples. However, compounds present In soil samples indicate contaminated seil due to
spillages of chemicals / effluents / solid waste within Industry premises.

25.10,2023:
Parameters Unit LTDS HTDS
pH at 25°%C - £.58 7.58
Total Suspended Solids mg/L 1014 501
Total Dissclved Saolids mg/L 18,871 33,686
coD mg/L 42,336 1,14,072
Oil and Grease mafL 3.2 5.4
Remarks:
The TDS and COD in the LTDS samples are very high, which clearly indicate that the industry is
not seqregating the effluents,
Compounds Compaunds Soil sample Soil sample Soil sample
detected in detected in HTDS collacted near collected outside collected near
LTDS sample sample main gate of the | the boundary wall boundary wall of
Industry. near coollng tower the industry
of the industry. production block
| on the weast slde,
Cycloheaneprop Pyridine 2- (4- i = Jbuten - 3- Phosphine methyl
anic acid, 2 - phenylphenyl) - yne, 1 = chloro -
oxo -, methyl benzofuran (z)-
ester
| Cyclohexanol, 4 Toluene iH - 1,3 -butadiyne, 1, 2, 2-
| - methyl - 3- Benzotrizzole, & 4 - difluoro - Bithlazolidine
(1= - amino-1-
methylethanyl} mekhyl -
-, (1 alpha, 3
alpha, 3 alpha,
4bet
2, 6 - Dimethyl | Cyclopentanone, 4 - (2- 4h, 1, 2, 4, 2 - Amino -3 -
= 4= 2- methyl methoxyethyly — | Tralazol - 4 amine methoxy = 2-
nitropyridine - 2- methylphenol methyl -

M- oxide. propionic acid
Pyrriclidine, 1 - | Cyclohexanone Benzaming, 2 - 4 - methyl - 2, 4 | 1, 3, Dioxolane, 2
(1-Cyclohexen - 4, 6 - trinitro - bis{4trimethyl = methyl - 2- (4

1L-v- sllooxyphenyl)pent = methyl) - 3

ene -1 methylenspenty!
{Hexahydropyrr Acetamide, N- 9, 10,
olizin - 3- Cyclohexyl - Anthracenedione,
ylidane) - 1, 4 = dihydroxy,
acetaldehyde 2, 3 - dimethyl -
4- 4 - {3-Nitro = benzyl)
Hydroxymethyl | Aminoresorcinol - phenethyl -
- 2- methyl - 5 amine
mathylsufanylm
ethyl = Pyriding
= 3- gl
Cyclohexanecar | 2- Naphthaleneth
boxamide, M- icl
(acetoxymethyl)
-2 (2,4 -
pentadienyl)
Ethyl stearate, Propanamide, M-
9,12 - diepoxy | Cyclopropyl = 3-
(3- indelyl)-
Acetamide, N- 2, 6 = Dimethyl
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f3,1,30] nonane

cyclohexyl - - 3-
aminobenzoguin
one ek

Cyclohexanol, 4 | (Hexahydropyroli i
- gthenyl - 4 - | zin - 3- ylidene}

methyl = 3- {1- - acetaldehyde
methylethenyl)-

, (1, alpha, 3 :
alpha, 4 beta)
n-propyl acetate | 9 - Azadispiral

M, M = dimethyl | 4 - Nitrobenzoic
acetamide. acid, cyclobutyla
gster
Pyrrolidine, 1 -
(1-cyclohexean -
1-yl)-
Remarks:

The compound present in LTDS effluents of the sample cocllected on 21.09.2022 ie, 2, 2 -
Bithiazolidine is matching with soll sample on 25.10.2022 collected near boundary wall of the
industry production block on the west side.

Mo discharge / underground tanks were observed inside the industry premises (near the above
paint). However, compounds present in soil samples indicate contaminated soil due to earlier

_spillages of chemicals / effluents / solid waste within industry premises.

4. Industry’s compliance towards Board directions dt.02.11.2022 is as given below:

Water:
| S Directions Industry’s compliance
| Mo

1. The Industry shall comply with all conditions Mentioned bealow.

stipulated in the CFO&HWA order issued by the
Board scrupulously.

The industry has provided above

2. The industry shall provide above ground level
tanks for storage of HTDS & LTDS effluents | ground level storage tanks for
separately. HTDS B LTDS effluents
separately. |
3. The industry shall regularly treat the effluents | The Industry is having stripper,
of HTDS & LTDS effluents separately and | MEE system (3 stage & 30 KLj,
treated effluents shall be reused in the plant. | ATFD and RO system (5 KL).
The RO rejects shall be sent to MEE for forced | During inspection, lot of leakages
evaporation and MEE rejects shall be disposed | was chbserved from MEE systems.
through ATFD. During inspection, verified the RO
plant. The TDS in RO permeate Is
found to be around 800 mag/ltr,
which clearly Indicate damaae
membranes in RO plant.
4, The industry shall provide ATFD for disposal of Provided.
MEE rejects within one month and shall not .
use the nutch filter. I
5. | The industry shall construct & commission the Not complied. i
Bioloaical ETP within 3 months. Civil constructlons started,
6. The industry shall provide dedicated pumps to | The industry Is having first cut
| the first cut rain water sump for collection of rain water sumps for collection of
first run off rain water & seepage collection pit | rain water at production blocks I
with proper bypass arrangement in production | & 1I (@ fire hydrant storage
area, solvents storage area & Solvent recovery | tanks) and at MEE area. Both the
plant area. SUMps having bypass
arrangements and  dedicated
pumps for pumping.
Howewver, as per the
recommendation of the study
. report of the JNTU on storm water
| management, the Industry |Is
! constructing ancther first cut rain
water sumps for collection of rain
water at boiler area, The same Is
{ under construction (initial stage
| ' anly}. |
7. The industry shall not discharge any effluent/ | During inspecticn, no discharge of |
leakages / spillages / seepages etc., within the | effluents within the premises and
premises and outside the induskry premises | outside  the premises WwWas
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under any circumstances.

observed.

However, lot of seepage issue
were noticed in rainy season. The
details were mentioned above,

Bl

The industry shall ensure that no effluent /
contaminated raln  water are discharged
outside the premises of the industry and into
the drains leading to water bodies.

The industry is having first cut
rain water sumps for collection of
rain water at production blocks I
& II (@ fire hydrant storage
tanks) and at MEE area. Both the
sumps having bypass
arrangements and  dedicated
pumps for pumping.

Howewer, as per the
recommendation of the study
report of the JNTU on storm water
management, the industry s
constructing another first cut rain
water sumps for collection of rain
water at boiler area. The same s
under construction (initial stage

| Dnl*,r}.
| Industry has provided a camera

with wview towards storm water
drain.

The industry shall store drums containing raw
material / in process goods / MLs /spent
solvents / wastes etc.,, on the concrete
platform under covered shed with dyke walls &
proper leachate collection system and the
industry shall not store drums openly on
ground.

Complied.

10.

The Industry shall continuously operate the
online monitoring system provided as per the
directions of CPCB and shall ensure that
continuous data shall be transmitted to the
TSPCBE server.

As per Real Time Monitoring
Systemn, the industry  has
provided flow meters for HTDS,
LTDS, RO permeate, TDS meter
and YOC meter and connected to
TSPCE server. However, data
transmission not reflecting to the
TSPCB server.

11,

The industry shall provide/maintain operate IP
cameras at main gate entrance and shall
ensure that continuous data shall be
transmitted ta the TSPCB server.

Frovided.
However, data transmission nat
reflecting to the TSPCB server.

12.

The industry shall not use any flexible
pipelines within the premises for transfer of
effluents / wastewater. Al the effluent
conveying pipe lines shall be fixed,

Complied.

13,

The I[ndustry shall not use effluent or any
waste water for cooling tower purpose and
shall check the quality of the coaling
circulation water regularly.

This office proposed to c<ollect
samples from cooling towers to
assess the guality of water.

14.

The industry shall provide saparate
detoxification area for cleaning of drums.

Provided.

15,

The industry shall concrete the entire area
except green belt area.

Mostly concreted.

16,

| The industry

shall implement the

recommendations of the JNTU on stoerm water

| management, collection, treatment and re-

| surrounding
month and submit the action taken report |

used measures so as to stop discharge into
agricultural fields within one

within one month to the Board Office with a
copy to RO, Malgonda.

| The Industry Is having first cut |

rain water sumps for collection of
rain water at production blocks 1

& Il (@ fire hydrant storage
tanks) and at MEE area. Both the
SUMpPs having bypass
arrangements and  dedicated
pumps for pumping.

Howewver, as per the

recommendation of the study
report of the JNTU on storm water
management, the industry s
constructing another first cut rain
water sumps for collection of rain
water at boiler area. The same is
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under construction (initial stage |
anly).

17. | The
housekeeping within the premises.

industry  shall  maintain  proper

Has to be still
production block I,

improved at

18. | The Board will forfeit the Bank Guarantee of
|R5.4.1‘.‘l Lakhs out of Rs,9.0 Lakhs available
| with the Board. The industry shall submit a
fresh Bank Guarantee of Rs.4.0 Lakhs to
recoup the
forfelted
TSPCB, Hyderabad towards compliance of CFO
conditions / directions.

amount of Bank Guarantee
in favour of Member Secretary,

The Board forfeited the BG of Rs.
4.0 lakhs.

Available BG of Rs. 9.0 lakhs are
as given below:

The industry has submitted BG
Mg, 021GT02223340004  Rs,
5,00,000/- Dt. 30.11.2022 Valid
upto 29.11.2023 & BG No.
22320BG000030, Rs. 2,00,000/-
Dt. 13.04.2022 upto 12.04.2023
& BG No. 021GT02223550009,
Rs. 2,00,000/- Dt. 21.12.2022
upto 20.12.2023

19, | The
| Guarantee submitted to the Board from time

to time before Its expiry, till further orders of

industry shall revalidate the Bank

Complied.

the Board.

Air: .

sl | Directions Industry’s compliance

Mo

1. The Industry shall provide dome with suction Provided dome followed by single
hood followed by double stage scrubber to | stage scrubber only.
the High TDS effluent collection tanks to
control the emissions.

2. The industry shall not use the coal fired hot ) Not ir operation, during

| oil generator without obtaining CFO of the | Inspection.
Board. | _

3. The industry shall provide dedicated double Not provided. Fumes observed
stage scrubber with online pH meter to the | during inspection.

E: R&D facility In the premises. ; i

4, The industry shall operate multl stage | The industry is having 2 MNos
scrubbers continuously with online pH | double  stage scrubber  for
monitoring system to control  process production block I and III with
emissions from all production blocks and to online pH meter, condensers and
prevent odour nuisance prablems and | actlvated charcoal bed.
maintain the log records separately for each
scrubber duly showing the hours of | However, during inspection, the
gperation, maintenance taken-up, quarntity | scrubber at production block -III,
of scrubber liquid used, maintain of pH| has observed with gland leakages
levels etc, for both the pumps, no cooling

water circulation to the condenser,
| leakages in HDPE lines.

5. The industry shall provide the wvent Provided one common condensers
condensers for all the solvent storage /| to all the vents.
chemical storage tanks to contrel the

- fugitive emissions.

&, The industry shall regularly use odour | Provided. However, during
suppressent mist spray / sprinkle “PIION" | inspection, no smell was observed
liquid at effluent treatment area (o control | from the selution.

VOCs.

7. The industry shall regularly operate online | Provided and connected the same
VOC analyzer and transmit the data to) to the Board server. However, the |
Board’s server, | data is not transmitted to the!

TSPCE server.

8. The industry shall provide & maintain sub Mot provided.
cooler condensers system followed by
activated charcoal bed so as to arrest the
VOCs from the scrubber and shall connect
the same to ATFD.

9, The industry shall not cause any odour | The above mentioned complainant
nuisance in the surrounding environment. and Bhemunipally villager

frequently complaining regarding
odour nuisance from the industry.
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The industry is handling
chlorination reactions using
Thienyl Chloride in production

block - III, which liberates SO2.
Both Thionyl Chloride and SO2 has
pungent odour characteristics.

During inspection, the scrubber at
production block~III, has
observed with gland leakages for
both the pumps, no cocling water

circulation to the condenser,
leakages in HDPE lines, which
indicates inefficient scrubbing
system.

5. Industry’s compliance towards conditions stipulated in CFO order dt.29.05.2021 is as

~ given below:

gl, Condition Compliance
Mo
1 | Tetal fresh water consumption shall not 4s per the records, during last one
exceed 14.6 KLD. yvear peried of March’'2022 to
5.Mo, Furpose Quantity in KLD February'2023, the water
; ﬁ:ﬁﬁ—“ ijg consumption Is 12.36 KLD (avg.)
3 Cooling tower & Beller B.0 against consented 14.6 KLD and
_| makeup effluent generation Is 4.93 KLD
¥ R air ' f{avg.) against the consented 9.05
5 | Comestc L5 | KLD.
Total! 14.6 KLD |
2 | During the maintenance/Breakdown of ZLD, | --
the pre-treated effluent sent to be CETP for a
period of maximum 15 days in calendar year,
duly meeting the following inlet standards.
Il m : tha? b -
LKl ;:
— -
[y “ﬂ‘
3 | The emlissions shall not contain constituents | --
in excess of the prescribed limits mentioned
below:
Chimnay | Oeseriollon of Parkma barF Embexlan standaros
B, | Chilrm ey -
LR T i
| ranasiey 2.6 TPH &1 8% dry O, for gsl'e Foal |
a and¥i, Tl Tual '|
L = m
Ar % dny Oy, fer gaid foel
F] amached to HE .ﬁ'ﬁlwr::a i
emiss o fms
proddsd
] 5 to SPH 115 mgdNum3
St of capady
mwu,u:
| *As per MOEF&CC Notification No.GSR 96(E),
dt. 29.01.2018 published under the
Environment (Protection) Rules, 1986. ]
4 | The industry shall not manufacture any un- | As per the records, during last one
consented products and exceeding capacities | year period of March'2022 to
without obtaining prior Consent for | February'2023, the industry has
Establishment (CFE) and Consent for | manufactured 7 consented products
Operation (CFO) of the Board. and the quantity manufactured is
99,5 Kgs/day(avg.) as against
consented 414.17 Kgs/day.
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12

communication) for recording the gquantity of

HTDS B LTDS effluents, RO permeate and

also maintain daily records. They shall
connect the flow totaliser data to TSPCB &
CPCB servers as per CPCB protocol.

5 | The industry shall comply with emission limits | Complied.
for DG sets of capaclty upto BO0 KW as per -
the Motification G.5.R.520 (E), dated @
01.07.2003 under the Environment '
(Protection) Amendment Rules, 2003 and
G.5.R.448 (E), dated 12.07.2004 under the
Environment (Protection) Second Amendment
Rules, 2004, In case of DG sets of capacity
more than 800 KW shall comply with emission
limits as per the Notification G.S.R.489 (E),
dated 09.07.2002 at serial no.96, under the
Environment (Protection) Act, 1986.
6 | The industry shall comply with ambient air | --
quality standards of PMy, (Particulate Matter
size less than 10pm) - 100 ug/ m®; PMgs
{Particulate Matter size less than 2.5 ym]} - 60
ug/ m?; SO, - 80 pg/ m* NO, - 80 pg/m’,
outside the factory premises at the periphery
| of the industry.
standards for other parameters as mentioned
in the National Ambient Air Quality Standards
CPCE Notification No.B-2%016/20/90/PCI-I,
dated 18.11.2009.
Noise Levels: Day time - (6 AM to 10 PM) -
75 dB (A) Night time - {10 PM to 6 AM} - 70
dB (A). s
7 |The industry has paid CFO fee of]|--
Re.16,43,600/- for a period upto 31.12.2025.
8 | The industry either paying annual fee or total | -~
fee for Consented period, shall pay the
bzlance fee as per the revised rates as
applicable from time to time. |
g | The industry shall segregate effluents into ' The TDS and COD in the LTDS
LTDS & HTDS effluents separately. samples collected on 21.09.2022 &
25.10.2022 are very high, which
clearly indicate that the industry is
| not segregating the effluents.
10 | The industry shall regularly operate the ZLD | The industry is having stripper, MEE
- system to treat the effluent and 100% recycle | system (3 stage & 30 KL), ATFD and
of treated effluent. RO system (5 KL).
During inspection, lot of leakages
was observed from MEE systems.
During Inspection, verifled the RO
plant. The TDS in RO permeate is
found to be around 800 mag/ltr,
which clearly indicate damage
membranes in RO plant.
11 | The industry shall maintain digital flow | As per Real Time Monitoring
meters with totallsers (RS-485 | System, the industry has provided

flow meters for HTDS, LTDS, RO
permeate, TDS meter and VOC
meter and connected to TSPCE
server, However, data transmission
not reflecting to the TSPCE server.

| The industry is permitted to send HTDS
| effluents to the MEE system of M/s. JETL,

Jeedimetla for a pericd of maximum 15 days

! in a calendar year i.e. during maintenance /

break down of Stripper, MEE & ATFD system
and shall maintain records.

| 13

The industry shall provide and operate IP
Camera with PAN, Zoom, 5x or above focal
length, with night vision capability, at main
gate entrance & at other gates where there is
movement of effluent tankers, Solvent
tankers, Chemical tankers, Hazardous Waste
carrying vehicles & other material carrying
vehicles. These cameras shall be connected to
the website of TSPCE, with minimum backup
of three months.

The industry has provided CC
camera at main gate entrance and
connected It to TSPCE server,
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14 | The industry shall maintain vent condensers | Provided one common condensers
far chemical / solvent storage tanks to contral | to 2ll the vents.
fugitive emissions. |

15 | The industry shall maintain separate water | Complied.
metars for recording water coensumption for
process, boller feed, cooling and domestic
purposes and also maintain daily records.

16 | The Industry shall operate multl stage | The industry is having 2 Nos double
scrubber along with online pH monitoring | stage scrubber for preduction block
system for control of process emissions. They |1 and [II with online pH meter,
shall maintain log book for operation of | condensers and activated charcoal
scrubber for monitoring active scrubbing | bed.
media. 5

| However, during inspection, the
scrubber at production block -III,
has observed with gland leakages
for both the pumps, no cooling
water circulation to the condenser,
leakages in HDPE lines.

17 | The industry shall menitor VOCs in ambient | Provided and connected the same to
air with online VOC analyzer & connect the | the Board server. However, the data
data to TSPCB server. iIs not transmitted to the TSPCB |

server. |

18 | The industry shall maintain elevated platform | Complied
with leachate/spillages collection pit to store
drums containing chemicals & wastes to
control spillages / discharges of chemicals /
effluents on ground. g

19 | The industry shall maintain IP camera with | As per Real Time Monitoring |
PAN, TILT Zoem, 5x or above focal length, | System, the industry has provided
with night vision capability at effluent | flow meters for HTDS, LTDS, RO
collection system (HTDS & LTDS) and RO | permeate, TDS meter and WVOC |
permeate as per CPCB norms. They shall | meter and connected to TSPCBE
canneact the data to CPCB & TSPCB server. servar. However, data transmission |

- not reflecting to the TSPCB server.

20 | The industry shall install on line TDS meter | The industry has provided online ]

for HTDS effluent generation and connect the | TDS meter for HTDS effluents. !
| same to TSPCB server within two menths.
| They shall maintain the records for effluent
! generation, TDS values, salts generation on

. daily basis.

21 | The Industry shall develop greenbelt as per | The industry has  developed
norms. greenbelt in an area of about 1.5

acres.

22 | The industry shall maintain records on source | Not submitted.
of starting raw material / Intermediates for
gach product-wise and ‘' the consolidated
records shall be submitted to R.O., Malgonda
every manth along with invoice copies of the
starting raw materials outsourced,

23 | The industry shall previde adequate closed | The industry has provided above
storage facilities above the ground with | ground level storage tanks for HTDS
proper lining for storage of effluents before its | & LTDS effluents separately.
treatment. -

24 | The industry shall not use effluents in cooling | This office proposed to collect
towers under any circumstances. samples from cooling ftowers fto

5 assess the quality of water.

25 | The industry shall not discharge any effluents | During the inspection, no discharge

onland within or outside the plant premises.

of effluents was abserved.
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27

The industry shall provide storm water drains | The industry is having first cut rain

to avoid mixing of effluent/spillages with run-
off water during rains, The Industry shall
collect contaminated rain water and shall
dispose the same te CETP, after conforming
to the Iinfluent standards of CETP duly
maintain separate records.

water sumps for collection of rain

| water at production blocks I & II (@

fire hydrant storage tanks) and at
MEE area. Both the sumps having
bypass arrangements and dedicated
pumps for pumping.

However, as per the
recommendation of the study report
of the INTU on storm water
management, the industry s
constructing another first cut rain
water sumps for collection of rain
water at boller area. The same is
under construction (initial stage
onlyl.

The industry shall provide sufficient storage
collection tank to ensure the collection of First
run off rain water.

The industry has provided RCC
tanks of capacity - 1x100 KL & 1X2
KL for collection first run off rain
water in process and ETP area.

28

The industry shall provide arrangement to by-
pass the rain water collection tank of first run
off rain water for subsequent water flow.

Complied.

28

The industry shall take measures to prevent
the seepages such as cement concrete
flooring with proper collection . system to
collect contaminant / spillages in the relevant
areas in the Industry premises and aveid
seepages outside the industry premises.

| were mentioned above.

During inspection, no discharge of
effluents within the premises and
outside the premises was observed.
However, lot of seepage Issug were
noticed in rainy season. The details

30

The industry submitted Bank Guarantee of |

Rs. 9.0 lakhs towards commitment to comply
with Board conditions [/ directions at RO,
Malgonda with validity upto 25.04.2022. The
Bank Guarantee amount will be forfeited, if
the industry fails to comply with standards /

ronditions / directions of the Beard. The.
| industry shall renew the Bank Guarantee till

{ further orders of the Board.

The Board forfeited the BG of Rs.
4.0 lakhs.

Available BG of Rs. 9.0 lakhs are as
given below:

The industry has submitted BG No.
021GT02223340004 Rs, 5,00,000/-
Dt. 30.11.2022 Valid upta
29.11.2023 & BG Mo.
22320BG0O00030, Rs. 2,00,000/- Dt.
13.04.2022 upto 12.04.2023 & BG
Mo. 021GT02223550009, Rs.
2,00,000/- Dt. 21.12.2022 uptu
20.12.2023,

31

The industry shall provide and maintain hood
with extraction systems to the HTDS
collection tanks and connect to the scrubbers
to control the edour problem.

Provided dome followed by hmgle
stage scrubber only.

32

The industry shall carry out Leak Detection
and Repair Study (LDAR) to access the
solvent losses,

33

The industry shall maintain separate energy
meters for recording energy consumption for
air pollution control equipments and maintain
record for daily energy consumption.

The industry has provided separate
energy meters for ZLD system and
Scrubbing system.

34

The evaporation losses in solvents shall be
controlled by taking all preventive measures
such as circulation af Chilled brine, transfer of
solvents by using pumps instead of manual
handling, closed centrifuges, providing
primary & secondary condensers to all the
reactor vents and all the solvent storage
tanks and keeping solvent storage in ground
storage tanks with closed pipeline to
Reactors.

Complied.
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35

The industry shall operate Solvent Recovery
Plant in the plant. Solvents shall be
recovered to the maximum extent possible
and shall be reused. The industry shall submit
status of efficiency of Solvent Recovery Plant
to the concerned Regional Officer. The
industry shall not dispose spent sclvents /
mixed spent solvents te the Ltraders/
recyclers.

The industry is having sclvent
recovery columns of capacity 2x7
KLD and the recovered solvents are
reused in the premises.

The industry shall provide and maintain Stack
Monitoring facility as per Emission Regulation
part-3 (ERP-3) norms for all the major stacks
of the Industry,

Complied

a7

The industry shall ensure that the Port hole
and ladder facility for the Stacks Is safe to
carry out Stack monitoring. In place of
monkey ladder, spiral type/scaffold ladder
shall be provided to ensure safety of
monitoring personnel.

Complied

38

The industry shall implement the odour
control measures at source of generation and
from ETP and shall ensure to maintain the
same effectively to control adour prablems.

Provided single stage scrubber for
HTDS & LTDS tanks not provided

any scrubber to ATFD.

39

The industry shall ensure that there shall not
be any change In process technclogy and
scope of working without prior approval from
the Beard.

Directed te comply

40

(b) The Industry shall maintain the following
records and the same shall be made
available to the Board Officlals during the
inspection.

Iy Dally production details.

ii} Quantity of Effluents generated, reused
& sent to CETP.

i) Log Books for pollution control
systems.

iv) Daily selid waste generated and
disposed

(b) The industry shall submit consclidated

staterment of the abeve on monthly basis to

the Concerned Regional Office.

Maintained

41

As per G.O.Rt.No.286, the Industry shall
transport the Industrial effluents and plying
on the roads is allowed between 6 A.M. to 6
P.M. only.

42

The industry shall comply with Task Force
directions issued by the Board from time to
time.

Submitted above.

43

The applicant shall submit Environment
statement in Form V to the Regional office
before 30th September of every year as per
Rule No.14 of E{P) Rules, 1986 &
amendments thereof,

Submitted

44

The conditions stipulated in this order are
without any prejudice to rights and
contentions of this Board in any. Hon'ble court
| of Law,

WHEREAS, vide reference 15% cited, the Industry was reviewed in the Task Force

Committee meeting held on13.04.2023. After

detalled discussions,

recommended to inspect the industry by the Task Force Committee Members.

the Committee

WHEREAS, vide reference 16™ cited, the Task Force Committee Members inspected the
industry on 29.04,2023 and the following observations were made:

Observations on industry’s compliance:
1. The Biological ETP under commissioning stage, which needs to be cumpleted on
priority basis and bring to immediate operation.

2. The RO system need to be replaced immediately because during inspection the inlet
TDS and RO Outlet TDS is same observed.
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3. The industry has pollution control systems to control water and air pollution and it's in

working condition during inspection.
4, The industry has te clese the all apenings~exegpt one proper rain water outlet. The

industry shall net discharge any contaminated water outside the industry.

5. During the inspection, its observed that there are two underground rainwalter storage
tanks one is first rain collection and upstream areas is natural rainwater sump, but
there Is no above ground level storage tank observed.

Concluding Remarks:

1. The complainants alleged on odour nuisance from the M/s. Vineet Laboratories, but
the Industry has provided odour suppressant Mist-Spray/ PIION system which need
to be operated round the clock te avoid the odour nuisance and the PCB officials has
to be monitor reaularly.

2. Avoid the underground rainwater storage tanks which are constructed recently one is
first rain collection rear the main road towards M/s Shree Jaya Laboratories and
another Sump constructed near upstream areas towards Boiler block of Vineet
laboratories. The both underground sump has to be replace with above the ground
level storage followed by seepage collection trench along the boundary wall.

3. Adjacent to M/S. Vineet Laboratories boundary wall there is a 2" inch HDPE pipe
connected from the farmer bore well to M/s. \Vineet Laboratories but there is a
objection from the complainants that there a reverse pumping effluent towards the
bore well and causing the ground water pollution which has to be inspected and
removed Immediately by the PCBE officials.

The Industry has to segregate LTDS and HTDS separately and treat separately.
The RO system is not working properly, it needs to be replaced immediately.
The industry has to use only briquettes as fuel for boiler and avoid the wood.

The Industry has not provided sheds for coal and coal ash and dumping in open areas
which is causing the contamination of surrounding areas by runoff rain water. The
roof shed should be provided with immediate effect.

_ummh

8., Industry has to provide online pH meter and connected te PCB server along with
Cameras., :

§. The TF Committee advise to TSPCB get detailed core parameters and GC-MS analysis
report on the waste water samples regularly M/s Vineet Laboratories (P) Ltd.

10. WHEREAS, vide reference 17* cited, you were given an opportunity for hearing before the
Task Force Committee of the Board during the mesting held on 22.05.2023. The industry
representative, complainant and the RO-Nalgonds Officials have attended the meeting.
After detailed discussions, the Committee recommended to forfeit the Bank Guarantee of
Rs.4.0 Lakhs and also to issue certain directlons to your industry to comply within one
month and the Committee also recommended to address a letter to District Collector for
assessment of crop compensation.

11. WHEREAS, vide reference 18" cited, you have submitted a lstter on the compliance status.

12. WHEREAS, after detailed discussions, the Board Is here by issues the following
directions to your industry to comply with:

1. The industry shall provide dome with suctlon hood followed by scrubber to the HTDS
effluent storage tanks to control the odour nuisance.

2. The industry shall operate & maintain online VOC menitoring system and connect the
same to the Board server,

3, The industry shall provide / maintain the vent condensers for all the solvent storage
/ chemical storage tanks to control the fugitive emissions.

4. The industry shall provide odour suppressant mist spray / sprinkle "PIION” liquid at
effluent treatment area to control VOCs.

5. The industry shall construct closed shed for storage of coal & coal ash to control
fugitive emissions in the area within 15 days.

6. The industry shall maintain / Install sub cooler condensers system followed by
activated charcoal bed so as to arrest the VOCs from the scrubber attached to ATFD
& vents of the scrubbing systems provided to the production blocks.

7. The efficiency of the condensers connected to the reactors shall be improved to
reduce the VOCs emissions and total cumulative losses of solvent should not be
more than 5% of the solvent on annual basis form storage inventory.
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8. The industry shall regularly ca@mak Detection and Repair Study (LDAR) to
assess the solvent losses and based on the study, the industry shall take necessary
steps to arrest the solvent losses and reduce VOCs in the premises.

9, The industry shall not cause any air pollutien / smell nuisance in the surrounding
areas.

10. These directions are Issued under section 31(A) of the Air (Prevention and Control of
Pollution) Amendment Act, 1987,

11. The above mentioned directives shall be implemented by the industry immediately, failing
which legal action will be initiated against your industry under Section 31(A) of Alr
{Prevention and Control of Pollution) Amendment Act, 1987 directing closure of the
industry in the interest of Public Health and Environment, without further notice.

Sd/-
MEMBER SECRETARY
To,
M/s. Vineet Laboratories Ltd.,
(Formerly M/s. Ortin Laboratories Ltd.),
Sy.No. 300, Malkapur (V), Choutuppal (M),
Yadadri Bhuvanagiri District.

// T.C.F.B.O//

C ol

Segi r Environmental Engineer
% - (Task Force - UH-1IV)

This Order has the Digital Appraval by the Member Secratary.

28 of 28 01-10-2023, 15:24



